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LOK SABHA DEBATES

LOK SABHA
Wednesday, December 4, 1974/
Agrahayana 13, 1896 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mg. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Questions.

PROF. MADHU DANDAVATE:
With your permission, Sir, I am seeking
a clarification on one point...
(Interruptions)

SOME HON. MEMBERS rose———
MR. SPEAKER: Order please.

SHRI R. S. PANDEY:This is the
Question Hour. Nothing else should
be permitted... (Interruptions)

PROF. MADHU DANDAVATE: 1
have sought your permission, Sir. They
do no know that. I have already
written to you. I want only one clari-
fication. ...

SHRI R. 8. PANEDY: No other
matter can be raised during the
Question Hour.. . (Interruptions)

PROF. MADHU DANDAVATE:
This iz about Questions. I have rais-
ed a procedural question: I have
tabled a Question on the 20th
November that a circular has gone
from the Prime Minister's secretariat
that all the replieg to Starred and
Unstarred Questions must be sent to
the Prime Minister first and only after
that.. . (Interruptions) The Prime Mini-
ster has sent a reply to you, Sir.

MR, SPEAKER: All of you kindly
dtu f '
e 1LS-1.

Every morning, the very first thing
starts with shouting. What 15 this?
The Prime Minister wrote to me a
letter and my Secretary-General tells
me that it was shown {o him, But
this 1s not the time {o raise it.

SHRI ATAL BIHARI VAJPAYEE:
After the Question Hour,

PROF. MADHU DANDAVATE:
Sir, I have also received a copy of the
letter that Prime Minister has sent
to you. But ihough I have raised
the issue on the floor of the House. she
has chosen to wriie g you. I want
that letter of the Prime Minister to
be placed before the House so that it
becomeg the property of the House
and it becomes a part of ithe proceed-
ings of the House. Then, I can pro-
ceed on the basis of the necessary
rules to bring to the notice of the
House lhat her statement is incorrect.

MR. SPEAKER: Questions; Shri
Shrikishan Modi.
(Interruptions)

I am not calling anybody else except
Shri Shrikishan Modi.

AN HON. MEMBER: What ig your
ruling. Sir?

MR. SPEAKER: No question of rul-
ing.

PROF. MADHU DANDAVATE:
What is your direction, 8ir..(Inter-
ruptions)

MR, SPEAKER:
anybody.

This is the letter., As the Secretary
General has told me, this was sent to
the hon. Member, Shri Madhu Danda-
vate... .

I am not calling

i i i ! Ty
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SHRI ATAL BIHARI VAJPAYEE:
What 1s the letier?

MR. SPEAKER: I can read it out.

SHRI ATAL BIHARI VAJPAYEE:
Kindly enhghten the House. (Inter-
Tuptions)

MR. SPEAKER: How are you able
to pass the night without noise?

We sit the whole day. I leave late
at mght; 1 have my meals and sleep.
Nexi morning, it staits again.

SHRI JYOTIRMOY BOSU: llow
lucky you are!

MR. SPEAKER: I only pray you
get out of my janampatri!

SHRI R. S. PANDEY: This is the
Question Hour, Sir. The business be-
fore the Housc 15 Questions,  Afler
the Question Hour is over, Shri Danda-
vate may, with your permission, raise
it.

MR. SPEAKER: The Prime Minister
has herself come.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): Sir, I was informed the
other day that Shri Madhu Dandavate
made a reference to an alleged circular
issued by my secretariat. Ags soon as
1 hearg about it, I wrote 1o you that
there was no truth in this. No crcular
has gone from the Prime Mimisler's
secretariat in my time... (Interruption)
Neither wverbally nor orally. But
earlier on——I am not quite sure of
the date——in 1964, and, perhaps once
before, a suggestion wag made that
Queslions pertaining to Pakistan and
Kashmir should be shown to the Prime
Minister. But this was before my
time.

AN HON. MEMBER: And China.

. SHRIMAT] INDIRA (GANDHI : 1
do not know. I have not seen the
old papers. In my time, no ‘such
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circular has gone. I do pot normally

look into Questions unless a Minister

wants to ask my advice or feels that
I should know.

Allotment of Cars and Scooters
against Foreign Exchange
*306. SHRI SHRIKISHAN MODI:
SHRI P. G. MAVALANKAR-"

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether his Mimstry has intro-
duced a scheme of allotment of cars
and scooier, against foreign exchange
and without waiting in queue;

(b) if o, the outlines of the
scheme;

(e) the categories of persons entitled
for these facilities; and

(d) the number ol cars and scooters
sold under the scheme?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C.
GEORGE): (a) to (d). A statement is
laid on the Table of the House.

Statement

(a) Yes, Sir, there is a scheme for
priority allotment of cars and geooters
against inward remittances of foreign
exchange.

(b) and (c). The following categor-
ies of persons are eligible for priority
allotment of cars and scooters against
inward remitiances of foreign ex-
change:

(i) Foreigners who have come to
stay in India continuouslty for
atleast two years.

(ii) Indian Nationals who have
returned to India from abroad.

(iii) Relatives of Indians residing
abroad when they have re-
ceived foreign exchange re-
mittances from the latter for
the purpose of purchasing g
gar or scooter.

The foreign exchange equivalent re-

quired for this purpose is By, 30,600
for a car and Rs. 5,000 for a sopgir. .
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The applicants have to remit the re.
quired foreign exchange to a non-con-
vertible account to be opened with
any Scheduled Bank in India and sub-
mit their applications to the Govern-
ment through the Bank within three
months from the date of credit of
foreign exchange The Release Orders
are sent to the applicants directly.

The apphcant should not have
brought any car or scooter from
abroad, The applicant should not
have bhooked any car or scooler in
India o1 with the Government any
demand for supply of a car or a
scooetr to him Nor should he have
taken delivery of a new car or a
scooter from any source in India dur-
ing the last four years The applicant
should give an undertaking that he
will not sell the car or scooter, so
allotted to him before two years ela-
pse, Ap individual can apply either
for a car or for a scooter.

{d) From January io November,
1974 the following number of wvehi-
cles have been allotted against inward
remfittances of foreign exchange:—

Car Nos. Seooters  Nos.
Premier President 578 Bayj 8428
Ambassador 31 Lambretta 66
609 8494

—— —

The total amount of foreign ex-
change earned during this period on
the above basis comes to Rs. 5.69
crores.

ot sitfiewer oY - oemw wERy,

& o7 @ ¥ fag oz darw B aga
g T AN F AW I HEAT AT
o ity o mve ove 2GR oY g5
Fo. v 8408 fap e 4 frg &

e 5 % S T FATT I ZIA
oY F FO7 § O W G w7 A-
dfaer #t A5F F P mva Fur Jord

fro?

SHRI A. C. GEORGE: Sir, in the
statoment that 15 laid on the Table of
the House, 1t 15 clearly stipulated that
one condition for alloiment as  per
foreign exchange remittances is  that
the applicant has to give an under-
taking that he will not sell the car or
the scooter so allolted to him  before
the elapse of fwo years So, if he
violate: that, there will be a  penal
action mvoked,

ot sifesr W # A oA
JEaT 7 fF wivA o W S| owaA
foifzes &1 ST oRTaA 4 A7 WA 2,
F47 017 7 A3(I7 77 7T A A JAFTT
F7 A & fr f57a1 5947 5 69 FUT
oY A ZA S Fower fuem 2
T IW BA OMAT T FE ez
At 787 wrd # #Wtr »a7 foas arf &
A 99 ZAT § A AEY Arg & & W
=z & fm o7 ot & agF 6 WA
o 741 23X 2, zir sty gg A w0
T AE?

SHRI A. C. GEORGE: So far, upto
November, the earnings in foreign
exchango op this account is Rs. 5.69
crores, In fact, recently after making
a bit of liberalisetion with a view to
earn more foreign exchange, the num-
ber of applications is increasing, At
the same time, as has been pointed
out, there is a production constraint
as far as scooters are concerned.
Now, the problem regarding car Is
rather easy, but the problem of
scooters is that especially in view of
the high cost of fuel and of cars and
comparatively, the easier position
about- senoters, the availability of
scooters is less, There.iy nearly 5%
pee cant' resdyvation for defenpe amd
other priority considerations. Bo; we
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can offer it oply within the 45 per
cent which is left beyond the quota
reserved. At the same time, we are
trying to increase the production of
scooters. The Scooters' India has al-
ready started producing scooters and
it is expected to go almost into full
production next year. Our intention
is to increase the production of
scooters to nearly 4 lakhs towards the
end of 1980.

it sftfiesr WYt © wemw wERE, B
SE FT wATT G AT &N 7 qer
ar fre® A #, & frodzre A G

AN § I FEA-TFAR ¥ F15 Az
AWt ?

v wgaw o fivae & owm
qaeq § 7
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CECEETEE R e CE

WeOW WERE . WIA-UEE §
firtraz &1 7A9E AT | AW
g i F i argrad g ?

SHRI A, C. GEORGE: I will not be
in a position to tell the House about
the decline in remittances  because
this has no relevance to that.

SHRI P. G. MAVALANKAR: Be-
fore I ask my supplementary, would
you kindly permit me to seek one cla-
rification? In the statement the Minis-
ter has stated that the applicant is re-
quired to remit foreign exchange to a
non-convertible account to be opened
with any scheduled bank in  India.
May I know by way of clarification
whether this was introduced later or
was this condition of opening a non-
convertible account there in the be-
ginning?

SHRI A. C. GEORGE: Thiy condi-
tion was not there right in the be-
ginning It was fintroduced subse-
quently. - '
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SHRI P, G. MAVALANKAR: So I
would like to know how muych money
in terms of foreign exchange was
lost begause of absence of this res-
triction of having a non-convertible
account in the beginning?

Then I would like to know whether
the Minister knows that the prices
of scooters and carg in the black mar-
ket are much higher than the prices at
which they are sold officially and if
s0, whether the Government are not
aware of the fact that because of this
they are alrcady losing in terms of
foreign exchange. Would the Govern-
ment, therefore, not consider raising
the limit of foreign exchange to be re-
mitted an an amouni  nearer the
amount at which the scooterg and cars
are selling in India?

Lastly, will the Government also
not consider the question of those ap-
plicants who have been waiting in the
queue for 5 or 10 or 15 years, but
who have no relations abroad to re-
mit foreign exchange? How are they
to get their scooters, because these
people coming at a later stage are
getting a priority over them?

SHRI A. C. GEORGE: Regarding
the first part of the question, this con-
dition about non-convertible re-
mittances of foreign exchange was in-
troduced with a view to prevent any
incidence of a likely misuse.

Regarding the second part of the
question, it may be gifficult for the
Government to stipulate remittance of
foreign exchange higher than the
prices of the scooter. We cannot take
into consideration the premium and
ask for a higher amount and the re-
mittance of foreign exchange iq;selt is
an advantage to the country.

Regarding the third part of the
question, namely, the present scarcity,
as I have already answered in reply
to another hon. Member's question,
we are taking steps to see that the
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production of scooter is increased gub-
stantially, More so, it is considered
to be a middle-class man’s vehicle.

SHRI P. G. MAVALANKAR: The
hon, Minister says that he cannot take
into account the black market prices,
but, surely the Government know that
for the last so many years, between
the official rate anq the black market
price there is a big gulf. Why don’t
you take that as a point and increase
the foreign exchange amount?

SHRI BISHWANARAYAN SHAS-
TRI. In the statement given it is stat-
ed Relatives of Indians residing abroad
when they have received foreign ex-
change remittances from the latter for
the purpose of purchasing a car or
scooter. May I know is there any
norm to indicate the degree of re-
lationship?

SHRI A C, GEORGE: No hard and
fast rule about exact relationship; it
has been stipulated he should be a
relative The purpose of the scheme is
to realise as much foreign exchange
as is available with our Indian friends
who are abroad; we have not stipulat-
ed whether it should be close or dis-
tant relative; we have said relative.

SHRI DINESH CHANDRA GO-
SWAMI: The Minister said that the
purpose of the scheme is to get as
much foreign exchange as  possible
from Indiens living abroad. Why do
you resirict it to relative® Why not
include friends also?

MR SPEAKER- It is a suggestion
for action?

st wgeer o o & e
wEEE ¥ gIAT AT §—wa THAA
¥ srefeat sorar wear ¥ wrH FEA
& daw mrdh oy &, afe ewe ¥ Rl
& o yrdTAaw § a7 W W9 I W
e 3N o w2

SHRI A. C. GEORGE: In the matter
of thig allotment we don't make dis-
tinction between man and woman,

SHRIMATI M GODFREY. I would
like {0 ask the Minister whether those
who have been abroad and have earn-
ed foreign ecxchange for the country
are also eligible to this concession?

SHRI A. C. GEORGE: This cannot
be permiited.

Allotment of Newsprint to Statesman,
Times of India and Indian Express
during 1972-74

*309. SHRI PRIYA RANJAN DAS
MUNSI: Will tahe Minister of INFOR-
MATION AND BROADCASTING be
pleased 1o state:

(a) the actual requirement of
newsprint of the newspapers viz.
(i) Statesman (n) Times of India
(iii) Indian Express in the years 1872,
1973 and 1874;

(b) the total quantity granted by
the Ministry to these newspapers dur-
ing this period; and

(¢) whether any enquiry has been
made about the proper utilization of
the newsprint by the above-mention-
ed group of newspapers?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) and (b), A state-
ment 1s laid on the Table of the
House,

(c) As provided in the Newsprint
Allocation Policy, newsprint quota is
1ssued to newspapers after examin-
ng the actual performance of the
paper as stated in the Certificate fur-
myhed by the publisher's Chartered
Accountant and deducting any short
consumption from the entitlement.
Complaints in regard to utilisation of
newsprint by the Statesman Ltd.,
have been received which are being
examined.
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STATEMENT
. Name of the newspaper (Requitement) (in tonnes
1840, " Entitlement of paper Total quantity allocated
a8 worked out under
Newsprint Allocation
Policy
1972-73 197374  1972-73  1973-74
1 Statemesman . . . . 738377 5974'54 6440°93 23885
2 Times of India . . . - 23547'89 23353:01 18521-80 947334
3 Indian Express . . . 27669-88 26411.40 25169°27 14467 13

The diffcrence 1n the entillement and actual allotment is because  of adjusiment with the

Newsp int carry over of the previous licenuing year.

For 1973-74-the allotment wac made after making 30", cut

Newsprint Allocation Policy.

SHRI PRIYA RANJAN DAS
MUNSI: Before and after curtajilment
of this newsprint quotasit not a facl
that the newsprint quoia published in
the newspapers is not sufficient
enough in proportion to the require-
ments for voicing the general public
opinion? Some of the  newspaper
groups are utilising newsprint quota

in the entitlement as per
of expression. Therefore, we are un-
able {o intervenc. But I do hope good
sense will prevail and ihere will be
mure of news material for the public.

SHRI PRIYA RANJAN DAS
MUNSI: Sir, part (b) of the guestion
has not been answered. Is it nol a
fact that bulleting could not get the

for publishing advertisements of  the recistration  number ang also  the
business house or Govurn:r}ent with- newsprinl. They had to purchase
oyt publishing the news items of newsprint in black-market and this

general public value to a sufficient

extent?

Secondly, is it not a fact that after
the curtailmeni of the guota some
newspapers, especially Statesman
went on lock-out and consumed  the
quota without publishing the news-
paper?

THE MINISTER OF INFORMAT-
ION AND BROADCASTING (SHRI
I. K. GUJRAL): I appreciate the spirit
of the question because the news-
papers shouly remain predominantly
newspapers. The Press Commission
has also bects emphasising this point
that there should be 40 per cent ad-
vertisement and 60 per ceni news,
Unfortunately, we have been noticing
a trend thal in some newspapers there
is 60 to 70 per cent of advertisement
and the rest news. Unfortunately,
Supreme Court has held that ad-
vertisement is a part of the freedom

newsprint comes from big newspapers
houses. T want to know the nature of
complaints received by the Ministry
and the enquiry made in respeet of
“Statesman”,

SHRI DHARAM BIR SINHA: The
Delhi edition of Statesman was locked
out from 7th May to 10th August
which makes more than three months.
According to the newsprint policy
itself any newspapers which has seiz-
ed publication for three months there
would be pro rata cut of 25 per cent
which will be enforeced on Statesman
also 5o far as the other part of the
question is concerned, there have heen
some complaints which the RNT office
have always examined. As regards
the complaint against the Statesman,
which was received from the em-
ployees’ wunion and also from Al
India Newspaper Employees union
they related to the faet that coples
of the Statesman are being sold in

”
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bulk to raddi dealers. It also sai
that on the days on which the States-
man puts more pages in print its
print order goes to some 30,000 to
70,000. This iz being examined by
the office.

SHRI JYOTIRMOY BOSU: Since
when?

SHRI DHARAM BIR SINHA: We
have got the preliminary report but it
needs more checking and it is being
done.

= ;e fagt aweadr - HeEe

S, et /T wERT ¥ w37 v oaaard

q A7 JIX 9T 60 WEET @33 gHET

arf*‘w FIT 40 RIGET Faram«'ﬁ | AT IF
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SHRI I, K. GUJRAL: The point is
when we say 40 per cent we say it is
the optimum. I am conscious of the
fact that there are good papers in
India which are not even getting 40
per cent. The reason is not govern-
mental.

The main point is that the entire
advertisement contro! in this country
is so conditioned that most of it finds
its way to the socalled bigger papers.

SHRI PRABODH CHANDRA: Sir,
the Minister has stated that the allot-
ment of papers is made on the basis
of the report of the Chartered Accoun-
tant. May T know whether it has come
to the notice of Government that some
Chartered Accountants attached to the
proprietors of these newspapers give
them inflated figures to enable them to
get more. For example, in Calcutta a
big public man has been involved in
the case of manipulating the number
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of papers that he publishes with a
view to get a bigger quota and sell
this in the black market.

SHR]I I. K. GUJRAL: Against the
particular case which the hon. Mem-
ber is hinting at, he would know that
Government has already taken action.
I am not trying to run down the busi-
ness. But, there is always a black-
sheep in every profession. Whenever
it comes to the notice, we take action.

SHRI ANNASAHEB GOTKHINDE:
May I know how many cases are pend-
ing for asking for registration num-
ber whose circulation is less than 2,000
ver publication?

SHRI I. K. GUJRAL: For this I
need notice.

SHRI JYOTIRMOY BOSU: Will the
hon. Minister kindly tell us whether
they have conducted any survey as to
the consumption of the scarce news-
print? Why is it that big newspapers
are consuming more in the supplements
etc.? 'f not, the reason therefor. If
so, what is the finding—(a) whether it
is a fact that, according to the present
newsorint policy, small entrepreneurs—
small newspapers—are totally banned
from receiving any allocation of news-
print?

SHRI I. K. GUJRAL: So far as allo-
cation of newsprint is concerned, I
might clarify to my hon. friend that
al] the newspaners with a circulation
upto 15.000 are not subject to any cut.
But, so far as the nwspapers alloca-
tion is concerned, vou will recall that,
in this House, a discussion was held
some time back when complaints were
made that the peonle were getting
bogus vapers and consuming their
newsprint in black market. There-
fore. as a resul!t of that, we revised
our policy. While revising that policy
it was decided, that any paper which
is unable to establish itself in the first
six months will not be entitled to the
newsprint at present. But, some hard
cases have come to our notice. We



are looking into the aspect of the poli-
Cy once again when we announce the
new policy.

SHRI JYOTIRMOY BOSU; Sir, I
now seek a clarificalion. He has not
replied about the business and com-
mercial supplement which is consum-
ing a huge quantity of newsprint.

My second question is: for the lapses
of some black marketeers, even if the
honest small enirepreneur wants to
bring out newspapers and express
opinion freely, Government are throttl-
ing their throat. He has not replied
to this part of my question.

SHRI I. K. GUJRAL: I have a
great respect for my friend. Some-
times I feel that he is an intelligent
man. A short while ago. I said that
there was a difficulty in our way be-
cause the Supreme Court had given a
judgment on this and it said that the
advertisement is part of this. When-
ever big business take out supple-
ments—although we are aware of it—
we are not able to do anything about
it. Though I am aware of it I could
npot intervene. N

SHRI B. K. DASCHOWDHURY: Sir,
the newsprint is being more or less
controlled by the Government either
indigenoug production or the imported
quality of newsprint. How is it that
whatever be the entitlement, according
{o the judgment of the Ministry or
Department concerned, the allotment
is made lesser and even then all these
newspapers are publishing their own
newspapers; they are printing their
own papers which consist of 6 or even
8 pages. And in certain cases, they
brine out supplements too. If that be
gso, how isit that the newsprint is
finding its way in the market if it is
otherwise not available,

SHRI I. K. GUJRAL: He will appre-
.ciate that the newsprint is controlled
but the white paver is not controlled.
That is a part of it. Therefore. some
papers were using white printing paper
. purchased from the market. Of course,

6

there are cases where blackmarketing
is done. Naturally we keep our eyes
and ears open. Whenever such cases
come to our notice, we take serious
action. We are taking steps to extend
the action against those who still in-
dulge in such practices.

Completion of Rajasthan Canal

*313. SHRI BHOGENDRA JHA:
Will the Minister of PLANNING be
pleased to refer to the reply given to
USQ No. 3766 on 28th August, 1974 re-
garding assistance sought by Rajas-
than for Rajasthan Canal and state:

(a) whether the funds demanded
by the Rajasthan Government for the
completion of the Rajasthan Canal
have been sanctioned by the Central
Government; and

(b) it so, the actual amount sanc-
tioned for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) No.
Sir.

(b) The matter is still under cen-
sideration with the Ministry of Fin-
ance,

SHRI BHOGENDRA JHA: A state-
ment has come out in the press in the
name of the Rajasthan Chief Minister,
that the amount demanded from the
Central Government for current year
and next year for the Rajasthan Ca-
nal Project has not yet been sanction-
ed by the Central Government. May
I know, what are the amounts demand-
ed by the State Government and what
is the amount being granted for this
vear and proposed to be granted next
year for the completion of this pro-
ject?

SHRI VIDYA CHARAN SHUKLA:
For the current year, the State Gov-
ernment asked for Rs, 11 crores. Dis-
cussions were held in the Planning
Commission and subsequently it was
reduced to Rs. 7 crores. At present,
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discussions are going on between the
Finance Ministry and the State Gov-
ernment about the allocation. We
hope to finalised it soon.

SHRI BHOGENDRA JHA- In view
of the fact that this project will bene-
fit not only Rajasthan but the whole
country to achieve self-sufficiency in
agricultural production, may I know
whether the Centre is thinking of tak-
ingover this project or giving top
priority to it so that no dearth of funds
is made a cause for delaying, the com-
pletion of the project?” If so. what are
the details and if not, what are the
causes thereof when we are suffering
from lack of agricultural production?

SHRI VIDYA CHARAN SHUKLA:
Rajasthan Canal project has always
been treated as a high priority project
and it is being treated as such even
now. Therefore, we want to give,
within our resources, as much alloca-
tion as possible for the speedy com-
pletion of this project. The hon. mem-
bre need not have any doubt about the
importance we attach to it. I can as-
sure him that we will do our best to
see that the progress of this project is
maintained. There is no intention to
take over this project as a central pro-
ject.

SHRI D. P. JADEJA' Mav I know
whether the Rajathasn Canal i< going
to cover only Rajasthan or parts of
Gujarat also?

SHRI VIDYA CHARAN SHUKLA
As far as my present information goes,
1t is going to cover the areas in Rajas-
than. I do not know whether it is
going to cover any areas in Gujarat
also,

st TR ®AT - e qET A
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DR. H P SHARMA® What was the
originally planned date of completion
of the Rajasthan Canal and what has
il cost 1n terms of the escalation of
the cost, the indifference of the Cen-
tral Government to the completion of
the project?

SHRI VIDYA CHARAN SHUKLA:
There was no indifference in regard
to the completion of the project. In
ihe meantime the cost of cana)l has
definitely been going up due to rise
in prices based on 1969 prices the
estimate for stage I of the project
earlier approved by the Planning Com-
rmis-ion was Rs 110 crores. At the time
of the formulation of the Fifth Plan
the revised cost of State I was mndicat-
ed as Rs. 131 crores and 1t looks that
the likely cost of Stage I woull be of
the order of Rs 145 crore<; that is the
estimate that has been given to us by
the State Government. Stage II is also
being taken uop during the Fifth Plan
period and the estimated cost approv-
ed by the Planning Commission was
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Rs. 89.12 crores and now according to
the estimate prepared by the State
Government 1t 1s likely to cost Rs. 135
crores The revised estimales are
awaited from the State.
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SHRI THA KIRUTTINAN: Arnsming
out of the answer given by the hon,
Minster, there has been a ban to open
new post offices Even then, new post
offices have been sanctioned by the
Post-Master General as well as the
Divisional Superintendents in several
areas, particularly, ;n Tamul Nadu. I
want to know whether that is a fact
and 1if so, how many new post offices
have been sanctioned and how many
are awaiting Government’s approval
because of this ban?

SHRI JAGANNATH PAHADIA" The
answer to the hon Member's question
1s here I have already said that
there 1s a special provision. If the
post offices are 1emunerative, certainly,
the Post Masters General are em-
powereqd to sanction the past offices.

So far as the figures are concerned,
I have not got the figures.
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THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY: Therc is no such proposal
under consideration.

SHRI ATAL BIHARI VAJPAYEE:
" Why?

SHR] K. BRAHMANANDA REDDY:
Many matters will have to be consider-
ed before this, as he says, if possible
contestants will have to file their
assets and labilites before filing
their nomination. It will lead to
many difficulties.

SHRI ATAL BIHARI VAJPAYEE:
What difficulties?

MR. SPEAKER: You better put syour
guestion.
st wew fagr At ;e
HEYag, st At wizfiw Y war e whaar
ok oz v af gi 2 e
g T wRalT FT =4 Fe B war
Wt ot 2w ¥ e ey W 2 ) A
w1 ag 79 & e ag e w6
foar et @ 7 afe swrfoe 78 f
W & @Y T A ¥ I FT T AR,
WAAT VY Tg £F 9a7 T fF ogwre
*y 9 foorow fray ey &, ag B £ oy
o g ?

SHRI K. BRAHMANANDA REDDY:
This matter has been considered and
it is thought desirable that these as-
sets and liahililies statements, submit-
ted to the Prime Minister or to the
Chiel Mimisters be treated as confiden-
tia]l documents.

SHR1 ATAL BIHARI VAJPAYEE:
Sir, 1+ 1t 2 reply to my question. Why
are the ¢ ducuments being treated as
confidential”  Is not the public entitl-
ed to know the whole truth about the
assels ot ithe Mimsters? How these
documents are to be gerutinised unless
they are made puolic? The Minister
savs 1t 15 not desirable—desirable for
whom?

SHRI K BRAHMANANDA REDDY:
It is unt desirhble that these State-
ments ol assets and liabilities should
be made ovublic documents.

SURI N. K SANGH!I: Under the law
of land anv person owmng property of
more than Rs 50,000 has to file wealth
tax refurn and this can be obtained by
any person as per the law. I want to
know whether Government does not
think it sufficient?

SHRI K. BRAHMANANDA REDDY:
That 15 so.
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SHRI K. BRAHMANANDA REDDY:
It does not mean that every Minister
who is appointeqd hag to submit a
wealth tax return unless under that law
he 1s compelled to submit a wealth
tax return. There may be other Minis-
ters who do not fall under the wealth
tax return but submit their assets and
lhabilities to the Prime Minister and
the Chief Minister as the case may be.

SHRI H. N. MUKERJEE: Since
under the law and convention the
Prime Mimster and the Chief Minister
are already entitled to look into the
statements submitted by the relevant
Ministers may I know how 1s it that
the subjective satisfaction of the indi-
viduals kept confildential is to satisfy
the public when it is on account of
public demand that the examination of
the assets and liabilities of the Minis-
ters has been made a matter of exami-
nation by the Prime Minister and the
Chief Minister,

SHRI K. BRAHMANANDA REDDY:
‘When the Ministers are appointed, ac-
cording to the code of conduct, the
Mimisters submit their statements of
assests and Habilithes. If allegations
are made against the Ministers about
the inaccuracy or otherwise of those
statements, it ig for the Leader of the
Parly. the Prime Minister or the Chief
Minister, as the case may be, to look
mto them.

SHRI TNDRAJIT GUPTA: Unless the
documents are made public, how can
allegations be made?

SHRI K. BRAHMANANDA REDDY:
It is not a question of making it pub-
lic and when it is a confidential docu-~
ment, it means the Leader of the Party,
the Prime Minister or the Chief Minis-
ter, as the case may be, is entilled to
look into it. (Interruptions).

MR. SPEAKER; Please do not inter-
rupt him,

Now the question hour ig over.
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WRITTEN ANSWERS .TO QUES-
TIONS

Transfer of Chandigarh to Punjab
307. SHRI VIRBHADRA SINGH:
SHRI BISHWANATH JUN-
JHUNWALA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
postpone the transfer of Chandigarh to
Punjab in January, 1875; and

(b) if so, the reasons for the same?

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMANANDA REDDY):
(a) and (b): Consultations with the
State Governmentis concerned on mat-
ters arising out of Government's deci-
siong on Punjab disputes, which were
announced in the Press Communigue
dated the 29th January, 1970, are in
progress.
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“Weeding out ¢f Bogus Small Units

*310. SHR] DEVINDER SINGH
GARCHA;

SHRI M. KATHAMUTHU:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
gtate:

(a) whether the Ministry had given
a call to all concerned, including State
Governments, 1o weed out bogus
firms;

(b) 1f so0, the extent of success achie-
ved so far and the number of small
units weeded out in this drive, State-
wise;

(c) whether Government propose
to assign a more important role to
guch small units in producing essen-
tial items meant 10r mass consump-
tion; and

(d) if so, whether a list of such
items has been drewn up and the
outlines of the programme?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. P.
SHARMA): (a) State Governments
have been advised that units which
were found to be not in existence ac-
weording to the recent census of small
scale units may be de-registered so
that these units do not get facilities
intended for small scale units,

(b) Reports of action taken by the
State Governments to de-register such
wunits are still awaited.

2p21 LS—2.

(c) and (d). A list of industries
which can be encouraged for estab-
lishmentg in the small scale sector
during the Fifth Five Year Plan
with particular emphasis on mass con.
sumption has been drawn up and cir-
culated among the State Governments.
State Governments are expected to
encourage establishment of such units
during the Fifth Five Year Plan, A
target has been fixed in the draft
Fifth Five Year Plan for establishing
a total number of 1.60 lakh new units
in the amall scale sector.

Indian Yogis and Neo-Religion Leaders

*311. SHRI D, B. CHANDRA
GOWDA: Will the Mimister of HOME
AFFAIRS be pleased to state:

(a) whether the Arya Samaj Con-
fetence 1n Kanpur has asked Govern-
ment to set up a high power Commit-
tee to probe into the growing immo-
rality and corruption among self
styled Indian ‘Yogis' and neo-religion
leaders who had started various cults
in foreign countries; and

(b) 1f so, the reaction of Govern-
ment thereon?

THE MINISTER OF HOME
AFFAIRS (SHRI K. BRAHMANANDA
REDDY: (a) and (b). Government
have not received such suggestion
from the Arya Sama) in this regard.
When specific information regarding
activities of Indians abroad which are
agamst national interest comes to Gov-
ernment’s notice, the matter will be
examined for suitable action under the
law.

Censor of Television Interview of Shri
P. J. Anthony, the Bharat
Award Winner

*312, SHRI M. K. KRISHNAN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are aware
of the criticissm made by Shri P. J.
Anthony, the Bhsrat Award Winner
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that at the time of television interview
the tape of conversation in the inter-
view was censored by Government
and recording of his interview
stopped; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I. K. GUJRAL): (a) No, Sir. The
recording of Sri P. J. Anthony's re-
actions and replies was broadcast
without any excision or deletion.

(b) Does not arise.

Statutory Control on Price of Tractor

*314, SHRI R. V. SWAMINATHAN:
Will the Minister of INDUSTRY AND
CIVIL SUFPPLIES be pleased to state:

(a) wlfether Union Government
have decided to discontinue  the
statutory control on the prices of agri-
cultural tractors;

(b) if so, the reasons for the same;
and

(e) to what extent this
the farmers?

will help

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C,
GEORGE): (a) Yes, Sir. The statu-
tory price control on tractors has been
rescinded with effect from 29.10-1974
and has been substituted by a method
of gelf discipline of prices through
fixation of pricing nerms.

(b) The following are the main
reasons for discontinuance of the
price control of tramctors:

(1) Production of tractors in the
country is gradually showing
an upward trend to meet the
existing effective demand.

Wrien Apsers 3¢

. (i) On acgount of continuous risc
in the cost ef the various im-
puts, such ag raw materials
components, labour and over.
head charges, the fixation o
prices under the statutory
control had lost its validity.

(iii) At present ithe demand fo
tractor is concentrated on one
make of traclor leading tc
blackmarket on account of
premium on its resale, The
decontrol of price is likely tc
distribute the demand evenly
for wvarious other makey of
tractors and stimulate their
production,

(c) Decontrol of price will result
mn mcreased  efliciency in  ope-
rations of wvarious tractor manu-
facturing units and will result in in-
creased production and inter se com-
petition among the various manufac-
turers. Ths will in turn result in
reduction in prices and easy availa-
bility of tructors. The benefit of the
above will ultimately accrue to the
farmers.

Industries in Tamil Nadu and Andhrs
Pradesh

*317, DR. K. L. RAO: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) the number of industries invol-
ving an outlay of Rs. 1 crore and
above set up in the last three years in
Tamil Nadu and Andhra Pradesh;

(b) the places where these are loca-
ted;

(¢) whether the industries are be-
ing concentrated in particular locali-
ties; and

(d) the steps being taken to ensure
that further units are set up in the
urban areas to give employment to
thousands thronging into these towas?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) During January 1972—
September 1974, 164 industrial licen-
ces were issued for locations in Tamil
Nadu ang 103 industiia] licences for
Andhra Pradesh. The hicences issued
from 1972 are now at different stages
of implementation The implementa-
tion of an industrial licence norma'ly
takes about 3 years.

(b) The pariiculars of licences issu-
ed ncluding the location of under-
takings are published in  journals,
namely “Wecekly Bulletin of Indus-
trin]l Licences, Import Licences and
Export Licences”, “Indian Trade Jour-
nal” and “Journal of Industry and
Trade™. Copies of these publications
are available in the Parliament lib-
rary.

(c) The actual location of industrial
projects depends on a number of fac-
tors including the availability of
power and raw malerials,

(d) The policy of the Government
i< to promote industrialisation 1n
backward ang rural areas and avod
further concentration of industries in
urban areas as far as possible.

Detention of Persons under M.LS.A.
ang D. I. R.

*318. SHRI SOMNATH CHATTER-
JEE: Will the Minister of HOME
AFFAIRS be pleased to state the
number of persons detained wunder
MISA and DIR and the under-trial
prisoners in each State as at present
and their political affiliation to the
various parties?

THE MINISTER OF HOME
AFFAIRS (SHRI K. A. BRAHMA-
NANDA REDDY): The ihformation
about number of persons in detention
under MISA as on the 31st October,
1974 is given in Statement I, laid on the
Table of the House. [Placed in Lab-
rary. See No. LT-8083/74]. There is

no provision in the Defence of India
Rules for preventive detention.

2, The number of under-trial pri-
soners in some of the States as on
81st October, 1874 is given in State-
ment II laid on the Table of the House.
{Placed 1  Lohriry See No LT
8653/74] The mturmation aboul their
political aftihiations is not available.
The informafioy, 1 respect of the re-
maiming States and UTs is being col-
lected anl will be laid on the Table
of the House.

Issue of Licence far Setting up Paper
Unit in Kurnool (A.P.)

*319. SHRI M, V. KRISHNAPPA:
Wi'l the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

{2} whether Government of India
have issued the letter of intent to a
private entrepreneur for the establish-
ment of the paper umit 1 Kurnool
Distriet, Andhra Pradesh for 'manu-
facture of kraft paper;

(b) the name of the firm to whom
ihe letter of intent has been issued
by Government;

(c) its anmual production capacity;
and

(d) the time by which the produc-
tion ig likely to ba commenced?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P.
MAURYA): (a) Yes, Sir.

(b} and (c). A letter of intent has
been granted on 30-9-74 to Shri
V. L. N. Madhusudsn for setting up
of a new undertaking in Xurnool
District, Andhra Pradesh for manu-
facture of 9,000 tonnes of kraft paper
and 4,500 tonnee of writing and print-
ing Paper per annum,

(d) It is not possible at this stage
to indicate the date of commence-
ment of produection,
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Organisations Reselslng Foreign

oney

*32). SHRI S. N. MISRA: Will the
Minister of HOME"" AFFAIRS be
pleased to states

(a) whether various organisations
headed by the Sarvodaya Leader Shri
Jayaprakash Narayan have been re-
ceiving foreign money; and

(b) if so, what are the facts there-
of?

THE MINISTER OF HOME
AFFAIRS (SHRI K. BRAHMANANDA
REDDY): (a) and (b). A statement
indicating details of the foreign assist-
ance received by some Sarvodaya
orgamisations in the country is laid
on the Table of the House, ([Placed
m Library. 5Pe No LT-8654/74)
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Concession to Export-Oriented Engi-
neering Indusiries in West Bengal

*323. BHRI R. N BARMAN: Will
the Mimster of INDUSTRY AND
CIVIL SUPPLIES be pleased 1n state:

(a) whether Government have con-
sidered the desirabiliiy of giving con-
cessions to the export-oriented engi-
neering mdustries which have suffe-
red losses in West Bengal; and

(b) 1f so, the new facilities that are
sought to be given to these industries
both loce!ly and for export purposes?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI B, P. MAURYA)’
(a) Engineering indusiries in the
country already enjoy certain con-
ressions for exports and are given all
possible assistance in this regard. A
statement indicating major concessions
for export by engineering industries is
placed on the Table of the Lok Sabha
Neo separate proposals for such indus-
trieg which have suffered logses 1n
West Bengal are under consideration.

(b) Does not arise

Statement

Conceaslons and facilities enjoyed by
exporters of engineering indtiustries

(1) The Mimstry of Steel accord
priority treatment for allotment of
steel from the stock-yards to exoort-
nriented engineering industiries.

(2) Where steel required by exmort-
ers of engineering goods 18 nnt avail-
able within the ecountry, specified cate-
rories of 1mported rnuld steel are
supplied for export production at the
JP.C. price plus 2 per cent. irrespec-
tive of the import price

(3) For requirements of non-ferrous
metals like rcopper and zine, the
MMTC permit exporters of engineering
goods to place advance orders for
supply of imported non-ferrous metals
at prices ruling on the date orders are
placed, with a view to insulating ex-
porters from fluctuations in import
prices.
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(4) Such assistance is given at vary-
ing rates for differcnt items tn ex-
porters of engineering goods, and im-
port replenishment is also permitted
tn enable exporters to draw on im-
ported supplies at the lowest possible
international prices in order to meet
the requirements of export production
on a competitive basis,

Check-up of Tarapur Atomic Power
Btation

*324. SHRI N. K. SANGHI:

SHRI 8. A. MURUGA-
NANTHAM:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether Tarapura Atomic Power
Station is using American designed
reactor and equipment in the plant;

{b) whether the Atomic Energy
Department is aware of the fact that
a large number of reactors and equip-
ment of the same design are being
shut down in US.A,;

(e) if so, whether the Department of
Atomic Energy has tricd to ascertain
from the U. S. Atomic Energy .Agency
the nature of defects in the reactor
and the equipment; and

(d) whether a thorough check up
of the Indian plant is proposed to
be made to ensure proper functioning
of the plant and if so. when this is
proposed to be done?

THE PRIMF MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA 'GAN-
DHI): (a) Yes, Sir.

{b) and (¢) It is reported that, fol-
lowing the detection of some cracks
in the auxiliary pives of reactor cool-
ant recirculation systems, the U.S.
Atomic Energy Commission directed
all boiling water reactors to take &8
shut down within 80 days for precau-
1ionary inspection. Only % cases of
defects were found, and these were
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reactors using a piping sysiem subs-
tantially different from-the Tarapur
Atomic Power Station.

‘d) As no adverse signg have so far
been noticed which may call for an
immediate outage of the Station, a
check-up of the concerned ‘equipment
will be taken up later at a suitable
date, if considered necessary. Mean-
while arrangements for thorough non-
destructive metallurgical tests have
been kept ready and the Station is
kept under close observations for de-
tection of any developing flaw. These
steps are at present conginered ade-
yuate,

Distribution of Paper and Paper Board
by Central Marketing Organisation

*325. SHR] K. MALLANNA:
SHRI R. S, PANDEY:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether there is any proposal
under ‘the consideration of Govern-
ment for setung up a Central Market-
ing Organisation to distribute the en-
tire production of puper and paper
board in the country at a fair price;

(b) whether Government have re-
ceived complaints that malpractices
have become a part of the paper trade
and about the operatione of some of
the paper mills; ang

(c) if so, the steps Government
propose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI B P. MAURYA):
(a) No, Sir.

(b) and (c¢). There have been some
general] complaints of malpractices
against the paper indystry and the
trade, Government have taken a pum-
ber of corrective measures to meet the
problems, In order to increase the
production of paper to meet the re-
quirements of the vulnerable sections
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of consumers, in regard to cultural
varieties of paper, and Order under
the Essential Commoditles Act has
been issued on the 1st August, 1974,
specifying certain rmunimum percent-
ages of different varielies of cultural
paper to be produced by large paper
mills. Another Order under the Essen-
tial Commodities Act has been 1ssued
with a view to restricting the use of
paper for non-esseniial purposes, Fur-
iher, to ensure the availabilily ot
paper for exercise lLooks, fext books,
ele, for the educaliona] sector, and
for use of Government, the puper in-
dustry has agreed to supply 2 lakh
tonnes of white printing paper at a
fixed price, Allocations of paper have
already been made to all the States
against this quantity. The existing
distribution arrangements are being
looked into with a view to rationalis-
ing the system and preventing mal-
practices,

Setting Up of a Thermal Power
Plant in Pondicherry

“326. SHRI M. RAM GOPAL
REDDY: Wili the Minister of ENERGY
be pleased to state:

(a) whether Government have ap-
proved setting up of a thermal power
unit in Pondicherry;

(b) if so, the estimated expenditure
to be incurred thereon; and

(c) the total capacity of the proposed
vlant?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) No, Sir.

(b) and (c¢). Do not arise,

Amount received by Branches of
Foreign Companies for use of
their Trade names

*327. SHRI SHASHI BHUSHAN:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to stale
the amount received by the branches

of foreign companies operating in
India by permitting the use of their
trade names for compensation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): Separate figures m respect
of amounts received by the branches
of foreign companies operating in
India for permitling the use of {heir
frade names are not available Such
amount, 1if received, would form part
of their total profits on operations in
India.

Coq] Price

3003. SHRI P. GANGADEB:

SHRI SHRIKISHAN MODI:
Will the Minister of ENERGY
be pleased to state:

(a) whether the 1ise in prices of
coal will have tp be paid by the pub-
lic sector;

(b) if so, whether g body is to be
set up to look after the conservation
price structure and development of
coal; and

(c) if so, broad outlines thereof?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) Any increase
in price of coal 15 applicable to all
censumers ineluding the publie seelor.,

(b and (¢). An Inter-rumsterial
commuttee will be appointed to make
recommendatlions regarding. the revi-
sion ol coa! prices keeping in view,
among other things, the financial im-
plici.aons of the revision of wages,
which 15 veing considered by the
Jomt Bipartile Negotiating Commitiee
ior the Coal Indusiry and the needs
of conservation and develrpment of
the coal industry, This Committee
will also take into account the Iikely
mmpact of any price " increase on the
economy as a whole:
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Projects handeg over by Central Drug
Research Institute to Pharmaceutical
Firms for Commercialisation

3004. SHRI VEKARIA: Will the
Minisler of SCIENCE AND TECHNO-
LOGY be pleased to slate:

(a) whether the Central Drug Re-
search Institute, Lucknow has handed
aver ceriain projects (processing) to
Pharmaceutical firms fur commerciali-
sation during the last two years;

Name of the process
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(b) if so, the names of those pro-
jects; and

(c) the nameg of firme which have
acrepted the projects?

THE MINISTER OQF INDUSTRY
AND CIVIL SUPPLIES AND SCIENCE
AND TECHNOLOGY (SHRI T. A.
PAD: (a) to (e). A list of ODRI pro-
cesses handed over during the years
1973 and 1974 alongwith the names
of Pharmaceuticals firmg is given
below :

Name of the Pharmaceutical firm

1973
1. Paracetamol

1974
1. Paracetamol

2. Amitripty line hydrochloride
3. D-Propoxyphene hydrochloride

4. Evaluation of Riboflavin ester for its B,
potency. . . . . .

5. 5. 6-Dimethylbenzimidazole.

. .

Officials of Motinagar Police Station

3005. SHRIMATI PARVATHI
KRISHNAN: Wil] the Minister of
HOME AFFAIRS be pleased 1o state:

(a) whether Government are aware
that officials of Moti Nagar (Delhi)
Police Station, in league with the
management of the Factory owners of
the area, are involving labourers in
false cases;

(b) whether Secretary eof West
Delhi Engineering Workers Unjon has
submitted a memorandum to the Ins-

Duphar Interfran Ltd. Bombay.

Anu Chemicals, Kanpur.
D.K. Bhartia, Kanpur.

Aceto Chemicals (P)
Ltd., Calcutta.

Kembiotic Collaborators, Bombay.

Unichem Laboratories, Bombay.

D,

K. Methaqualone & Chemicals, Lucknow.

pector General of Police, Delhi draw-
ing hig attention to thisg problem; and

(¢) if so, the action taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No, Sir.

(b) and (c). The Delhi Police has
reported that the memorandum has
been received by the Inspector Gen-
eral of Police which is being looked
into. Necessary action according tor
law will be taken if needed.
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Forelgn investment in Coal Industry
during Fifip Plan

3006. SHRI VASANT SATHE. Will
the Minister of ENERGY b2 nleased
to state the particulars ot the foreign
agencies whi~h have promused invest-
ment in the develupment of coal in-
dusiry in India and the assistance
likely to be available in terms of icch-
nical assistance, machinery and foreign
exchange during the Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD). There 18
no foreign investment in the coal
mining industry in India. Import of
machinery and equipment néeded for
mining is financed undey varioug trade
credits, assistance vprogrammes, eic
negotiated on a country to couniry
basis. Soviet and Polish technical
asgistance and know-how is being
utilised for the development of specific
projects, mining technology and manu-
facture of certain items of machinery.
Proposals for utilising know-how of
some Western European countries are
also under consideration.

Offer by U.SSR. for sharing experi-
ence with Indiz in contirolled explo-
sion for bullding Dams ang Reservoirs

3007, SHRI YAMUNA FPRASAD
MANDAL: Will the Minister of ATO-
MIC ENERGY be pleased to state:

(a) whether Soviet Union has
offered to share its experience and
know-how with India as regards tech-
niques of controlled explosion for
building dams and reservoirs; and

(b) if s0, the response of the Gov-
ernment of India in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) und (b). Nb specific
offer has been made by USSR but it
is bur policy to keep abreast of deve-

ts and new techniques in the

peaceful uses of nuclear erergy and
co-nperate with other couniries,
wherever necessary.

Seiting up of New fleavy Industry in
Goa

3008. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of IN-
DUSTRY AND CIVIL, SUPPLIES be
pleased to state;

(a) whether Government propose to
set up new heavy industry in Goa
during the Fifth Five Year Plan; and.

(b) if so, the location thereof?

THE MINISTER OF STATE IN.
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A, C
GEORGE): (a) Government have ne.
proposal under consideration to set up
a new heavy industry unit in Goa
during the Fifth Five Year Plan pe-
riod.

(b) Does not arise.
Grant for Anti.Sea Erosion Works in
Keralg

3009. SHRI A. K. GOPALAN:
SHRI C. JANARDEANAN:

Will the Minister of PLANNING be-
pleased to state:

(a) whether Central Government
have received a request from Kerala
Government asking for full assistance
in the fortn of grant for amti-seg ero-
sion works in Kerala; and

(b) it ec, the reacuoen of the Cen-
tral Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
{SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir, The Govornment of
Kerala had requested in June, i973
that Central assistance towards ex-
penditure on anti-sea erosion works
may be given in the form of grant
instead of loans.
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(b) It has not been found possible
to accede to the request of the Kerala
«Government in this regard,

Hoarding of Cement in Mehrauld
{Delhi}

3010. SHRI B, 5. BHAURA: Will the
Minister of INDUSTRY AND CIVIL
SUPPL'ES be pleased to state:

(a) whether his attention has been
drawn to a letter published in a Delhi
English paper dated 1ith November,
1974 regarding hoarding of cement by
a dealer in Mehrauli (Delhi);

(b) if so, the facty thereof; and

(¢) whether any action has been
taken in this regara?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) to (c). According to
a letter to the Editor, published in
‘Motherland’ on 11th November, 1974,
a cement stockist of Mehrauli {Delhi)
did not sell cement bags according
to the Government’s instructions
regarding distribution of cement to
consumers against food cards. It was
also alleged that sales had been shown'
mostly to employees of the dealer.
There was, however, no allegation
about hoarding of stocks. Enquiries
made by Delhi Administration reveal-
ed that the said cement stockist had
not received the instructions issued
by Delhi Administration on 31st
October, 1974 permitting the =ale,
without permits, of 25 per cent of
stocks of cement held on 1st Novem-
ber, 1974, to food card holders for
carrying out repairs, Therefore, the
said stockist did not conduct any
such sales until the 3rd November,
1874, However, sales, according to
the instructions issued by Delhi Ad-
ministration, were made by him to
the food card holders, including some
of his employees, on 3rd November,
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1974. Since the said cement stockist
did not contravene any provision of
law, Delhi Administration did not
take any action against him.

Setting np o New Heuvy Industries in
Punjab

3011. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether Government propose to
82t up new heavy industries in Punjab
during the Fifth Plan period;

(b) whether Government are also
considering expansion of the existing
ones,; and

(¢) if so, the nature thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) to (c). In the Central
Sector there is no specific proposal at
present to set up any new heavy in-
dusiry in Punjab during the Fifth
Plan period.

In the State sector, the proposal of
Punjab State Industirial Development
Corporation Ltd., Chandigarh for the
cstablishment of a new industrial
undertaking at Ludhiana in Punjabh
State for the manufacture of 24,000
scooters per annum has been approv-
ed by Government in February, 1971.
The Corporation is expected to estah-
lish the production of scooters in the
Fifth Plan period.

Wall Newspapers for Iribal and Hill
Areag

3012, SHRI GAJADHAR MAJHI
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether there is any proposal
under the consideration of Govern-
ment to bring out wall newspapers in
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some more Indian languages covering
the tribal and hill areas; and

(b) if so, the maip features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Yes, Sir.
Subject to the availability of funds,
it is proposed to start editions of the
wall newspaper in languages in which
the newspaper medium is not well
developed and to serve areas where
there is dearth of information flow.
‘Khasi' and for Lakshadeep ‘Malaya-
lam' language editions have been
started this year. Il is Proposed to
bring ‘out further editions in Gorkhali
and Nagaliese, It is also contemplat-
ed to bring out editions in ‘Garo’ and
‘Lushai’' languages in due course.

Memorandum to Lt. Governor of Delhi
by Lawrence Road Welfare Federation

3013. SHRI RAMAVATAR SHAS-
TRI. Will the Minister of HOME AF-
FAIRS be pleased to refer to the rep-
Iy given to Starred Question No. 549
en the 3rd April, 1974 and state:

(a) whether the assurances listed
at SL. Nos, 2, 3. 7, 8 and 13 to the
statement of snsweis on the memo-
randum have been implemented; and

(b) if not, the reasims for delay and
Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1IOME AFFAIRS
(SHRI F. 11. MOHSIN): A statement
15 laid on the Table of the House.
[Placed in Library, See No LT-865G/
4.

Inadequate facilities for After-Sale
Service of T.V. Sets in Delhi gnd other
Cities

3014. SHRI MOMINDER SINGH
GILL: Wil] the Minister of ELECTRO-
NICS be pleased to state:

(a) whether representations have
been received about inadequate after-

sale service facilities for T.V. sets in
Delhi and other citics; and

(b) it so, the action proposed to be
taken to save T.V, users from this in-
convenience?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) and (b). Apart from spora-
dic complaints against the peiformance
of individual sets, no representations
have been receiveq by Government on
mnadeqguate service facilities for T.V.
sets in Dellm and other cies. Such
tacilities are normally provided by the
manufacturerg themselves, either di-
rectly or through recngniseq dealers.
The Department of Electronics has
also been encouraging the setting up
of 1independeni servicing units by
technically trained entrepreneurs and
is making available imported T.V.
testing instruments from ready stock
avaijlable in the counfry,

Helium Project

3015, SHRI ARVIND M. PATEL:
Will the Mimster of SCIENCE AND
TECHNOLOGY be pleased to state:

(a2} whether an Expert Group set
up by the Departmert cf Science and
Technology on techniral and economic
viability of Helium Project hag since
submilted its report; and

(b) if so, the main features thereof
and the action taken thereom?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND SCIEN-
CE AND TECHNOLOGY (SHRI T. A.
PAI): (a) Yes, Sir. An interim re-
port has been submitted,

(b) The Technical Commiitee has
nnted that few lilres/day of helium
are being successfully recovered from
the hot springs, though its estimated
cost is almost 200 times the cust of
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imported helium, Based on the data
available 1t 15 difficult to even est:mate
how much helium is available for re-
cavery. The Commiltee has therefore,
suggested that further eflorts be direc-
ted to the assessment of the extent of
heliim that exists in the geothermal
fields by associating scientists of the
Department of Atomic Energy. A
Techno-econonue  assessment on s
recovery can only he made thereafter.
The Scheme has been recommended
for continuance to aboul September-
QOetober, 1975 by which time the puossi-
bility of commercial recovery at an
economic cost could be delermined,
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wan gefifgT 81 G5 smF gf &
goy Wi frobr fadr oy & o wwvr
T |

Effect of shortages on Industries in
Gujarat

3017. SHRI D. D. DESAI: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether shortage of coal, rail
wagons, power and immovability of
both raw materials and finished pro-
ducts have affected valious industries
in Gujarat particularly during the last
six months;

(b) it sb, names of the industiries
which have been aftected most; and
(c) the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRL B. P, MAURYA):
(a) and (b). It hag been reporfed that
production in a number of industrial
units in Gujarat, particularly those
engaged in the manutacture of soda
ash, cement, phithalic anyhydride,
activated carbon, steel castings and
forgings, transmission towers, electric/
air hoist blocks, power driven pumps.
and stationary diesel engines has been
affected due o the various constraints
mentioned,

(c) All possible assistance is pro-
vided to the industrial units in the
matter of allocation of indigenous and
imported raw materials and fuel oil.
The Railway Board and the Coal Con-
troller have also been apprcached to
augment the supply of wagons and
coa] to the unils where specific com-
plaintg have been received,

wea s ¥ feorelt afavorny

3018. =it vhrerew dtfrer : w7 Fwd
q4Y g s #7 s EGE fE

(%) ¥ TEwTT TU T AW W

(&) wveT wiew § forad weg sl RW # £ w17 @ faoely afeioemg

® wrg-amy, wwy dafew daedi § s

s W o g



§7  Written Answers AGRAHAYANA 183, 1808 (SAKA) Written Answers 58
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Stationing of Central Force in Naga-
land ang Mizoram

3019. SHRI NOORUL HUDA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of battalions of
CR.P., DS.F. and other Central Gov-
ernment forceg stationed in Nagaland
and Mizoram to take csre of the Naga
and Mizg rebels;

(b) the respective treak-up of such
forces for the “wop reg:ons; and

(c) the total sum spent tp maintain
the security forces there other than
armed military forces, during the last
three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (¢).
Details of deployment of Central
para-military forces and fhe expendi-
ture incurred on them¥s given In the

74 & 1T WeT TAT FT 7197 AT Y Statement attached,
Statement
Force Nagaland Mizoram Expenditgre
. (No. of bns deployed) (No. of bns. deployed) incurred during 1971~

7210 1973-74

D.S.F. . . . 2 }bns. 1 bn. 3°19 crore*
C.R.P. . . '. 6 bns. 4 bns. | o856,
Adsam Rifles " . 8 bms. | 4 bn‘*‘l 2248 »
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Strike by Centra; (iovernment Em-
ployees in May, 1974

3022. SHRI SAMAR MUKHERJEE:
Will the PRIME MINISTER be pleased
to state:

(a) the total =umoe: of Central
Guvernment emplovees both  perma-
nent and temporarr who went on
strke from 10th May, 1974 tp 13th
May, 1974, department wise;

(b) the numbz+ ny employees dis-
missed, removed fron, service, given
break-in-service, transferred or down-
gladed for participatirg in the strike;
andg

(c) the latest positiun about their
reinstatement and condonation of
break in service?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF FERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF  PARLIAMEN-
TARY AFFAIRS (SHRI oM
MEHTA): (a) to (c). Presumably,
information is sought in respect of
Central Government employees, other
than in the Railways.

This is being collecteq and the same
will be laid on the Table of the House
as soon as possible.

¥ower Fallure at Port Blair

3023. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of ENERGY
be pleased to state:

(a) whether the power failure is a
continuing feature at Port Blair due

to mismanagement by incompeten
local Enginecrs; and

(b) if so, the reasons for not re
placing such local Engineers by com
petent Central Power Engineers fo
atleast two or three years for efficien
performance?

THE DEPUTY MINISTER IN THI

MINISTRY OF ENERGY (PROF
SIDDHESHWAR PRASAD): (a) No
Sir.

(h) Dors nol arise.

Directive to Madhya Pradesh &tete
Electricity Board for Fixation of Tar-
get of Energising Tube-Wells

3024, SHRI MARTAND SINGH:
Will the Minister of ENERGY be
pleased to state:

(a) whether the Central Govern-
ment have issucd any directive to
the State Electricity Board of Madhya
Pradesh to fix target of energising
tube-wells in the State of Madhys
Pradesh in view of the failure of the
Kharif crop, and for boosting rabi
production; and

(b) if so, the main features there-
of?

THE DEPUTY MIISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a). No
such directive has been issued by the
Central Government.

(b) Does not arise,

Manufacture of Vijal Scooters by
Scooters India Limited

3025. SHRI M. M. JOSEPH: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether Scooters India Limited,
have manufactured Vijai Scooters and
they have invited applications for
allotment of scooters; and
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(b) if so, what will be its cost price
ana how much period wil} be re-
quired for its delivery irom the date
of booking sn advance of Rs. 5007

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C. GEOR-
GE): (a) Scooters India Limited have
started registration for Vijai Scoolers,

(b) The ex-factory retail selling
price (inclusive of dealers’' commission)
of the Scooter has been fixed at Rs.
3510. M/s. Scooters India Limiled are
expected to commence sale of scoolers
from the middle of January, 1875.

Encouragement to Bidi Munufacturing
Industry

3028. SHRI VARKEY GEORGE: wil
the Minister of INDUSTRY AND
CIVIL, SUPPLIES be pleased to state:

(a) whether according to a
scientist's report at the Wourld Con-
gress on Asthma and Bronchitis, bid1
smoking is less  harmful than
cigaretie; and

(b) if so, the sieps Governmont
propose to take to encourape bidi
mzunufacturing industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B, P. MAU-
RYA): (a) and (b). Information is
being collected and will be laid on the
Table of the House,

Declaration of Assets by President,
' Vice-President, Governors, Ministers

and Legistators

8027. SHRI BIREN ENGTI:

SHRI D. K. DAS-
CHOWDHURY:

Will the Minister of HOME AF-
FAIRS pe pleased to state:

(a) whether in the interest of
cleaner public life and administration,
suggestions have been made to Gov-
-ernment to make it mandatory by law
for the Président, the Vice President,

'DECEMEER. 4, 1074
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Governors, Ministers and Legislators
to make periodic declarations of their
assets, liabilities and businvss interests;
and

(b) if so,
thereto?

Government's reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) and (b).
Attention 15 inviled to the answer
given to Starred Queslion No. 31§ to-
day. As regards declaration of assets,
liabilities and business interests by the
President, Vice-President and the Gov-
ernors, no such proposal is under con-
sideration. '

Coir Industry

3028. SHRI G. Y. KRISHNAN:

SHRI SUKHDEO PRASAD
VERMA:

SHRI C. JANARDHNAN:

Will the Minister of INDUSTRY
AND CIVIL. SUPPLIES be pleased to
state:

(a) whether 5 grave sttu .t:.p i5 be-
ing faced by the coir industry and if
go, the reasonsg therefor;

(b) its likely effects on ex:port com-
mitments for 1974-75; and

(c) the steps Government propose
to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI ZIAUR
RAHMAN ANSARI): (a) to (c). The
coir industry is at present facing a
crigis due to shortage of fibre. Certain
regulatory measures introduced by the
State Government on the process of
production of fibre and the price and
movement of raw husks have resulted
in shortage of fibre.

The Government of India are seized
of the matter and the position is being
reviewed in consultation with the
State Government for taking suitable
measures to alleviate the situatiom.
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C.P.W.D. Industrial Working Coopera-
tive Thrift and Credit Soclety

3028. SHRI K. M. MADHUKAR:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to refer
1o Unstarred Question No. 1560 on the
5th August, 1974 and state:

(a) whether letters were issued by
the C.P.W.D, Industrial Workers Co-
operative Thrift & Credit Society Ltd.
in February, 1974 to ths members
ageinst whom expulsion resolutions
were passed informing them that thelr
share balance would be credited to the
Reserve Fund of the Society in March,
1974;

(b) if so, whether the letters have
been cancelled;

(c) whether the society hag refused
to accept compulsory Deposit from
thess members; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C, GEOR-
GE): (a) Two members were expelled
by the General Body meeting of the
Soclety held on 22nd February, 1974.
They were informed by the Society on
95th February. 1974 to clear their
accounts within 15 days failing which
the balance amount after adjustment
of the loan weuld be credited to the
Reserve Fund.

(b) No, Sir.
(c) Yes, Sir.

(d) As the members have been ex-
pelled, compulsory Deposit from them
could not be accepted.

Rehabilitation of Uprooted People of
Raima-Sarma Valley

3030. SHRI DASARATHA DEB: Will
the Minister of ENERGY be pleased to
state:

(a) what concrete steps have been
drawn up to rehgbilitate the uprooted
people of Raima-Sarma Valley who

2921 1S—S.

were evicted due to construction of
Gumati Hydrp electric Project in
Tripura;

(b) if so, the broad outlines of the
scheme; and

(e) it not, when such scheme is
likely to be drawn and what interim
rclief is being offered Lo those people?

THE DHPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROP.
SIDDHESHWAR PRASAD): (a) to (c).
It has been reporteg by the Govern-
ment of Tripura that while compensa-
tion has been vaid to those tribals
having rights over the land, those hav-
1ng no rights are being taken care of
under the Jhumia Resettlement Sche-
me. The unauthorised tribal families
found in the Gumii Project area are
proposed to be resettlad in well orga-
nised reseitlement centres, preferably
in the same subdivizion. Each family
would be entitled to a financial berefi®
of Rs. 3,990/- in addition to welfare
facilitics like schooling, welfare centres,
fair price shops, medical cover tube-
wells ete. Other settlers are earning
Rs. 8/- to Rs. 10/- per day per family
under the work oriented relief scheme.
Tribal jotedars, who are compensated
in cash would however, not be covered
by this reseitlement scheme but they
wil] get first preference in the matter
of allotment of Government lands etc.

Production of whole Milk Powder
Hindustan Level Limited

3031. SHRI §. M, BANERJEE: Will
the Minister of INDUSTRY AND CIVTL
SUPPLIES be pleased to state:

(a) whether Hindustan Lever Limi-
ted, a foreign subsidiary manufactureg
whole Milk Powder at the cost of
other essential items produced in their
Etah Dairy so as to fain huge profits;
and

(b) if so, what steps the Govern-
ment have taken to rectify this situa~
tion? P
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THE MINISTER OF STEEL IN THE
MINISTRY INDUSTRY AND CIVIL
SUPPLIES (SHRI B P MAURYA):
(a) No, Sir.

(b) Does not arise
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Coal Reserves in Singranlj Ceal

Fieljdg

, 2034, DR. RANEN SEN: Will the
Minister of ENERGY be pleased to
state:

(a) whether Soviet cxperts’ survey
indicates that the Singrau!i coal fields
in Madhya Pradesh have huge coal
reserves;

(b) if 80, the broad outlines there-
of;

(c) whether efforts are being made
to extract coal from these coal fields;
and

(d) if l&, the main features there-
ofi

THE MINISTER OF ENERGY
{SHRI K. C. PANT): (a) and (b).
Based on surveys made by the Geo-
Jugical Survey of Indin and the Na-
tional Coal Development Corporation,
the total reserves of Singrauli coalfield
have been eslimated to be of the order
of 7000 million tonnes. The mineable
reserves established so far by the Cebp-
tral Mine Planmng & Design Institute
in collaboration with the Soviet Ex-
peris have heen estimated to be about
2770 million tonnes.

(¢) and (d). There arc already two
open cast mines working in the Sing-
rauli coalfield with a production pro-
gramme during 1974-75 of 2.80 million
tonnes. The Central Mine Planning &
Design Institute in collaboration with
the Soviet Experts have prepared a
feasibility report for exploitation of
ihese coalfieds, which envisages pro-
duction of 450 omillion tonnes by
1990-91. This report is at present
under examination.

Activities of ‘Asia Foundation’ in
India

3035. SHRI SAROJ MUKHERJEE:

SHR1 SHIV KUMAR
SHASTRI:

SHR1 SAMAR MUKHERJEE:

Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the attention of Gov-
ernment hus been drawn to the acti-
vities of ‘Asia Foundsatton' in India
which is a subsidiary ¢f CIA and to
references in the boox ‘The CIA and
the Cult of Intelligence’ which throws
niore light on the activities of Asia
Foundation; and

{b) the reaction of the Government
thereof?

THE MINKISTER OF HOME AF.
FAIRS (SHRI K. BRAHMANANDA
REDDY): (a) and (b). Government
have seen only some press reports
about the publication of the book
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entitled, “The CIA and the Cult of
Intelligence”. Government have not
yet examined the book itseif.

It would be recalled that the office
of the Asia Foundation at Delhi was
wound up in 1968 at the instance of
the Government of India.

Embargo on export of Nuclear
Material by big countries

3036. SHRI P. A. SAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether the recent decision of
kig countries to put an embargo onr
the export of nuclear material is
directed against India; and

(b) the reaction of Government and
its likely impact on cur programime
and policy of tests for peaceful pur-
poses?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHI):
(a) and (b). Some countries including
the U.K., US.S.R. and U.S.A. have in-
formed the International Atomic
Energy Agency that they will not sup-
ply certain equipments, components
and materials to countries which have
not signed the Non-Proliferation
Treaty unless the concerned plants and
facilities are subjected to the Agency’s
safeguards. Thig aspect is constantly
reviewed in ensuring further develop-
ment of our nuclear programme.

Alleged Supply of Under-Loaded Coal
Wagons by C.M.A.

3037. SHRI H. N. MUKHERJEE: Will
the Minister of ENERGY be pleased
to state:

(a) whether the Coz! Mines Autho-
rity has been accused by a number

I
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of bullt consumers of sending under<
loaded coal wagons during the' last
two to three months;

(13) if so, the facts thereof; and

(c) steps taken against the officials
who are incharge of this and how
mwuch compenadation C.M.A. has given
t;; the consumers on account of this?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) to (c). In-
formation is beirg collected.

Working of Nationalis»sl Coal Mines

3038. SHRI C. K. CHANDRAPPAN:
Will the Minister of ENERGY be
pleased to state:

(a) whether as many as 339 cf the
925 nationalised coal mines are mnot
being worked at all by the State-
owfied undertakings; and

(b) if 1o, the reasons thereof and
how far it has added to the fail in
coal production for 1974-75?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) All the coal
mines which were working at the time
of take-over, continue to function.
There was a number of coal mines
which had been lying closed even be-
fore the take-over. The Bharat Coking
Coal Litd. have recommissioned 38
coking coal mines out of 42 closed
mines and all the 31 closed non-coking
coal mines. The Coal Mines Authority
Ltd. have re-opened 25 closed non-
coking coal mines. Efforts are in pro-
gress to reopen the other closed mines
wherever the mining conditions and
coal reserves permit.

(b) 'There has been no fall in pro-
duction in "1974-75.
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Crislg in Tile Industry in Seuwth
Kanara Disrict

3030. SHRI P. R. SHENOY: Will the
Winisler of INDUSTRY AND CIVIL
SUPPLIES be pleaged to state

(a) whether he is aware that the
tilc industry in South Kanara District
» facing grave marketing problem
and 8 a result workers working in
thig industry are facing the threat of
retrenchment; and

(b) if s0, the steps proposrd to be
iaken by Governmoent to save the

mdustry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI B P. MAURYA):
(a) The roofing clay tile industry,
which is generally in the small scale
sector and 1s mostly located mm  the
Southern region. notably 1n Kerala
and the West (past Region of Kar-
nataka State, 1s facing crisis due to
fall in demand in local market as well
as in the export trade, because of the
mability of the mdustry to compete
with foreign competitors.

(b) The industry has been advised
fo diversify the producrtion and pro-
duce structural hollow clay  blocks,
vitrified flooring tiles and other ter-
racota products. At the instance of
the National Buildings Organisation,
the Military Engineering Service have
asked their Chief Engineers in the
South to encourage the use of roofing
tiles in areas where these are easily
available,

Applications Filed for Realiotment of
Land by Oustees of Pong Dam

3040. SHRI VIERAM MAHAJAN
Will the Minister of ENERGY be pleas-
ed to state:

(2) how many oustees of Pongdam
¢H.P.) rehabilitated in Rajasthan have
filed applications for reailotment of
land on the ground that lands allotted
are not even partly irrigated;

(b) what steps have been taken to
remedy their genuine grievances; and

(c) how many oustees have been
reallotted land?

THE MINISTER OF ENERGY
(SHRI K. C. PANT): (a) According to
the Government of Himachal Pradesh,
870 oustees have applied for reallot-
ment of land on the plea of lack of
irngation facilities 1n respect of the
lands allotted to them.

(b) An enguiry had been got made
through the (Government of Rajasthan
in respect of 1Y such applications which
had been received by the Ministry.
The Rajasthan Government reported
that 1n each of these cases the land
was within the commanded area and
could be irrigated. The Rajasthan
(GGovernment is competent to allot land
ih accordance with the rules finalised
by them in consultation with the Gov-
ernment of Himachal Pradesh, The Gov-
ernment of Rajasthan have, however,
mdicated that al] the land allotted by
them 1< within the commanded area of
the Rajasthan Canal and is thus in
accordance with the rules.

1) No oustee has been reallotted
land by the Government of Rajasthan.

Canversion of Coal into Oil by South
African Coal, Oil ang Gas Carporation

3041 SHRI RAJDEQ SINGH: Wil
the Mumsier of ENERGY be Pleased
to state

(a) whether Government are awaia
that Goverminent-owned South African
Coal, Oil and Gas Corporation last
year used over 4 mi'lion tos of ¢l
converting half into refined oil pro-
ducts and it has been converting coal
intc oil on a comrmercial scale for
nesrly 20 years; and

(b) if so, whether our coal pad oil
engineers are qualified 10 a”apt this
process?
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THE MINISTER OF ENERGY
(SHRI K C. PANT): (a) Government
are aware of the existence of the South
Ailncan Coal, Oil and Gas Corpora-
tion Ltd which has been engaged in
the conversion of coal into ofl. The
capacity ot the plant is stated to be
22,000 tonnes of coal per day. The
quantities of coal used last year and
the production of refined oil are not
known tp the Government

(1) Government have recently set
up an Expert Group to consider the
technology of conversion of coal into
oil

Assignments for Ex-Justices of Sup-
reme Court ang High Courls

4042. SHRI B V NAIK Will the
Minister of HOME AFFAIRS be pleas-
ed to state: .

(a) the number of ex-justices of
the Supreme Court and HHigh Cowurts
in India who have heen assignel
Gubernatorial posts so ta1, nd

(b) whether their number is unduly
small in comparison with other pro-
fessions like Civil Services and if so,
the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN)' (a) and (b)
Four ex-Judges of High Courts were
assigned Gubernaiional postz in the
past. The Governors are appointed by
the President The main consideration
in making appointment of Governors
s suitability of individuals irrespective
of their professions in life.

Cement Factory in Bilaspur (H.P)

3043 PROF. NARAIN CHAND
PARASHAR' Will the Minister of
INDUSTRY AND CIVIL SUPPLIES
be pleased to stale

(a) whether any proposal to get up
a cement factory i RBilaspur distriet
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of Himachal Predesh has been under
consideration of Government in view
of the fine angd adequate deposity of
‘A’ grade limestone in this district as
per findings of the Geological Survey
of India; and

(b) if so, whether Government
propese to sanction and expedite the
setling up of the proposed cement
factory in view of the acute shortage
of cement?

THE MINISTER OF STATE IN THR
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI B. P. MAURYA):
{(a) and (b) No proposal for the set-
ting up of a Cement plant in Bilaspur
District of Himachal Pradesh has been
under consideration of the Govern-
ment. The Cement Corporation is al-
ready setting up a cement plant at
Ratban in Himachal Pradesh. The
Fifth Plant programme of the Cement
Corporation has already been finalis-
ed and this doe=< not include a cement
plant at Bilaspur in this State
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Power Production through Major
Reservoirs

3045. SHRI B. N. REDDY: Will the
Minuster of ENERGY be pleased to
state:

(a) whether Government are aware
that out of the 16 major reservoirs
which contribute 40 per cent of the
country’s power production 13 are
yet to reach their full capacity levels;

and

(b) it so, the steps taken to ill up
the reservoirs?

THE MINISTER OF ENERGY
{SHRI K. C. PANT): (a) The reservoirs
of hydro-electric projects are often
designed for a carry-over capacily and
for generating the designed energy, it
is not necessary in such cases that the
water in the reservoir should be to the
maximum level. Out of the 26 im-
portant reservoirs feeding hydro-
electric stations in the country, only
six have filled to their ful] capacity. All
the other reservoirs have filled only
partially. During the North-East Mon-
soon it ig likely that the water avail-
ability position in some of the reser-
voirs in Tamil Nadu and Kerala would
furfher improve.

(b) The inflow of water into the re-
servoirs mainly depends on the rains
during the monscon months, though
there i# some lean seasons inflow also.
A Yew reservoirs receive the benefit of
mow melt. Ag such, it is not possible,
at the present stage of the development
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of science and technology, to increase
inflow into the reseérvoirs.

Cases of Auto Thefts in Delhi

3046. SHRI AJIT KUMAR SAHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the number of aute
thefts increased by 21256 per cent in
six yearg in Delhi;

(b) whether there was an increase
of 118 per cent in the number of
vehicles on road during the same
period; and

(c) if so, the steps taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The num-
ber of auto thefts from 1968 to 1873
are given below:—

Year No. of Cases
of Auto-thefts
1968 . . . . . 543
1969 . . . . . 638
1970 . . . . 921
1971 . . . . . 1192
1972 . . . 1562
1973 - . - . . 1697

(b) Yes Sir, the figures are given below:

Year No. of Vehicle on
rosd.
1968 . . . . . 119711
1969 . . . . . 144680
1970 . . . . . 173081
971 . . . . . 204930
1972 . . . . . 234939
973 . . . . . 285745

(c) As soon as the case of an auto-
‘theft is reported with a police station,
the information is immediately passed
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on to the Central Police Control Room
of Delhi Police which sends out wire-
less messages giving details (type of
vehicle, model, colour of wvehicle, re-
gistration number and place of occur-
rance of the incidence) to all Police
Stations 1n Delhi, traffic police and
other States in India. The Flying
Squads and the border check posts in
Delhi are simultaneously alerted about
theft of the wehicle,

Auto-theft Squads have been orga-
nised in each Police District of Dell
and these Squads function under the
supervision of the Superintendent of
Police, Crime & Railways, Delhi. These
Squads collect information, conduct
ralds, and make recovery of stolen
vehicles Policemen in plain clothes
are deploved at important car park-
ing and other places in Delhi to keep
a watch on automobile lifters
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Missing of Shri Erishng Moorthy

speclal  correspondent in Eastern

India ang Bangladesh for Hinda of
Madras

3048 SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Will une Minister of HOME AFFAIRS
pleased to state:

(a) whether Shri Krishna Moorthy,
Special Correspondent in Eastern
India and Bangladesh for Hindu of
Madras, has been missing;

(h) if so, since when; and

(c) whether an inquiry has heen
made by Government to trace him
and 1f so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F II MOHSIN) (a) to (c)
The information 1s being collected and
will be laid on the Table of the
House

Damru Project in Tripura

3049 SHRI M S PURTY

SHRI SAKTI KUMAR
SARKAR:

Will the Minister of ENERGY be
pleased to state.

(a) whether the Damru project of
Tripura has been completed;

(b) if not, the reasons therefor; and

(c) the {ota] amount spent thereon
uptpo date and the percentage of the
work done?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
giIDDHEBHWAR PRASAD): (a) No,

T, ' 1]
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(b) The delay in the completion of
the Project has been mainly due to
changes in design, necessitated by the
site conditions; shortage of essential
materials; disturbed conditions due to
Mizo raids in July, 1970; and libera-
tiom movement in Bangladesh.

(c) Rs. 7.90 crores was spent upto
September, 1974 and 52 per cent of
the work has been completed.
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Production of Cars by Maruti Limited

3051. SHRI MADHU LIMAYE: Wil
the Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether Maruti Limiteqd has
commenced production of carg under
the industrial licence given to them
by the Government;

(b) when do they expect to reach
the capacity of 50,000 mentioned in
the licence;

{c) whether there has been change
in the ownership or management of
this company; and

(d) whether the House of Birlas is
in any way associated with these
changes?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPFLIES (SHRI A. C. GEORGE).
(a) No, Sir.

(b) According to indications made
available to Government! the Company
expects to rench licensed capacity of
50,000 cars a year by 1977-78.

(¢) (Governmeni have nol been in-
formeq of .ny change in the ownershiyp
vt the Company.

(dy No, Sir.

Assault op Shri Jayaprakash Nama-
yan while returning from Ludhiams

3052. SHRI SAMAR GUHA: Wil
the Minister of HOME AFFAIRS bhe
pleased to state:

(8) whether while Shri Jayapra-
kash Narayan was returning from
Ludhiana, an unidentified person made
ap attempt to break his waist by
brutally squeezing it;

(b) whether, when JP cried out in
acute pain due to fracture of one of
his ribs, the assailant slipped away
into the crowd; and

(c) steps takep, by Govermment to
arrest the assailant; and

(d) if so, the steps taken by Gov-
ernment to ensure the security of
this great people’'s Leader of our
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F. 1I. MOHSIN): (a) and (b).
According to the Government of
Punjab there was no attempt to assault
Shri Jaya Prakash Narayan in the
manner alleged at Ludhiana Railway
Station and the local police also did
not receive any report of such an
attempt by any unidentified person.

{(¢)- and -(d). Do not arise:
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Flmgy up of Vacancies in  yegional
Usits of Seng and Drama Division

3653 SHRI N. TOMBI SINGH: Wil
the Mimster of INFORMATION AND
BROADCASTING be pleased to state

(a) whether the vacancies at vari-
ous levels in the regional units of
the S8ong and Drama Division have
beed filled up; and

(b) if so, the unit-wise break up of
vacancies and latest position after
filling up vacancies?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA)° (a) and (b). Some
vacancies have not been filled up. The
details of the vacancies are shown in
the statement laid on the Table of the
House [Placed tn Library See No
LT-8657/74].

News item Captioneq ‘Heavy Water

Scarcity in Offing’
3054. SHRI NAWAL KISHORE

SHARMA:
SHRI R. V. SWAMI-
NATHAN:
SHRI PRASANNBHA1
MEHTA.:
Whll the Mmmster of ATOMIC

ENBRGY be pleased to state:

(a) whether attention of the Gov-
erament hag been invited to a news-
item appearing in the Delhi Edition
of an English daily dated the 10th
November, 1874 undey the heading
‘Heavy Water scarcity in offing’;

(b) it so, the total requirement of

heavy water for the atomic power
profects in the country;

(c) the expected of
heavy water during the mnext five
years; and

(d) the steps to be taken
to meet tHe ﬁm&gﬂd of heavy
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Water for atomic power projects and
1h0w:htd!hym°w{m&on
ofmlmpmmmmm&n

THE PRIME MINISTER, MINISYER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

(b) 230 tonnes of heavy water are
required as initial inventory in a
Power reactor of 200 MWs. 24 tonnes
of heavy water are make up reguire-
ments each year to replenish logses,

(e) 940 tonnes (approx).

(d) Heavy water supply-demand
figures are constantly updated in the
hght of available data including com-
missiomng dates of Power Projects
and Heavy Water Projects and antici-
pated production of heavy water, The
present indications are that there might
be a marginal shortfall of heavy water
in 1976-77. This will be updated in due
course After this date it is expected
that supply might exceed demand
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Setbacks to Annual Plana due to
Natural Calamities

3057. SHRI 8. C. SAMANTA: will
the Minister of PLANNING be pleased
to state:

(a) the set-backs likely to occur
#n the current and the next annual
plang of the Centre and States due
to extraordinary condition of floods,
drought and other calamities; and

(b) the steps being taken to see
that the plan programmes are not
hampered?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The drought and flood situation
in the current year would mo doubt
strain the resources position of some
States. But, as the States have been
advised to integrate relief programmes
with their development Planc to the
mibxdiubl esttent possible, and it

necessary, aduance Plan asistance
would be considered for this purpose,
it does not appear that the Plan pro-
grammes would be seriously hampered
on this account,

Non-implementation of Letters of
Intent
3058 SHRI SHANKAR RAO
SAVANT:
SHRI ARJUN SETHI:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state*

(a) the number of letters of intent
issued during 1972-73 and 1974-75 upto
31st October, 1874 for new factories;

(b) the number of factories com-
missioned during these years; and

(c) the number of letters of intent
remained unfulfilled with State Gov-
ernments, State-wise during the same
period and the reasons therefor?

THE MINISTER OF STATE IN THR
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI B. P. MAURYA):
(a) During the years 1972, 1973 and
1974 (January—October), 522, 473 and
636 leiters of intent for the setting up
of new undertakings were issued res-

pectively

(b) and (c). The Letters of Intent
issued from 1972 are at various stages
of implementation. The setting up of
a new undertaking takes about three
years after the issue of the Letter of
Intent.

Newsprint held by S.T.C.

3059. SHR; S. R. DAMANTI:
SHRI BIREN ENGTI:

SHRI B. K. DASCHOW-
DHURY:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether 10,008 toanss of news-
print is held by S T.C. a« buffer stoek
and that sizeable quantities are jn the
pipeline to arrive by the year end;
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(b) the allotments made out of these
for the last quarter of 1974; and

(c) the reasong for the slow offtake
by the allottees?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA), (a) To meet any emer-
gent situation, the S.T C. 15 normally
expecied to keep about 10,000 tonnes
of newsprint as a buffer stock. The
purchase and allocation of newsprint
18 a continuoug process

(b) The allocations made on the
S T.C stock during the period October
4, 1974 to November 30, 1974 totalled
3.222 09 tonnes.

(c) The release order provides 6
maonths time to the nswspaper to lift
the stock. The newspapers are gene-
rally adhering to this time schedule
except for a few cases 1nvolving re-
Setively small counirv,

Panel for Distribution of Commercial
Vehicles

3060. SHRI PRABODH CHANDRA:
SHRI R. V. SWAMINATHAN:

SHRI RAM SHEKHAR
PRASAD SINGH-

SHRI DHAMANKAR.

Will the Minister of INDUSTRY
AND CIVTI. SUPPLIES be pleased to
state

(a) whether Government have
drawn a panel for the distribution of
commercial vehicles in the country;
and

(b) if o, its main purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI A. C.
GEORGE): (a) and (b). No Sir. How-
ever, with a view to ensure uniformity
and improvement in the system of
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distribution prescribed by various
manufacturers, Government of India
have set up an Informal Committee
on Ihstribution of Commercial Velu-
cles

Coal Productiop Target Scaled Dowa
in 1974

3061. SHRI ROBIN SEN Wil the
Minister of ENERGY be pleased to
state

(a) whether coal pioduction target
has been scaled down in the year 1974,

(b)Y if 0 the causes thereof; and

(c) the
thereto?

1eaction of Government

THE MINISTER OF ENERGY
(SHRI K C PANT) (a) to (c). The
{farget of coal production during
1974-75 earlier fixed at 90 million
tonnes was subsequently raised to 95
million tonnes Though a recent as-
sevsment of the production of coal
during 1974-75 has shown that the out-
put during the year may be about 88
million tonnes. efforts are being made
to achieve the earhier target of 90
millhon tonnes

Watching of Indian Nuclear Explosion
by Satellites

3062. SHRI SARJOO PANDEY:
SHRI VAYALAR RAVI:

Will the Minister of ATOMIC ENER-
GY be pleased to state;

(a) whether Dr. R. Ramanna. Direc-
tor of the Rhabha Atomic Research
Centre has stated that satellites were
seen watching the Pokaran site of the
nuclear explosion for several days; and

(b) if so, the facts thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHD).
(a) and (b). During a lecture arranged
by the Physics Department of Delhi
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Umiversity on 8th November 1974, Dr.
R. Ramanna, Director Bhabha Atomic
Reseaich Centre mentioned in passing
that every mght one could see satel-
lhites passing and even at Pokaran the
team working for the peaceful nuclear
experiment used to see these at night.
These satellites could have taken photo-
graphs, we are not aware whether they
did so or not
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Misuse of MLS.A, in the arrest of
Shri Atal Bihari Vajpayee

3064. SHRI MADHAV RAOQ
SCINDIA:

SHRI HUKAM CHAND
KACHWALI:

SHRI ISHWAR CHAU-
DIRY.

Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether Governmenty attention
hags been drawn to the criticism
appearing in the editorials of some o
the leading national dailies of Delhs
during the last week of September,
1974 that the arrest of Shri Atal Bihar
Vajayee under the Maintenance of
Internal Security Aci was misuse of
this Act;

(b) if eo, the facts thereof; and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOIISIN) (a) The Gov~
ernment have seen the editorial com-
ments in some newspapers about the
arrest and detention of Shn Atal Bihari
Vajpayee in Bihar under the provi-
sions of the Maintenance of Internal
Security Act.
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(b) and (c). According to the re-
port of the State Government, a situa-
tion developed in Matihari on the 23rd
and 24th September, 1974 which gave
rise top a reasonable apprehension on
the pari of the district authorities that
attempts might be made by the Jana-
sangh and its supporters to forcibly
release the detenus in custody in the
local jail. Shri Atal Bihari Vajpayee
was then in Motihari on the 24th
September, 1974 and taking note of his
activities 1n the town the local dis-
trict magistrate ordered his detention
on the 24th September, 1974 under the
provisions of the Maintenance of In-
ternal Security Acl with a view to pre-
venting him from acting in any manner
prejudicial 1o the maintenance of public
order. Affer reviewing the situation,
the State Government revoked the
detention order and Shri Atal Biharl
Vajpayee was released on the 26th Sep-
iember, 1074.

Shortage of Raw Materials in Match
Industry in West Bengal

3085. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether Government are aware
that due to the acute shortage of raw
materlals, the Match Industry in West
Bengal is on the verge of collapse; and

(b) the steps taken to supply theraw
materials?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI B. P. MAURYA):
(a) No, Sir.

(b) Does not arise.
Clearance of Nellithurai Hydro
Electric Project in Tamil Nadu

3086. SHRI C. JANARDHANAN:
Wil the Minister of ENERGY be pleas-
ed fo state:

() whether the Nellithuyral Hydro-
Electric project of Tamil Nadu has
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been cleared by the Union Govern-
ment; '

(b) whether the Kerala Government
have protested against the implemen-
tation of this scheme pending the
settlement of the Cauvery dispute,
and no response was recelved by the
State Government;

(c) if so, the reasons therefor; and

(d) Government’s final decision

thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. 8ID-
DHESHWAR PRASAD): (a) Although
the Planning Commission had cleared
the project, the Central Electricity
Authority has nol yet accorded ap-
proval to it.

(b) to (d) Yes, Sir. The Nellithurai
Hydre Electric Project, as proposed by
Tamil Nadu, envisages utilisation of
ihe tail race releases below the Pillur
Dam on River Bhawani (a tributory
of Cauvery) for power generation,
Kerala contends that since the project
is located in the Cauvery Basin, it
should not be sanctioned without their
prior concurrence. The matler i=
under examination.
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Sigike by Workem of Indian Rare
Sarths Limited Udyogamandal,
Eeraln

3868. SHRI VAYALAR RAVI: Will
the Minister of ATOMIC ENERGY
be pleased to state:

{a) whather woTkers of the Indian
Rere Earths Limited, Udyogamandal,
Keraly are on strike for the hst two
manths;

(B) i go, the Main polnts of dispute
between workers and management and

the steps taken by the Governmenit to
settle the issue; ang

() the total loss suffered by the
company due to the present strike?

THE PRIME MINISTER, MINSI-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI
INDIRA GANDHID): (a) Yes, Sir

(b) The Company has prescribed a
maxium hmit in the variable dear-
ness allowance in the new wage pro-
posaly 1n accordance with a similar
provision i the earlier agreement
with the Employees’ Unions. The
management has, however, offered to
review this question before the mmax-
imum limit 15 reached This 15 not
acceptable to the Unions at Alwaye,
The conciliatory effortgs of the Assis-
tant Labour Commissioner (Central)
have not been successful

(e} the total production loss sus-
tained by the Company during the
last two months is estimated at Ra.
28 lakhs

Popuolation living below Poverty Lime

3009. SHRI SUKHDEO PRASAD

VERMA:

SHRI BIREN ENGTI;

SHRI B. K. DASCHOW-
DHURY:;

Will the Mimster of PLANNING
be pleased to gtate:

(a) the total population of the coun-
try living below poverty line;

(b) the States which are worst
sufferers in thig respect; and

(¢) the radical measures Govemn-
ment propose to take to erndicite
poverty?
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA)-
ta) According to available estimate,
40 per cent or 220 million people are
living below the poverty line.

€b) According to State-wise esti-
mates available for 1984-65, the pro-
portion of people below the poverty
line was the highest at 61.7 per cent
m Kerala and Orissa. They were
followed by Tamil Nadu (52.1 per
cent), Andhra Pradesh (50.1 per cent)
Karnataka (498.6 per cent) and Gujarat
(482 per cent). West Bengal (47.7
per cent) and Maharashtra (46.1 per
eent) had also their ghare of poor
peple which exceeded the all India
average. The other states had a pro-
portion of the poor which was below
the all India average.

{c) It must be appreciated that the
problem of poverty is too deep-root-
ed and pervasive 1n thys country 1o
be solved in a short period of time,
Ome of the basic objectives of the
Fiftk Plan development strategy s
the removal of poverty through sus
tained growth over time The whole
dewelopment efTort mu-t be looked
upon as the programme for the re-
moval of poverty

It 18, however, realised that there are
pockets of poverty which need im-
mediate rehef It 1s with a view to
reheving such acute poverty that u
number of special schemes were
imtrated in the Fourth Plan and have
been carried forward and further
strengthened and integrated with
more broad based programmes in the
Fifth Plan These include schemes
for drought prone areas, schemes
for development of animal husbandry
and fighery, schemes for sericulture,
programmes for small and marginal
farmers and agricultural labourers
and various facilities and consessions
for the backward classes. There is
also an important scheme for provid-
ing “social goods and services” under
what is known as National Mihimum
Needs Programme. The main areas
are provision of drinking water,
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Tural rbads, lelectricity, elementary
education, nutrition and health etc.
The Fifith Plan outlay on these is
put at Rs 2800 crores.

Payment of Wages to Workers of
Gourepur Containers and Closures,
Naihatl (W.B.)

3070. SHRI MOHAMMAD ISMAIL:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether the workers of Goure-
pur Containers and Closures, Naihati,
24 Parganas, West Bengal were not
paid their wages, bonus and other
payments due to them for the period
prior to taking over of this factory by
Government;

(b) if so, the facts thereof: and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P.
MAURYA) (a) and (b). Payments
of wages for the period 1st Septem-
ber 1972 to 27th September 1972, lay
off benefits for the period 28th
September 1972 {0 28th November,
1972 apd profit sharing bonus for the
years 1871 and 1972, had not{ been paid
to the workmen, before the manage-
ment of Containers and Closures Litd
was taken over by Government

{c) To provide relief from the
heavy burden of liabilities incurred
by the previous management, Gov-
ernment have issued a notified order
under Section 18FB of the Industries
(Development and Regulation) .Act,
1951, freezing the past liabilities of
the undertaking, for the time being,
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Typing Paper developed by Regional
Research Laboratory, Jorhat

3072. SHRI C. K JAFFER
SHARIEF: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether a special typing paper
which provides multiple copies with-
out use of carbon inserts hag been
developed by the Regional Research
Laboratory in Jorhat; and

(b) if so, the facts thereof?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND
SCIENCE AND TECHNOLOGY
(SHRI T. A. PAI): (a) and (b). Yes,
Sir. On a laboratory scale, Direct
copy paper avoids use of carbon

2921 LS4

paper for taking copies of the origi-
nal, gince each sheet of paper is
coated with suitable chemicals which
pass on the impression when written
or typed upon, to the next sheet of
paper,

LP.S. Officers on Deputation to
Ministries

3073. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the names and designations of
LP.S. officers who are currently on
deputation in each Ministry of the
Central Government; and

(b) the purpose for which LP.S.
officers have been inducted in other
Ministries which have nothing to do
with police or law and order?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): (a) There are at present
11 officers of the Indian Police Ser-
vice holding posts of Deputy Secre-
tary and above in the Central Govt.
Secretariat. A list of these officers
with posts held is placed on the Table
of the House.

{b) Posts of Deputy Secretary and
above in the Central Secretariat are
filled by deputation of officers of
varioug All India Services and offi-
cers belonging to Central Class I ser-
vices, There is no reservation of
posts for members of any particular
gservice, Since the ; Indian Police
Service is an All India Service, suit-
able officers belonging to this service
are alsp eligible to hold secretariat
posts on deputation basis.
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sT— Name of Officer Designation of Post and Mimstry

No

~

Secretary, Deptt. of Cabinet Affairs
. Adduional Secretary, Deptt of Cabinet Affars.

Shit R N. Kao .
Shr1 K S. Narr .

2

3 Shei Jacob Abreham , . Jomt Secretary, Deptt of Cabinet Affars.

4 Shri F.T.R. Colaso Deputy Secretary, Deptt of Cabmnetr Affairs

5 Shn K.F. Rustamji . Special Secretary, Ministry of Home Affars.

6 Shri C. V. Narasimhan , Joint Secretary, Mumistry of Home Affairs.

7 Shri C. Chakraborty . . Deputy Secretary, Minustry of Home Affai s

8 Shri F, S, Dewars . Joint Secretary, Ministry of External Affairs
9 Shti S. Chartopadhyay . Deputy Secretary, Minstry of Extenal Affairs.
10 Shr K.N. Prasad . . Joint Secretary, Mmstry of Defence

11 Shri K. Sitaraman . . Director, Mimstry of Steel & Mines (D Mines).

Industries in Core Bector

3074. SHRI K. §. CHAVDA: Will
the Minster of INDUSTRY AND
CIVIL SUPPLIES be pleased to state

(a) the names of industries propos-
ed to be includeq in the core sector
and the meaning of selective invest-
ment and eelective credit;

(b) the names of indusiries where
Government have found constraints on
reserves and steps Government pro-
pose to take to remove them; and

(c) whethar foreign dominated
sector and larger houses are making
publicity that there is no level of
growth?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND
SCIENCE AND TECHNOLOGY
(SHRI T. A, PAI): (a) and (b). Gov-
ernment have recently set up an
Industrial Policy Group of senior offi-
cers in the Ministry of Industry and
Civil Supplies and one of the functions
of the Group is to identify and lay
down the hst of industries in which
production  should be encotraged,

approved and momtored, taking mnto
accoun{ the needs; and requirements
of the economy as well as the con-
straints irom which 1t 1s suffering.
The Group 1s also 1t Haise with appro-
priate administiative and finsneial
agencies to ensure coordinated assist-
anceé to units engaged in such indus-
iries

{c) Government are not aware of
any such publicity

3075 SHRI B. K DASCHOW-
DHURY- Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government have fmal-
ly sanctioned the Project at Dalkhola

in West Bengal;

(b) it se, the main features thereof;
and

(¢) the total amount required and
earmarked for the purpose in the
current year?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c), No, Sir. The site at Dalkhola has
certain disadvantages like non-avail-
ability of adequate circulating water
supplies and lacks infrastructure to
develop into a future super thermal
station. An alternative location at
Farakka which has all the facilities
including abundant supply of cooling
-water is under examination.

Setting Up of World Paper Bank

3076. SHRI V. MAYAVAN:
SHR] P, M. MEHTA:

Will the Mimster of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether he had suggested at the
UNESCO Conference in Paris in Nov-
ember, 1974 that a World Paper Bank
for poor nations should be set up;

(b) if so, how many countries sup-
ported this proposal;

(c) whether any decision was taken
in regard to helping the poor nations
for the paper; and

(d) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) According to information avail-
able, 38 countries voted in favour of
the Indian proposal, none against it
and 22 abstained.

(c) and (d). A resolution sponsored
by Indla inter alia for setting up a
world paper bank was passed in the
Corference. The aim of the bank is
to meet the urgent needs of paper for
educational, cultural and communica-
tien purposes particularly of deve-
loping nations. A suggestion was also

made in the Resolution thai UNESCO
should make an appeal to all advanc-
ed countries to collaborate in paper
manufacturing projects in countries
affected by high prices of newsprint,

Issue of Licences to Industrial Under-
takings

3077. SHRI P. M. MEHTA:
SHRI K. LAKKAFPPA;

Will the Minmster of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state

(a) whether licences to 83 industrial
undertakings were issued in August
alone this year;

(b) the number of licences issued in
September, October and November
1974 separately; and

(c) the number out of them which
have been issued to the industrial
units in Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) to (c). During the
months of August, September and
October, 1974, 88, 78 and 105 industrial
licences were granted respectively.
Out of these, 22 industrial licences
were 1ssued to Gujarat. Statistics in
respect of industrial licences issued
during November, 1974 are under
compilation.

Coal Production

3078. BHRI BANAMALI PATNAIK:
Wil} the Minister of FNERGY be
pleased to state:

(a) the steps taken to increase the
production of coal in the country;

(b) the results achieved sg far: and

(c) the steps proposed to be taken
to keep up the production so as to
meet the demand of various sections
of the people?
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THE MINISTER OF ENERGY
(SHRI K, C. PANT): (a) and (b). The
steps taken to increase the produetion
ef coal include intensive working of
the open-cast mine; and the
mechanised underground mines,
time'y procurement of the needed
equipments for replacement, rationali-
rution ang re-organisation of mines,
coordinating transport facilities 1n-
cluding centralisation of loading en-
furing uninterrupted power supply.
expansion of existing mines, arrange-
ment; lor adequate supply of wron and
steel, explosives, and other materials.

As a result, the production of coal
which was 78 million tonnes during
1673-74 1s expected to increase appre-
ciably during 1974-75.

(e) In addition to the steps already
taken to improve coal production, a
number of new mines are being de-
veloped and advance action 15 being
taken for projecting more mines to
sustain the demand on a continuing
kasis.

Alleged Persecution of Christians in
Arunachal Pradesh

3078. SHRI SANGLIANA:
SHRI K. MARAK:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceived representations from the Chrig-
tiang of Subansiri district of Arunachal
Pradesh and from the Field Coordina-
tor, Baptist General Conference North
Bank Mission, Tezpur, and from the
President, North East Indian Christian
Council Shillong, alleging persecution
of Christians in Arunachal Pradesh
and seeking protection of the Govern-
ment for them; and

(b) if so, what steps have been
taken by Government in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF FPERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI oM
MEHTA): (a) and (b). Yes, Sir.
According to information received
trom the Arunacha] Pradesh Adminis-
tration following tension between the
Christian and non-Christian groups of
people 1n the Sagalee area of suban-
siri district, a few clashes took place
durmg April, 1974 and a fow thatched
houses were also burnt. Appropriate
action was iaken by the authorities
concerned to maintain law and order
and io provide relief to the affected
persons, The situation in the area 18
reported to be peaceful,

Distribntion of Raw Material o Small
Scale Industries

3080 SIIRI HEMENDRA SINGH
BANERA: Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether due to faulty distribu-
tion of indigenous raw material manu-~
factured in the private sector, small
scale industries in the country are
facing economic crisis and are forced
to close their units; and

(b) if so, the remedial measures
proposed to be taken by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI A. P.
SHARMA): (a) and (b). There are
certamn items which are being produc-
ed in the private gzector and are con-
trolled by the Govt. In such cases
distribution among the States is made
by the Development Commissioner,
Small Scale Industries and the State
Directors of Industries in turn distri-
bute these raw materials among the
small gcale units. In respect of items
which are not subject to any control
no such arrangements exist. How-
ever, it has been the endeavour of the
Government to mitigate the difficulties
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experienced by small scale units by
persuading the producers to supply
such items to the needy units, Efforts
are also being made by the Small
Industries Development Organisation
to assess the capacity of individual
small scale units requiring scarce
categories of raw materialg so that the
State Directors of Industries are in a
position to distribute raw materials
based on assessed capacity.

JInstallation of Electricity by DESU at
Palam

3081, SHRI LILADHAR KOTOKI:
Will the Minister of ENERGY be
pleased to statc:

(a) whether the attenition of Gov-
ernment has been drawn to the press
news published in the local daily on
the 14th September, 1974 under the
caption “Palam colony awaits Power”;

{h) whether the people of Palam
Colony deposited security of . _Rs.
12,000/~ for installation of electricity;

(¢) whether some electric poles were
sent by DESU about 2 months back;
and

(d) the reasons why the installation
of electricity was held up?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (FROF.
‘SIDDHESHWAR PRASAD): (a) Ycs,
Sir.

(b) The plot holders of the colony
have deposited Rs. 15,475 as earnest

money.

(c) and (d). The Delhi Electric Sup-
ply Undertaking have reported that
they had sent some electric poles to
the site two months back. Hnwevef.
the site for establishing the electric
sub-station has not so far been fixed.
“This #5 at present under consideration,

Development of Industrial Estates in
West Bengal

3082. SHRI S. N. SINGH DEO: will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state
the total amount sanctioned and uti-
lised upto date for the development
of Industrial estates in West Bengal
and the number of estates that have
come up in the State up-to-date along
‘with the number of units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A, P
SHARMA): Information regarding the
tota]l amount sanctioned to the Gov-
ernment of West Bengal for the de-
velopment of Industrial Estates is not
readily availabic. The State Govern-
ment is reported to have spent a sum
of about Rupees two crores on Indus-
trial Estates by the end of Fourth
Five Year Plan. As on 30th Septem-
ber, 1673, 6 Industrial Estates were
functioning and ore was under con-
struction. Number of Smal] Scale
Units working in  the 6 Industrial
Estates which were functioning was
81,

Paper Plant in North Eastern Reginn
States

3083. SHRI N. E. HORO:
SHRI N. TOMBI SINGH:
SHRI NOORUL HUDA:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
refer to the reply given to Unstarred
Question No. 8022 on the 24th April
1974 regarding Paper Projects in North
Eastern Region states:

) (a) the progress made in the pro-
jects— State-wise upto date: and

(b) the probable time of completing
the projects: project-wise?
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THE MINISTER OF BTATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) and (b), The position
in respect of the projects in the North
Eastern region iz as follows:

The Nagaland Project of the Hindu-~
stan Paper Corporation is under
implementation. The unit is likely to
go into production in 1877. So far as
the Nowgong and Cachar projects pro-
posed to be set up in Assam, are con-
cerned, the proposals are being pro-
cessed for clearance by Government.

Action has been initiated to ascer-
tain the availability of raw materials
and infrastructura] facilities for other
projects in the North Eastern region.
The pre-investment survey organisa-
tion are taking steps to carry out a
survey of the forest areas concerned.
As soon as the necessary data are col-
lected, it would be possible for the
Government to take a view in the
matter,

Industrial Estate ang Sheds in North
Eastern Region

3084. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
rtate:

(a) the total amount sanctioned and
utilised after March, 1973 upto date for
the industrial estates and the sheds in
the North Eastern Region state, Btate-
wise;

(b) the number of the industrial
estates and the sheds that have come
up-to-date; and

{c) the outlines of the proposal
regarding industrial estateg and the
sheds in the region, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPFLIES (SHRI A, P.
SHARMA): (a) to (c). Information
regarding total amounts sanctioned
ang utillsed—8tate-wise after March,
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1973 for Industrial Estates and sheds
in the North-Easterp Region except
Arunachal Pradesh and Nagaland, has
not been received from the State Gov-
ernments concerned. A statement
indicating names of States in the
North Easiern Region, amount sanc-
tioned after March, 1973, amount uti-
lised, number of Industrial Estates and
sheds that have come up-to-date and
outlines of proposals regarding Indus-
trial Estates and sheds in the region
during the Fifth Five Year Plan, is
laid on the Table of the House.
| Placed in Library. See No. LT-8660/
741.

Reorganisation of Dethi Telephones
Department

3085. SHRIMATI SAVITRI SHYAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Delhi Telephones
Department has been reorganised
recently;

(b) if so, the facts thereof; and

(c) the extent to which such re-
organisation will improve the tele-
phone services in the capital and pro-
vide a relief to the subscribers?

THE MINJISTER OF COMMUNICA.
TIONS (DR, SHANKER DAYAL
SHARMA): (a) Yes, Sir.

(b) For maintenance of Telephone
exchanges and their equipment and
day to day operations of telephone
service, the telephone exchanges under
Delhi Telephone District have been
grouped into four areas, each headed
by an Area Manager of the rank of
Deputy General Manager. For pro-
per co-ordination of the areas, another
additional General Manager has been
provided for operation and main-
‘tenance of service.

(e) The work-load .of correspon-
dence from Subscribers at the centra-
lised office of the General Manager
‘hag become unmanageable leading to
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complaints of inattention and delay.
Under the new decentralisation scheme
it is expected that the bulk of the
complaints and requests from tele-
phone subscribers for day to day
works will be handled promptly.
General Manager's office will also be
able to keep a more effective watch
on the overall performance of the
areas for which adequate assistance
has been provided to the General
Manager. The decentralisation scheme
has been introduceq only recently. It
is expected tp take some time for the
complete change-over to Lhe new
scheme,

Sixth Generating Unit of Durgapur
Projects Ltid.

3086. SHRI INDRAJIT GUPTA:
Will the Minister of PLANNING be
pleased to state:

(a) whether West Bengal Govern-
ment had informed the Centre that the
State Government cannot get bank
finance for the proposed Rs. 46 crores
sixth Generating Unit of the Durgapur
Projects Limited;

(b) if so, the reaction of Central
Government thereto; and

(c) whether Government
shelve this project?

would

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING ~(SHRI
VIDYA CHARAN SHUKLA):. (a) to
(¢). The estimated cost of installing
the 6th Generating Unit at Durgapur
Projects Limited is about Rs 32
crores. West Bengal Government
have wery recently informed the
Planning Commission the difficulties
in ohtaining lgans from the nationalis-
ed banks for the project. But the
State Government are continuing
their efforts with other institutions
like Tndpsetrial Pinance Corporation,
LIC gn IDET for getting the required
apgistance, The implementation of
this profect would be taken up after
the fingncial tje up to this project is
firialised.

Crisis in Prinling Press ndmsiry

8087. SHRI K. LAKKAFPPA.:
SHRI P, M. MEHTA:

SARDAR SWARAN SINGH
SOKHI;

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether printing presses in +he
country are facing serious crisis due to
the shortage of paper;

(b) whether most of them have
started closing down their unitg and
some of them have retrenched the
workers; and

(c) what steps are being taken to
save the printing press industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI R, P
MAURYA): (a) to (¢). The general
shortage of paper has affected all sec-
tions of comumers including printing
presses. Government have not come
across any reports about the closure
of any printing press on this account.

Cement Plant in Rourkela Steel Plant

3088. SHRI ARJUN SETHI: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government have de-
cided to have g cement plant soon in
Rourkela Steel Plant; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P
MAURYA): (a) No such decision has
been taken by the Government.

¢b) ,Does not arige,
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P & T Employees in UP, Circle

3089 SHRI HUKAM CHAND
KACHWAI Will the Minister of
COMMUNICATIONS be pleased to
state

(a) whether Scheduleq Caste and
Scheduled Tribe employees werking
in Post and Telegraph Department
m UP Circle (Postal branch) are
given the benefit of reservation in
promotion,

(b) whether the employees belong-
g to Scheduled Castes and Sche-
duleq Tribes workmmg in RMS,
Telephones and Telegraphs \n UP

Circle are given the facihities of re-
servation in promotion,

(c¢) 1f not, the reasong

therefor,
and

(d) the action taken in the matter?

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
SHARMA) (a) Yes, Su

Name of Scheme
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(b) Yes, Sir

(¢) and (d) Do not arise

Sefting up of a Power Station in
Tamil Nadu

3090 SHRI MUHAMMED SHERIEF
Will the Mmmister of ENERGY be
pleased to state

() whether there 1s any proposal
under the consideration of Govern-
ment to install any power station in
Taml Nadu, and

(b) if so, what would be its esti-
mated cost and capacity thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (FROF
SIDDHESHWAR PRASAD)" (a) and
(b) Details of power scheme~ which
have been included in the Diaft Fafth
Five Year Plan of Tamil Nadu are
indicated below

Bunefits  Latest
dllrmh\‘:m l.(‘::;ﬂ'ldltd
Capacity  Plan(] st
MW ®s

-

Kundah 1T L Scheme Stage IV
Suruliasr HE Scheme -

L1

w

Lonore Thermal Stn Extn - .

~

5 Tutiorin Thermal

Kalpakkam Atomic Power Project (Central Sector)

c;-oTes)

. . 110 110 11 26
.. 35 35 9 61
. s 110 110 22 10
. 470 470 N:;l?lﬂ-

. . 400 200 110 00

Commissioning of Madras Atomic
Power Project

3091 SHRI M R LAKSHMI-
NARAYANAN Will the Mimnster of
ATOMIC ENERGY be pleased to refer
to the reply given to Starred Question
No 53 on the 14th November, 1873
regarding components for the Madras
Atomic Power Plant and state

(a) the progress so far made In
developrent of items, mdigenously,

required for commissioning of the
Plant; and

(b) when the plant is likely to bt
commissioned?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTEF
OF ELECTRONICS AND MINISTEF
OF SPACE (SHRIMATI INDIR/
GANDHI): (a) While substantial pro
gress has been made in developim
indigenoug sourcey of supply for man)
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of these items, in respect of others
suitable efforts are contimving,

(b) The first unit of the Madras
Atomic Power Project is expected to
attain criticality in 1977 and the
second unit in 1979, Full commis-
sioning can be expected some months
after criticality,

Shortage of Power in Eastern Region

3082. SHRI Y. ESWARA REDDY:
Will the Minister of ENERGY be
pleased to state the alternative
measures proposed to be taken to meet
the shortage of power in the Eastern
region?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): The
Easterp region comprises the States of
Bihar, West Bengal and Orissa. Be-
sides the electricity Boards of these
three States, power is also generated
by the Damodar Valley Corporation.
The power supply position in the
Eastern region today is much better
than what it was a few months ago
In Bihar and the D.V.C. areas, there
are ho restrictions on consumers
West Bengal has 4 power rationing
scheme and a shortage of peaking
capacity, but the energy position is
satisfactory, In Orissa, a 30 per cent
shortage of energy has developed this
year due to poor rainfall in the catch-
ment areas of hydro reservoirs, and
this has led to various restrictions.
The power supply in Orissa iz being
augmented by supplies from the D.V.C.
‘Overall, however, in the ZEastern
region the shortage of energy is only

114

to the extent of 6,8 per cent. Efforts
are being made to further increase
generation from thermal power sta-
tions and to expedite construction of
inter-State transmission lines etc.
which could facilitate integrated
working of the different stations in the
region.

Supply of power to Haryana, Punjab,
U.P. and Rajasthan

3093 DR. H. P. SHARMA;

SHRI HUKAM CHAND
KACHWAL:

Will the Minister of ENERGY be
pleased to state:

(a) whether power supply in Hary-
ang, Punjab, UP, and Rajasthan had
been badly disrupteq during the past
four months;

(b) if so, the actual requirements
and the supplies made gvailable in
each State; and

(c) the loss of industrial and agri-
cultural production estimated to have
accrued as g result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) The
power supply position in Rajasthan
has been satisfactory. However, the
States of Haryana, Punjab and Uttar
Pradesh have been experiencing
power shortages.

(b) The estimated requirement of
power actual availability during
July to October, 1974 in the States of
Haryana, Punjab and Uttar Pradesh
were as under:—

Month

Haryana Punjab Uttar
Prade:

July, 1974
Hstimated requirement - . ..
Actual availability « + + o

(Figures in million units)

. 6:00 800 25-63

" * 415 597 17°19
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Month Hiryana Punj b Uttar Pradesh
August, 1974 (Figures in mitlicn units)
Estimated requirement = . . . . . 6 o0 800 24 35
Actugl availability + -+ .+ 460 5°53 17°6%
September, 3974
Estimated requirement = . . . . . 6 50 775 24 50
Actual availability - . . . . . . 4 95 598 2r 37
October, 1974
Estimated requirement  * . . . . . 7 00 9 o0 25 50
Actual availability - . . . . . . 5 54 5 18 19 12
cequirements of the Sate were fuly o () T E wa fawh 1 e
met The actual consurhption in the
State during July to October, 1974 was g gy of 27
as under:—
July, 1974 * 4 83 GWh/day Fof wwear & gq ww
August, 1974 + § 23 GWh/day {!ﬁe fadax m) (*) - 1 () TwE
September, 1974 - 6 15 GWh/day ot glagmom & wﬁ*ﬂ a5 LLLG)
October, 1974  * 5§ 13 GWhidyy ALY ST ALY FAT # | TGETETH, WO
(c) It is not possible to make an *ﬁ"?ﬂ‘ﬂ"fﬁmﬂ%ﬁ‘aﬂﬁ%ﬁa‘n
assessment regarding the los s of faerese, 1974 & qwra A7 gframm,
industrial and agricultural production 4T T ¥ AgTaT & ®7 ¥ owew
as a result of power shortages only. 0 8 fufae "Tfﬁl&“ T 1,83

fuoelht »t wvenf & quw 1T Fafee afve ffem fagy o work &
- oo srerraerr s ST go W

*® W s

g ¥ e feeelt & a7 witT s d BT W oW

5094, S JWN W WAV : Tl ) &) ok e S wrar e
o 3T et e e ot FaT £ f W}ﬁqﬁﬁﬁﬂiti

(%) wur dore ot gl & —_—— .
wer wfat & faoelt o gome et foarar weqas awemx
¥ fau fearat, 1974 ¥ oF #awr —
maw e ar, CEics 0 54 0.50 0.635

() v W A A i g gl 1.27 116 1.18
AT (7) & wat § fagy Y St &

(v) feeh faaht fr wiw y wf 0 o g€ @ oW efeadr e
erar fraft o & wE; s © FETENEAE §
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Apsessment regarding requirememt of
energy

3095. SHRI DHAMANKAR:

SHRI MOHINDER SINGH
GILL: -

Wilt the Minister of ENERGY be
pleased to state:

(a) whether any assessment of
country's present as well as future
energy requirements has been made;
and

(b) whether a national energy policy
would be formulated to exploit all
forms of energy on a long-term basis
bhaving an All India Grid?

THE MINISTER OF ENERGY
(SHRI K  C. PANT): (a) Yes, Sir. The
Government of India had appointed a
Fuel Policy Committee to examine the
present as well as future requirements
of all forms of energy and their avail-
ability, The Fuel Policy Committee
has made an assessment of the energy
requirement: and the availability of
the different sourceg of energy upto
the period 1990-1991,

(b} The Ministry of Energy would.
on a consideration of the recommenda-
tiong of the Fuel Policy Committee, as
well as of other relevant factors,
formulate policies in the fleld of
energy both for the short-term as well
as the long-term. The Government
have already accepted the need for
having an All India Grid for the
transmission and  disiribution of
power.

qtwr faw w1 Wy

3096. &Y WRW wew : W7
TR WA T AN Y For s fw

(%) =ar geFTT w7 fa=me awart
# qtw faT #71 woaTg AN T W E;
154
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qF warew, wifaw Wi oo
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Trvn At (ot s ) < (%) of A
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Technical assistance to reduce ocons-
truction cost by C.B.RI, Reorkee

3097. SHRI ISHAQUE SAMBHALI:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the C.B.RI, Roorkee
has decided to provide technical assis-
tance to housing guthorities and other
agencies to reduce the cost of cons-
truction;

(b) if so, the particulars thereof;
and

(c) the steps so far taken in this
direction and the results achieved
thereof?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND
SCIENCE AND TECHNOLOGY (SHRI
T. A. PAD): (a) and (b), CB.RI is
providing technical assistance to hous-
ing authorities and other agencies to
reduce cost of construction. CB.R.L is
assisting Delhi Development Autho-
rity; Life Insurance Corporation of
India; Gujarat Housing Board, Madhya
Pradesh PWD; Tamil Nadu Housing
Board; Rajasthan Housing Board, U P.
Public Works Department; U.P. Rural
Housing Board, ete, by providing
them knowhow for low cost construc-
tlon technjgues viz. low cost roofing
systems, economical lay out and plan-
ning, economic foundations, stone block
masonry walls etec.

(c) The techrigques provided have
been used in large scdle construction
programmes  effecting  significant
econdmy in the ¢ost of construction.
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'Harassment of Harijang in Madhya
Pradesh

3088 SHRI BHAGIRATH BHAN-
WAR Will the Mmster of HOME
AFFAIRS be pleased to state

(a) whether Harijans m Madhya
Pradesh are gtill harassed and heckled
by the high caste Hindus and the
police takeg action only on 20 per cent
cases out of those reported to them,
and

(b) 1f so, the district-wise number
of mncidents of harassment reported to
the police and action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) and (b)
According to information available
with the State Government every
congnizable offence reported by the
Haryjans to the police 15 investigated
and action taken according to law
Information, district-wise in rogurd to
the number of compluints of hatass-
ment reported to the police during
the period 1st January 1974 to 30th
September, 1974 and the action taken
on such complaints 15 bemng collected
and will be laid on the Table of the
House

‘Harnessing of Solar Energy for indus-
trlal purposes
3099 SHRI B R SHUKLA- will

the Mimister of SCIENCE AND
TECHNOLOGY be plcased to state-

(a) whether any research has been
made to hamness solar energy for n-
dustrial purposes, and

(b) 1if so, the outcome thereof”

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND
SCIENCE AND TECHNOLOGY
(SHRI T A PAI: (a) Yes, S

(b) work on utihsation of solar
energy has been carried out in the
following laboratories The progress
of work in these laboratories is also
indicated.

DECEMBER 4, 1974
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I Natiwonal
New Delhy

Physweal Laboratory,

(1) Solar cooker:
This was marketed by two firms

in eaily fifties but 1t did not find
much favour with the consumer

(1) Solar water-heater:

This has been refeired to the
National Research Development
Corporation fo1 commercial ex-
ploitation

11 Central Building Research Instifute
Roorkec

Solar Water Heater

Know-how for the manufactute of
solar water heater has so far been
1eleased to the following firms

() M/s M S J (Engimnecis),
Roorkee

(1) M/« Bihar Inspat (Engg)
Ltd, (Agreement cancelled).

(i) M/s Ferti-plant Engineciting
Co (P) Ltd, Bombay.

M/s M S J (Engineers), Roorkee
have alieady started production of
solar water heater

III Central Salt and Marre Chem:-
caly Research Institute, Bhavnagar.

(1) Solar still for obtatring good
quality water

Detailed drawings etec of the

device have been released to 4

parties for the fabrication of solar

still for their captive use

(u) Solar Ice Machine fabricated
and running trial and inves-
tigational work 1s 1n progress

(1) Solar Hot Air Engine Preh-
mmary work initiated for
solar power production for

rural area,
IV Solid State Physics Laboratory,
Delhi-7 Sulicon  Photovoltaic
Cells

The process has not so far been re-
leased to industry for commercial
exploitation
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DAVP advertisements to Bengall
dallies
3100. SHRI TUNA ORAON:
SHRI S. N. SINGH DEO:

SHRI SAKTI KUMAR SAR-
KAR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
itate:

(a) the names of Bengali dailies.-

veeklies and fortnightlies with above
me thousand circulation which are not
tetling DAVP advertisements;

(b) if so, the reasons there‘or;

(¢) the names of the Bengali dailies,
veeklies and fortnightlies with abowve
ne thousand circulatiop getting DAVP
dvertisements; and

(d) the action being taken to help
these small dailies, weeklies and fort-
nightlies?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). A state-

ment is Jaid on the Table of the House °

‘Placed in Library. See No. LT-8661/
74.]

(c) A list of Bengali cuilies, week-
ier and fortnightlies with above one
‘housand circulafion to whom adver-
irements were released by the Direc-
orale of Advertising & Visual Publi-
tity during the curreni financial year,
io far, is attached {Annexure IT).

(dy Efforls are made to use as many
imall and medium unewspapers/periodi-
*als ag possible, within the funds
wailable for every advertisement.
Jther steps taken towards this objec-
ive include;

(1) Confining of mass campaigns
to small/medium papers pub-
lished at diatrict headquarters
and in mofussil areas.

(2) Release of smaller size ad-
vertisements to big papers and
bigger size advertisements to
smaller papers.

Providing mouuted stereos to
small papers resulting in &
saving of 7 fo 8 rupees per
insertion by each paper.

3

—

(4) The TUnion Public Service
Commission advertisements are
being released to accommodate
more small sized newspapers.

(5) In the case of papers coming
out from border, hilly and
backwarq areas the minimum
required circulation has been
reduced from 1,000 to 500
copies.

(6) A built in protection has been
ensured tp safeguard the in-
teresis of small newspapers in
the normg of accreditation for
advertising agencies which
handle the publicity accounts
of public undertakings etc
Now the advertising agencies
cannot discriminate between
IENS member papers and non-
IENS member papers in the
matter of agency commission
or extension of credit faci-
lities.

(7) Public  Undertakings have
been requested to set apart a
sizable portion of their publi-
city budgets for use of maxi-
mum possible papers belong-
ing to small and medium
categories,
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Visit of Minister of Fnergy tp D.V.C.

3102. SHRI MADHURAYYA HAL-
DAR Wil the Minister of ENERGY
be pleased to state

(a) whether he has noticed the
defective functioning and various
problems of D V.C. during his recent
visit to DV.C, and

(b) if s0o, what steps are proposed
to be taken to improve the function-
ing of D.V.C.?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (SHRI
SIDDHESHWAR PRASAD): (a) and
{(b). The various difficulties and prob~
lems in the functioning of the D.V.C.

DECEMBER 4, 19
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stationg had been studied and identi-
filed and remedial sieps were taken
during the course of the last year. As
a consequence, there hes been a very
considerable improvoment in the gene-
ralion of power from the DV.,C. sta-
tions, particularly. since September
this year From the 1st of October,
the DV C, in fact, removed all restric-
tions on consumers regarding drawal
of power, and has been supplying
electricity to West Bengal, Orisga and
UP, besides meeting the needs of its
consumerg within the Damodar Valley

The Minister noted the improve-
ments 1n the functioming of the DV C
during his visit there,

Sealing the house of Shri Ranbir
Singh Narula arrcsteq under MISA

3103 PROF MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether D.IG, Delhi. faileg to
execute the orders of the Chief Metro-
politan Magistrate, New Delhi, in time
to seal the house of Shri Ranbir Singh
Narula an alleged smuggler, arrested
under MISA recently;

(b) it so, the reasons therefor; and

(c) whether any action has been
taken against the D.I G. snd if not, the
reasons for not taking any action?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H MOHSIN)- (a) The Chief
Judicial Magistrate, Delhi, 1ssued &n
order for the attachment of the pro-
perty of Shr1 Ranbir Singh Narula on
24th September, 1974, because he was
evading the execution of the warrant
of detention The order was taken bv
the Station House Officer, Punjaln
Bagh, ai about 500 PM on 24th Sep-
tember, 1874, from the Tis Hazan
Courts. Its execution had to be carri~
ed out simultaneously at 3 places
namely, Punjabi Bagh, Lajpat Ratl
Market in Chandni Chowk and Bhagi-
rath Palace m Chandni Chowk. The
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execufior of 1fe order was completed
in the early hours of the moming
within hours of the issue of orders of
attachment. There was, therefore, no
delay on the part of any officer of the
Delhi Police in executing the order.

(b) and (¢). Do noti arise.

Andrew Yule Company Ltd. Calcuita

3104, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether his attention has been
drawn to the surreptitious deals of
Andrew Yule Company Ltd., Caleutta
with, regard to sele of twp subsidiary
companies;

(b) if so, the sulient foutures there-

of

(c) whether any enquiry has been
ordered into this matter; and

(d) if so0, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P
MAURYA): (a) Andrew Yule & Co.,
Lid. has not eflected any deal for sale
of its interest in He subsidary com-
panies.

(b) to (d). Do not arise,

CPWD Industrinl Workers' Coopera-
tive Thrift and Credit Soctety Lid.

3106. SHRI VIJAY PAL. SINGH:
Will the Minister of INDUSTRY AND
CIVIL SUPFLIES be pleased to refer
to the reply given to Unstarred
Question No. 3468 on the 26th August,
1874 and to state:

(a) whether the Delhi Cooperative
Societies Act lsys dewn in Section
31(5) that a person shall be disquali-
fled for election to the post ef Pre-
sident, Vice-Fresident, Secretary and
Tressurer if be has held any such

office of the Committee of a Society
during two eonsecutive terms whether

full or pert;

(b) if so, whether the period after
the 22nd February, 1974 of the Presi-
dent, Vice-President, Secretary and
Treasurer of th: C.PW.D. Industrial
Workers Cooperative Thrift and Cre-
dit Bociety Ltd. shell be taken as the
second comseculive term; gnd '

(c) if so, whether any directions
have been given to the Society in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES. (SHRI A, C.

GEORGE): (a) Yes, Sir.

(b) No, Sir. The Genersl Body
meeting of the Soclety for electlon of
the Managing Commut‘ece was held on
27th November, 1972, Elections to the
Managing Committee were nof held in
the Genera] Body meeling of the So-
ciety convened on 22nd February,
1974.

(c) The Sociely has been directed
to call g special General Body Meet-
ing under Section 30(1) of the Delhi
Cooperative Societies Act. 1972,

Settihy up of Low Temperature Car-
beaisation Plants

3106. SHRI G. Y. KRISHNAN: will
the Minister of ICNERCY be pleased
to state:

(a) whether efforts have been made
by Government for sectting up low
temperature carbonisation plants in
Irdia which may yield enough gas
and goft-coke to provide a substitute
for more than half a million tonmes
of kerosene oil per year; and

(b) if so, the salient femtures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (SHRI
SIDDHESHWAR PRASAD): (a) snd
(b). Government is considering pro-
posals for establishing a few Law Tem-
perature Carbenisation-cum-Gas Plants
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m India The installation of a Low
Temperature Carbonisation Flant, bas-
ed on Smgarenl Coal, in Andhra Pra-
desh has so far been approved by the
Government

Distribution of Vanaspail Ghee from
Central] Government Employees Con-
sumer Co-operative Soclety

3107 SHRI SUKHDLO PRASAD
VERMA Wil the PRIME MINISTER
be pleased to state

(a) whethey Government are aware
that mspite of the regular supply of
vanaspati ghee during the months
from July to September, 1874 to the
Co operative Soctety the wistribution
was not regulariced properly and

(b) if so, the necessary steps taken
for the proper distr Lution of scarce
estential goods?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS DE
PARTMENT OF PERSONNEL. AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT CF PARLIAMEN
TARY AFFAIRS (SHRI OM MEHTA)
(a) and (b) The supbly ot v.1aspatt
ghee to the Central Goveinment Em-
pl yees Consumer Counpelatine So-
ciety Lid New Delhi during the pe-
rio] July 1974 10 Sepicmber 1974
was much below the entitlemint of
Ration Card holders registered with
the Snciety on the basis of the scale
of distribution prescribed by the Dell
Admuimistration As aga n<i the month-
by requirement of 25 154 ‘onnes the
tolal supply was onlv 23 {onnes 1in the
months of July and August, 1974, and
no supply was received m September,
1974 The Ration Card Holders regis-
tered with the Society were there-
fore given ther quota of vanaspah
or first-come first served basls The
distribution was done uander the orders
of the Delln Administration in accord-
ance with the quota fixed by them,

DECEMBER 4, 1974
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Setilng up of new hexvy industry in
Rajasthan

3108 SHRI SHRIKISHAN MODI
Will the Minmister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state

(a) whether Government propose
to set up new heavy industry m
Rajasthan during the Fifth Five Year
Plan, and

(b) if so, the location thereof?

THF MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C
GEORGE) (a) and (b) In the Cen-
iral sector there 1s no spccific proposal
at preseni to set up iny new heavy in-
dustry 1n Rajasthan quring thet Fifth
Plan period

In the State sector Government
have approved the proposal of Rajas-
than State Industrial and Wmeral
Development Corporation Jaipur, for
the establishmeni of a new industmal
undertaking 1n  Rajasthan for manu-
facture of 24 000 scooters per annum
and for the manufacture of , 5,000
three-wheeler scooters per annum The
Corporation 1s expected to establish
the prnject during the F fth Plan pe-
1nod at Alwar

Opening of new post offices in villages
of Rajasthan

i109 SHRI SHRIKTSHAN MODI
Will the Mmster of COMMUNICA-
TIONS be pleased to state

(a) whether most of the villages 1n
Rajasthan State are without Post
Offices, and

(b) if so, whether there is =any
scheme to open new Post Offices in
those willages?

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
SHARMA) (a) 6774 villages 1n Rajas-
than State are having post offices and
31767 wvillages are without post offices
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{b) Post Offices are opened at vil-
lages or for group of villages where
the conditions regarding income, dis-
tance from nearest post office annyal
loss etc, are gatisfled. A post office
opened for a group of villages will
serve all the willage within a radius
of two mules of the post office. Due
to financial stringency, opening of new
P.Os. 15 restricted to Very Backward
and hilly areas during the current
year. Opening of new Post Offices
will be considered, according to the
policy of the department as soon as
the financial stringency 1s over

Statement

Gzani of pomsion to freedom fighters
: Srogn Bejasihan -

3110. SHRI SHRIKISHAN MODI:
Will the Minister of HOME AFFAIRS
be pleased to state the district-wise
position of pension cases of freedom
fighterg processed, sanctioned for pen-
sion, rejected or under query in
Rajasthan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN)* A statement
showing the District-wise break-up of
such cases 1s enclosed,

POSITION OF PENSION CASES OP FREEDOM FIGHTERS PROCESSED,
SANCTIONED, REYECTED OR UNDER QUERY IN THE RAJASTHAN

AS ON 30-r1-1974.

Nam ' of the District

Processed Sanctioned Repcted Under

CdsLy cases (=}

fa'.c.l ed

ur went

of docgl{:-

mentary
evidence.

1 Aymer- . . 170 105 42 23
2. Alwar 96 69 17 10
3. Ghilwara 41 20 17 4
4 Barmar . . . . . 15 5 [ 4
5 Bikaner . . . . . M 14 8 2 4
6. Bundi . . v . . . 9 1 3 s
7 Bharatpur . . . . - 182 94 68 20
8 Banswara . . . . . 7 1 2 4
g. Churu . . o 43 26 b3
10. Chittorgarh . 31 I 17 3
11. Durgurpur . . 9 4 2 3
12, Ganganagar . . 117 ss 22 20
13. Japur . : 163 92 52 19
14. “?.;‘3‘.?‘“ . : 98 64 25 9
18. § Imer . . 7 1 3 3
16. Jhunjhunu . : 176 149 13 14
17. ﬁnlw&rl . . 9 1 4 4
18. Nagaur - . . 27 18 5 4
19 Kota . S 20 5 8 7
zo0. Poh . . . . . 18 8 s 5
21 Sowai Maihopur . . 77 13 54 10
22. Sikar - . . . . ‘ 35 17 9 9
23. Swoha . . . . . 18 10 6 2
24. Tonk - . . . . . 6 1 2 3
25. Udaipur 120 54 a9 27
ToraL 1545 849 449 247

MNoig : Taere ate 46 new cases pending examunation.

2921 L Sws
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Thefi cases inp Gevermmant colonies

3111 SHRI VIRBHADRA SINGH
Will the Mimister of HOME AFTAIRS

be pleased lo state

(a) whether theft cases in the Gov-
ernment colonies particularly n Kid-
war Nagar Srnimivaspuri, Andrews
Gan) and Sewa Nagar, New Delh1 are

ncreasing,

(b) if so, the number of cases
registered with the Police during the
last six months, and

(c) whether all thesg cases have
been investigated, and

(d) 1f so, the results of the invesh-
gations?

THE DEPUTY MINISTER 1NN TIIE
MINISTRY OF HOME AFFAIRb
(SHRI F H MOHSIN) (a) There 1s
a shight increase in the incidents of
theft cases in Kidwar Nagar and
Andrews Gan) Colonles while there
has been a decline in Suinivaspurn: and
Sewa Nagar colomes dur ng the pe-
nod 1st May 1974 to 31st October,
1874 as compared *o the correspond-
ing peniod of 1973

(b) to (d) The Statement 15 laid
on the Table of the House [Placed in
Library See No LT 8662/74)

Licences for produstion of TV. sets

3112 SHRI VAYALAR RAVI Wil
the Minister of ELECTRONICS be
pleased to state

(a) the total number of units pro-
ducing TV sets mn the country and
the production capacity of each umit,

(b) the total number of applica-
tions recerved for new licences during
the last three years,

(c) the number of applicants given
licences, and

(d) the number of applications
rejected and the reasona therefor?

DECEMBER 4 1974
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THE PRIME MINISTER, MINIS-
TER OF ATOMIC INERGY MINIS-
TER OF El ECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI INDIRA
GANDHI) (a) The total number of
unmits producing TV sets in the coun-

try 18 0 The production capacity of
these units 15 as follyws —

2,500 stis 17 Lnits

§ 007 sets 7 units
7:500 seis . 1 unit
10,000 s(1s 1 unit

15 000 SC18 T uni
20 000 sty 3 units

() and (¢) The total number ot
appl cations received ior new licences
during 1972 to 1974 were 22 put of
which 4 ipphcaniy were giver hicences
(mcluding one for 100 per cent expoit)

(d) 16 applications were rejetted
The Electionics Commission had laid
down the following criteria for heens-
ng of capacity for the manufacture
of TV sets

(1) there 15 no recd for any
toreign collaboration  or
know-how fo1 the manufic-
ture of TV sets in India

(n) no TV sets with foreign
brand names should be alldw-
ed to be manufactured and
no lcences need be given
to companies with foreign
equity holdings

(1i1) 50 per cent or more of the
total capacity should be sanc-
tioned to umts in the small
scale sector and preference
would be given to qualfied
engineers/sclentists and con-
sortita of small scale units,

(1v) reasonable capacity would
be licensed to oublic sector
undertakings, both Central
and State and those involving
State Industrial Development
Corporations,

(v) efforts would be made to dis-
tribute  the manufacture
equitably  throughout the
country
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The applications which did not
fulfil any of the above criteria were
rejected,

. Acquisitiog of land for newsprint
factory at Vellur in Kerala

3113. SHRI VAYALAR RAVI: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES bLe pleased to slate:

(a) whether there have been some
irregularities in the acquisition of
land for the newsprint factory at
Vellur in Kerala and the payment for
the acquired land has not yet been
made to the poor land owners; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI B, P.
MAURYA): (a) and (b). The acquisi-
tion of land for the Kerala project is
being done through the agency of the
State Government. There is no report
of any irrepgularities.

The Hindustan Paper Corporation
has, however, been given advance pos-
session of certain lands with the con-
sent of the parlies. Those who want-
ed advance compensalion have also
been paild as such, Tn certain cases,
the parties concerned pieferred pay-
ment only after passing of the awards.
In such cases the parties are allowed
to continue to enjoy insufructus of
their land.

Grant of penglon to freedom fighters
..: irom Goa

3114, SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of HOME
AFFAIRS be pleased to state the dis-
trict-wise position of pension cases of
freedom fighters processed, sanction-
ed for pension, rejected or under
query in Goa?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): The position

regarding such cases from Goa as on
30th November, 1974 is as under:—

(1) Processed: 1532
{11) Sanctioned: 206
(1) Rejected: 765
(iv) Under query: 471

{1 e. where

information is

incomplete).

Paper mill in Himachal Pradesh

3115, PROF. NARAIN CHAND
PARASHAR: Will the Minister of IN-
DUSTRY AND CIVIL SUPPFPLIES be
pleased to slate:

(a) whether the proposal to set up
a paper mill in Himachal Pradesh has
since been sanctioned;

(b) if so, name of the site selected
for the purpose along with the name
of the party which has decided to set
up the said mill; and

(c) the likely date by which the
mill would be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI B. P.
MAURYA): (a) to (c). Seven schemes
have been approved for setting up of
new units in Himachal Pradesh for
manufacture of different grades ol
paper. Most of the schemes were
approved only recently and it is pre-
mature to indicate, at this state, the
likely date of implementation of the
schemes, The names of the parties
and the proposed locations are as
follows:—

Name of the Party

Location
1. Allied Producs Com-
pany. H/z2, J
Extension, Link
New Delhi-14 Paonta Sahib.
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Name of the party Location

. Bh‘rsawm Consult-
ing 1gn En
Pvt Ltd 210, Anﬁ!

Bhavan, Kasturba
Ghandht Marg,

New Delly Paonta Sahib

3 Shri Harcharan Singh
Brar House No 19

Sewtor 4, Ch.mdlga.rh’ Not finahised

4 G P Goyal, 3/§. Asaf

Al Road New Delh1  Not finalised

s Mis New  Prahlad
Mills Ltd g5, Apollo

treet Fort Bombay  District Solan

6 ShnH S Grewal 102,
Sector 9B Chandigarh  District Solan

7 Shn DP Singt Chau-
dhri, A-88, Delfence

Colony, New Dellu District Solan.

Naphtha Jhakri Project in Himachal
Fradesh

3116 PROF NARAIN CHAND
PARASHAR Will the Minister of
ENERGY be pleased {n state

(a) whether the Government of
Himachp] Pradesh has approached the
Government of India with the propo-
gal to expedite the sanction of Naphtha
Jhakr1 Project; and

(b) if so, the Likely date by which
Government would agree to this
demand?

THE DEPUTY MINISTER IN THE
MINISTRY OP ENERGY (SHRI!
SIDDHESHWAR PRASAD (a) Yes,
Sir

(b) It 1z under consideration.

TECEMBER 4, 1974
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Opening of new post offices in villages
of Punjad

3117 SHRI RAGHUNANDAN LAL
BHATIA Will the Mimster of COM-
MUNICATIONS be pleased to state

(a) whether most of the villages in
Punjab State are without post offices;
and

(b) 1if so, whether there iz any
scheme to open new post offices in
the willages particularly in Amritsar
Dastrict?

TiIL MINIS1ER OF COMMUNICA-
IIONS (DR SHANKER DAYAL
SIIARMA) (a) In Punjab State 2950
villuges dre hiving post offices and
9247 sillnges without post offices are
served by these Post Offices

(h) Po-L Offices are opened for a
village or a group of willages if the
prescribed conditions regarding income
distance from nearest Post Office, an-
nual losg etc are satisflied A Post
Office opened for a group of wvillages
serves all the villages within a radius
of 2 miles

Due to financial stringency opening
of new Post Offices 1s restricted to very
backward and hilly areas. during the
currert year As soon as the financial
stringency 1s over opening of Post
Offices 1n other areas, Including
Amritsar Distriet, will be considered
for places where the conditions may be
safisfletl

fieolt ¥ wietieffow ¥R

3118. st wrew g whgey: =T
g At 7z werh o et W e

(F) ma @ =t ¥ Ao AW
ﬂmﬁumﬂ?ﬁﬁﬂﬂﬂ?ﬁ FAT
aranfly @t ',
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(@) € arexgrfas A w a
fra-fer waWii o gea@l 4T WY
gafent ¥ w0 of;

(7) W@ T g & A AW
e aeaTe ®) frer T 8,

(w) afz &, @ frax sfadew
seifor g & o7 & fFafom ardat
¥ swifer go g S

(¥) w34 sfadzdr & qTATT

1§ weqr ar vwAfas T Ay aran
a1 ?

qg swea ¥ FrEA (s Qwe
quo wgfew : (%) aw 1972, 1973 %
AqT WFLAT, 1974 & weT A% freelt ¥
@1 wrAetfas fgmn 1 weTrd gg,
12 (A, 1973 B I F(ACT A 7,
9 Wr¥, 1974 B HLWGAT ¥ T4
59§ 1974 FY AZ7 ATAL AT H |

(@) ¥ (). 12 9%, 1973 ¥
w2AT 9T faedt & Iq-TeqYTS A FATH-
fa @i wears 4y o afwfy w7
fedye Wz  QETRIT § SEE AL
mn@ﬁqw#nﬁ@mﬁﬁ
goeen &y T8 &1 5 wE, 1974 F &M
¥ gEEg @ FAE SUET X 25 97,
1974 %Y @F agefy ST AqrarT s
firur & 1 wran & B amde s feng
et 1974 % AT AF TEGA FL L 4

National Research Laboratories in
Gujarat

3120. SHRI D. D. DESAI- will the
Mumister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether there is a proposal to
set up national research laboratories
in Gujarat; and

(b) if so, the main features thereof?

138

THE MINISTER OF INDUSTRY
AND CIVIL{'§UPPLIES AND SCIENCE
AND TECHNOLOGY (SHRI T. A.
PAI): (a) Council of Scientific and
industrial Research (CSIR) has al-
ready set up a National Laboratory
vigz. Centra]l Salt and Marine Chemicals
Research Institute at Bhavnagar.

(b) The research activity of the In-
stitute 15 directed mainly towards the
improvements in the manufacture of
common salt used for various indus-
trial purposes, utilization of by pro-
ducts from marine and inland lake
bitterns, and recovery, production and
uitlization of marine chemicals. The
Institute alsp carries out research on
desalination of water, use of sea water
for agriculture and exploitation of

seaweeds and algae ag sources of food
and chemicals.

Implementation of Distriet Plang in
Gejarat

3121 SHRI D. D. DESAI: Will the
Minister of PLANNING be pleased to
state

(a) whether any progress has been
made in implementation of district
plans 1n Gujarat;

(b) whether fundg for the imple-
mentation of these plans in Gujarat

have been provided by the Planning
Commission; and

(e) if so, the amounts allotted for
the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRL
VIDYA CHARAN SHUKLA): (a) In
Gujarat, while formal district plans
have not been formulated for the Fifth
Plan period, distristwise break-ups for
Annual Plan 1874-75 for disirict level
schemes have been made and these
schemes are being implemented.

(b) No, Sir. Central assistance is
being provided in the form of block
loans and block grants.

(c) Does not arise.
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Supply of rax materjal {0 mediom
omm

3122 SHRI K 8§ CHAVDA Wil the
Minister ot INDUSTRY AND CIVIL
SUPPLIES be pleased to stafe

(«) whether Government propose
to increase additional capacities in the
industries which need critical raw
materials,

(b) whether 1t woull Indirectly
mcan 1egularising the unauthonn ed
ovelr-production indulged 1n by many
industnial undertakings,

(¢) the numbcr of indusitles 1n
which critical 1aw materials are sup-
plied tp medium scale mmdustrmes and
sel{-employed cnireprencurs, and

(d) whether most of thise fArms
suffcy; for want ol 1aw  matenals,
shortage of which has been wreated
by mul*1-national corporations  and
MRTP sector?

ITHE MINISIER OF INDUSTRY
AND CIVII SUPPI ITS AND SCIENCE
AND FCHNOLOGY (SIIRL 1 A
PAl} (a) and (b) Ihe poliey ot
Government (ontinues to Le to en
courage pplimum produc‘ion in ] rionty
ndustres ol importance to the na-
tional economy At the sime time 1t
s not Governmenls policy to pernut
pro luction in contri ention of exil
ng rules anid regulations particularly
of articles for luxury and elhte con-
sumption

(¢} and (d) The allocation of im-
poried raw material, to industnal
units 18 made iccording to the policy
announced 1n the Red Book With a
view to making specific recommenda-
tions for streamlining the present
system of allncation of raw materials
0 as to ensure that mdustries wihch
are identified as of national priority
are supplied with raw materials of
the right tyve and in mght quantities
Government have recently set up a
Committee 1n the Ministry of Industry
and Civil Supplies

DECEMBER 4, 1974
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Industrial Licences for Investment in
Projects

3123 SHRI K S8 CHAVDA wil
fte Mmmster of INDUSTRY AND
CIVIL SUPPLIES be pleased to state

(a) whether Government propose to
give 1ndustrial licences for investment
n strategic projects to start yielding
production 1immedately,

(b) whciher Government propose
to ensuic that new Industrial Polcy
mdy not be used in the interest of
MRTP houses and Multi-national
Coiporations

(c¢) the meaning of infrastructural
mmput imdustries capital mmput ndus-
tries and mass mput industries, and

(d) whether Government propose
fo wtroduce devclopmentil  adminis
trition 1n place of regulitory admims
tration?

[HE NIINISIER OF INDUSTRY
AND (IVIL SUPPLIFS AND SCIENCE
AND TECHNOLOGY (SHR1I 1 A
PAL) (1) to (d) It 1s the declared
policv of the Government that Indus-
trial Iicen~ing Policy 15 <o designed
s fo stimulate growth in all prionts
mnclust te  1n the context of the Fifth
Plin In terms ot the announcement
made on !nd February 1979 foreign
majority companies {(including multi-
national compames) as well ag large
industrial houses are ehgible to par
ticipate 1n certain specified core 1ndus
tries which are of importance to the
nationil economy or have direct hink
ages with such industries or have 1
long {erm export potential Even 1in
these fields of industries 1f suitable
jpphicants are  forthcoming from
imonasl small and medium entrepre-
neurs they will be given preference
over foreien majorily companies and
large houves The Mnnopoles and
Restrictive Trade Practices Act pro-
vides safeguards aralnst undue con-
centration of economic power in @
few hands
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Industries which in the present
economic context assume particular
importance include industries provid-
ing [for infro-structure and capital
goods ag well as industries relating to
the manufacture of identified mass
consumption items, It is the objec-
tive of the Government to maintain a
durable framework of licensing and
other connected policies consistent with
the basic principles of the Industrial
Policy Resolution of 1956 and to
further streamline licensing and con-
nected procedures, wherever necessary
so as to expedite the investment pro-
cess in all its stages.

Muitinational Corporations at par with
MRTP Houses

3124. SHRI K. S. CHAVDA: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government want to
ensurc that the new Licensing Policy
announced by the Minister recently
does not help the large houses and
multi-national corporation alone; and

(b) whether Government propose
to put multi-national Corporations at
par with MRTP houses?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVII. SUPPLIES (SHRI B. P.
MAURYA): (a) and (b). Government's
policy is to encourage competent small
and medium entrepreneurs in all in-
dustries. The existing policy permits
foreign majority companie: (including
multi-national companiesy as wel] as
large industrial houses to participate
in certain specified core industries
which are of importance to the national
economy, or have direct linkages with
such industries, or have a long term
export poteniial. Even in these fields
of industries if suitable applicanis are
forthcoming from amongst small and
medium entrepreneurs, they will be
given preference over foreign majority
rompanies and large industrial houses.
The question of ensuring that the

licensing policy does not help the large
houses and multi-national corporations
alone, therefore does not arise. Inas-
much as foreign majorily companies
and large industrial houses are eligi-
ble to parlicipate in cerlain specific
fields in the matter of industrial licens-
ing, they are treated on par to each
other.

19072-73 & 1974 ¥ shm
wer wRm ¥ gm  faeeien sraww
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a1, %a fo 7% gErfed & 1,13,673
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Opening of New Post Offices in
Villages of Orissa

3127 SHRI P GANGADEB Wil
the Minister of COMMUNICATIONS
be pleased to state

(a) whether most of the villages in
Orissa State are without Post Qffices,
and

(b) if so, whether there 18 any
scheme to open new Post Offices 1n
those villages?

TIIE MINISTER OF COMMUNI-
CATIONS (DR SHANKER DAYAL
SHARMA) (a) Post Offices are lo-
cated in 5607 villages n Onssa State
and 45720 villages without yost ofh-
ces are served by these Post Offices

(b) Post Offices are opened for a
village or for a group of wvillages,
where the conditions regarding income
distance trom the nearest Post Office,
annual loss etc are satisfied Post
Offices opened for group of wvillages
serve villages within a radius of 2
miles of the Post Office Due to fin-
ancial stiingency, opeming of Post
Offices 15 restricted lo very-backward
and hilly areas for the current year
About 50 Post Offices are expected to
be opened in Orissa State in  such
areas during 1974-75 -

Grant of Pension to Freedom Fighters
from Orlssa

3128 SHRI P GANGADER Will
the Minister of HOME AFFAIRS be
pleased to state the District-wise posi-
tion ot Pension cases processed, sanc-
tioned for pension, rejected or under
query in Orissa under Central Govern-
meht scheme for grant of Pension 1o
freedom fighters?
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THE DEPUTY MINISTER IN THE MINISTRY OF HOME

AFFAIRS

(SHRI . H, MOHSIN): The information ig given in the attached statement.

Statement

STAT,

BNT SHOWING THE POSITION OF PENSION CASBS OF FREEDOM

FIGHTERS PROCESSES SANCTIONED, REFECTED AND UNDER QUERY

Name of dhe District

Processed Sanctioned Rejected  Under

cases cases cases query*
1. Bhuwaneswar F 2
2. Balasore - . . v . 978 396 450 132

3. Boheangir -+ . 20 8 7 5
4 Cuttack . . . . . 1885 941 698 246
5. Dhenkanal 6or 253 298 50
6. Ganjam -+ - L 438 107 42 249
7. Koraput 937 398 441 98

8. Kalahand: - v . . 45 8 26 T1
g. Kconjhar 48 24 44 13

10. Mayurbhanj 54 7 27 20
11. Punt d v . . J 2322 R60 1046 416
12. Phulbhan: - . . . . 12 5 4 3
13. Sundmgarh 214 6 180 28
14 Sambalpur - . . . 230 109 78 43
7786 3122 1348 1316

*;.e. informaton 15 incomplete.

Setting up of Heavy Industry in
Orissa

3129. SHRI P. GANGADEB: Will
the Minister of INDUSTRY AND
CIVIL SUFPLIES be pleased to
state:

(a) whether Government propose to
s¢t up new heavy industry in Orissa
during the Fifth Five Year Plan;

(b) whether Government are also
considering expansion of existing ones;
and

(e) if so, the nature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI A. C. GEORGE):
(a) Government have np proposal
under consideration to set up a new
heavy industry unit in Orissa during
the Fifth Five Year Plan period.

(b) and (¢). Do noi arise as the
Central Government have no unit at
present located in Orissa.
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Law and order problem in Delhi
University Campus

3131. SHRI MOHINDER SINGH
GILL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the campus of the Delhi
University is facing serious law and
order problems where stabbing and
brandishing of revolvers by rival
groups has become a common scene;

(b) whether the University autho-
rities are expressing their helplessness
and inability to control the situation
in view of the infiltration of anti-social
elements and lack of police force; and

(c) if so, what immediate action 15
being taken to make the atmosphere fit
for cducational and academic
activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
The law and order situation in  the
campus of the Delhi University 18
under control. There is ne abnormal
increase 1n the incidence of crime in
the campus.

The Delhi Police has not received
any complaint {rom the University
authorities. The University authori-
ties have, however, stated that anti-
social elements infilterate into  the
campus areas from the localities of
Kingsway Camp, Vijay Nagar and
Chandrawal etc,

The Delhi Police are providing ade-
quate Police cover to the Delhi Uni-
versity campus in order to prevent in-
cidence of crime and eve-teasing ete.
Intensive pairolling outside the Uni-
versity campus is being done. Prompt
action and remedial measures are
taken by the Delhi Police whenever
any specific complaint of occurrence
of crime is reported.
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Water Level in Pong Dam

3132. PROF, NARAIN CHAND
PARASHAR: Will the Minister ol
ENERGY be pleased to state:

{a) the exact date on which the
water level in the Pong Dam rose {o
the level of the old Raiway lne on
the Kangra Valley Railway;

(b) the date sugpested by the Engi-
neerg of the Beas Dam Projeey the
Railway authorifies for dismantling
the afore~aid Rajlway line.

(¢} whetner the  kngiteers ot the
Project have noi made a mistake in
suggesting the dismantling of the
Railway lime much in  advance the
actual dute on which the water level
rose sufficlently high tp make the dis-
maniling inevitable; and

(d) 1t so, whether any responsibility
has been fixed for causing rvoidable n-
vonvenence to the people and signifi-
vant damage to the economy of Hima-
chal Pradesh by the eurly rlosure of
this Railway plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID-
DESHWAR PRASAD), (a) 24th July.
1974. |

(b) Il was decided in January, 1973
that dismanting of the railway line
should take place before the onset of
monsoons of 1973.

(¢} No, Sir. Even with 2} tunnels
kept open during 1973 monsoons, the
raillway line would have been submerg-
ed by the anticipated normal floods.
However, floods of that magnitude did
not occur in 1873.

(d) Does not arise.

Thein Dam Project

3133. SHRI DEVINDER SINGH

GARCHA:

SHRIMATI SAVITRI SHYAM:

SHRI NAWAL  KISHORE
SHARMA:

SHRI SUKHDEO PRASAD
VERMA.:

DR. H. P. SHARMA:

SIIR1 YAMUNA PRASAD
MANDAL:

SHRI MOHINDER SINGH
GILL:

SHRI PRABODH CHANDRA:

SARDAR SWARAN SINGH
SOKHI:

Wil the Mimister of ENERGY be
pleased lo state

(a) the reasong for dropping the
Thein Dam Project from the current
financial year plan;

(b) whather the Punjab Govern-
ment has written to the Centre re-
garding this decision after delaying 1t
and then shelving it for the time be-
ing, when in the meantime considera-
ble amount has been spent by the
State; and

(e) if so, whether in the above con-
text some steps will be taken to check
the free flow of waters of Ravi to
Pakistan?

THE MINISTER OF ENERGY (SHRI
K. C. PANT)- (a) and (b). No provi-
sion for the Thein Dam Project was
made 1n the current Annual Plan. The
Punjal, Government have been pres-
sing for clearance of this Project and
for providing adequate funds for the
same, They have. however, been 1n-
formed that the inter-State aspect of
this Project including sharing of cost
and benefits from this Project have to
be resolved before it could he cleared
for execution. Efforts are continuing
to resolve these issues.
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(c) Except for the flood water dur-
ing monsoons, the water of the river
Ravi are being utilised in India On
the completion of the Beas Dam at
Pong and with the help of the existing
Madhopur Beas Link, most of the mon-
soon excess will also be utilised

Retrenchment of Construction Workers
of Pong Dam of Tdlwara ,Punjab)

3134 SHRI M K KRISHNAN

SHRI HUKAM CHAND KACH-
WAI

Will the Minister of
pleased to state

ENERGY be

(a) whether the Government have
recertved any memorandum from the
workers regarding the threatened re-
trenchment of 15,000 construction
workers of Pong Dam at Talwara
{Punjab) 1n a phased manner,

(b) if so, the facts thereof, and

(c) the steps Government propose
for giving them alternate jobs?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF SID-
DHESHWAR PRASAD) (a) Yes Sir

(b) The workers of the Beas Dam at
Talwara through their Unions, have
demanded the absorplion of the staff
being declared surplus with the cem-
pletion of the Pong Dam on other Pro-
jects

(c) Out of about 14 700 workers em-
ployed on the Beas Dam about 1500
shall be needed for maintenance and
operation on the final completion of
the Project and the rest have to be
retrenched 1n stages 2206 workmen
have so far been served with retrench-
ment notices Out of these 1552 have
been given offers of alternate appoint-
ment on the Beas Sutle;j Link Project
Unit-I, Baira Smul and Mahl Bajaj
Sagar Projects The States of Puniab,
Haryana, Himachal Pradesh and Rajas-
than have been requested to employ
these workers on their works A
placement cell has also been created by
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the Project to locate alternate jobs for
them A decisipn has re¢ently been
taken to execyte the rockfill dam on
the Salal Project and the Shah Nahar
Project departmentally which will open
further avenues of employment for
some of the retrenched workers

Central Apsistauce to.Bulld Houses for
8 Cs and S Ts. in Kerala

3145 SHRI C K CHANDRAFPAN
SHRI VAYALAR RAVI

Will the Mimster of HOME AFFAIRS
be pleased to state

(a) whether Kerala State Govern-
ment has asked for Central assistance
to build houses for the Scheduled
Castes ang Scheduled Tribes, and

(b) 1if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI F H MOHSIN) (a) and (b)
In their Annual Plan proposals for
1974 75 under Backward Classes Sec
tor submitied to the Planning Comuis
ston the State Government had propos-
ed on outlay of Rs 2 50 lakhs for hous
ing for Scheduled Castes and Rs 100
lakh for scheduled Tribes The pro-
posal was considered by the Planmng
Commission who advised the Btate
Government to provide funds for this
purpose under the General Sector

The Kerala State Development
Corporation for Scheduled Castes and
Scheduled Tribes Ltd has submutted
a housing scheme to the Housing and
Urban Development Corporation The
Scheme envisages construction of 2200
one-room houses on plots owned by n-
dividuals belonging to Scheduled Castes
and Scheduled Tribes spread over
eleven districts of the State The total
outlay on the scheme is Rs 125 72 lakhs
(excluding land cost), out of which
Lis 116 60 lakhs 18 sought as loan assis-
tance from the Housing and Urban
Development Corporation.
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Ravi Project

3136. SHRI NAWAL KISHORE
SHARMA: Will the Minister of ENER~
GY be pleased to state:

-

(a) whether the attention of the
Government of India has been drawn
towards a news item appearing in &8
local daily dated the lst November,
1074 under the heading ‘Shortage of
funds delays Ravi Project’; and

(b) if so, the time by which the
project would again be taken up?

THE MINISTER OF ENERGY (SHRI
K. C. PANT): (a) There have been
some press reports on the subject.

{b) The Project can be cleared for
execution after the inter-State aspectis
have been settled.

Bah on use of Airconditioners in Delhi

3137. SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER SHARIEF:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government have is-
sued directions to impose a total banon
use of airconditioners in the Capital;
and

(b) if g0, the main features of the
decisions of Government sd far the
Government officers, hotels, hospitals
and restaurants are concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID-
DHESHWAR PRASAD): (a) and (b).
In order to help the neighbouring
States of Punjab, Haryana and Uttar
Pradesh who are suffering from an
dcute power shortage, the Delhi Ad-
ministration have issued instructions
banning on use of Air-conditioners
except for the following purposes.

(i) Hospitals and Nursing homes.

(li) Institutions/establishments/ or-
ganisations using manufactur-
ing electronics equipment.

(i1i) Foreign Missions and interna-
tional U. N. organisations.

(iv) Palam Arrport.

{v) Telephone Exchanges.

(vi) Conference rooms in Govern-
ment offices where ventilation
cannot be provided or where
international conferences are
held.

(vii) Hotels and restaurants having a
sanctioned load of more than
50 Kws.

(wiii) Cinemas/theatres where other
means of wventilation do not
exist.
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Implementation of Wage Agreement
3149 SHRI X MALLANNA

DR RANEN SEN

Will the Minister of
plea-ed to stale

ENERGY be

(a) whether Government have not
yet implemented the Wage Agree-
ment  recommended by the Coal
Mines Joimnt Bilateral Negotiating
Comrrmuttee; and

(b) 1t so the reason< therenf?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF ENERGY (PROF SID-
DESHWAR PRASAD) {(a) and (b)
The information 15 being co'lected and
will be laid on the Table of the Jlouse

Ingmry into the working of HMT
(Watch Section) Bangalore

3140 SHRI M V  KRISHNAPPA:
Will the Ministcr of INDUSTRY AND
CIVIL SUPPLIES be pleased to state

(a) whether Governmeni have 1in-
gquired into the working of the Hin-

DECEMBER 4, 1974

Written Answers 156

dustan Machine Tools (Watch Sec-
tion), Bangalore during the last three
years,

(b) the number of varous kimnds
of watches manufactured by the Com-
pany during the same period; and

(c) the foreign exchange earned as
a result of export of the watches of
this company and steps taken by
Government to rmprove the working
ofi the company and produce more
watches so as to earn more foreign
exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPFLIES (SHRI A C GEO-
RGE) (a) The performante and work-
g of Hindustan Machine Tools Limi-
{fed alongwith all 1ts units 15 con-
stantly under review of the Govern-
ment

(b} The number of various kinds of
HMT Watches produced durning the
last three years 15 given below ~—

Model 1971-72 1972-73 1973-74

Tareeq - . . . . . ' . 124 .. 12
Tareeq (SS§) - . . . . . 142 . 3
Sona . . . . . . 1,06,380 1,16,971 1,22,631
Janata . * 1,35594 1,03677  I,17, 488

Janata (Luminows) -+« . 5,788 3,728 241
Tarun - . . . - . . . 9,067 13,97 7,658

Pilot . . . . . . . . 39,261 25,73, 22,206

Jawaher - A . . - 23,877 24,936 24,631

Sujata - . . . . . . . 27,782 11,242 15,877

Nutan - . . . . . . - 29,985 32,945 33,229

Jawan . . . . . . . . . I 5093

Automatic . . . . . . . . 9,557 20,000

CKD Watches . . . . . . e 7,000 45,102

ToTAL 3,78,000  3.50,000 417,261
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{c) The forvign exchange earned by experting wrist watches ?lurins the last three years

is as follows:—

1971-72 * . *
1972-73 + -

1973-74 * *

Right now the production of such
watches is not sufficient to meet the
demand writhin the country. Export
efforis are therefore necessarily limit-
ed. Steps are being taken to step up
production of watches.

Share of wages, salaries and money
value Benefits in Value added by
Manufacture

3141. SHRI JYOTIRMOY BOSU:
Will the Minister of PLANNING be
pleased to stale the Stute-wise share
of wages, ~alaries and money value of
benefits 1n percentage as well as in
rupees 1n the value added by manu-
facture in different scctors as in 1960
and 19732

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): A state-
ment ig placed showing the relevant
information for the years 1860 and
1969 based on the Annual Survey of
Industries is laig on the Table of the
House. [Placed in Library. See No. LT-
B8664/74]. Similar information for later
yearsg is not yet available.

Proposed separate Railway for Coal-
belt

3142. SHRI S. M. BANERJEE: will
the Minister of ENERGY be pleased
to state:

(a) whether there is a proposal for
a separate Rallway for coal-belt; and

(b) whether the Minisiry hag made
this proposal to the Ministry of Rail-
ways and if so, reaction thereon of
that Ministry?

Rs.1 Lakh
. . * Rs. 1 Lakh
. . . . . * Rs.4 Lakhs

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDSHESHWAR PRASAD): (a) No,
Bir.

(b) Does not arise.

Agro-based Industries in Rural Areas

3143, SHRI M. KATHAMUTHU: Will
the Mimister of INDUSTRY AND
CIVIL SUPI'PLIES be pleased to refer
to the reply given to Unstarred Ques-~
tion No. 4853 on the 27th March, 1974
regarding  Agricullure based small
scale industries 1 Fifth Plan and state:

(a) whether Government have
since formulated special schemes to
establish a net work of agro-based
industries in rural areas;

(b) if so, the salient features and
objectives thereof; and

(c) the steps being taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CI-
VIL. SUPPILIES (SHRI A. P. SHAR-~
MA): (a) to {(¢). A comprehensive list
of industries which includes among
others agro-based industries, has been
drawn up and circulated to the State
Governments in August, 1974.

Under the Centrally sponsored
schemes of Rural Industries Projects
Programme, a number of agro-based
industries have been assisted to come
up in the project areas. In addition
to financing of 54 existing Rural In-
dustries Projects approved upto the
end of Fourth Five Year Plan period,
it is also proposed to set up 57 new
Rural Industries Projects in selected
backward districts al] over the coun-
try during the Fifth Five Year Plan
period.
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Under this programme financial assis-
tance ig given in the form of loans and
grants to the State Governments for
setting up Rural Industries Projects in
the various districts. The main ob-
jective of the programme i8 to evolve
effective techmigques in methcds for
diversifying and strengthening the
rural economic structure by creation
of substantial non-farm employment
through intensive development of mo-
dern small scale industries based most-
ly on local produced raw materials
and skills.
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Nature of Activities of International
Youth Centre, Natlonal Students Press
Councll of Indiz and World Apsessbily
of Youth
3145. SHRI JYOTIRMOY BOBU: Will
the Minister of HOME AFFAIRS be
pleased to state:

{a) the nature of activities of the
Delhi-based youth organisations viz.
(1) the Intertiativnal Youth Centre
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(ii) the National Students Press
Council of India; and (iii) the World
Asgsembly of Youth;

(b) the total amount ef fmnancial
assistance disburseq by his Minisiry
and other Minisiries, year-wise dur-
ing the last three years;

(c) whether these: orgenisations
have received any financial assistance
from foreign sources including US.
Foundations; and

(d) if so, the amount receiveq from
each foreign source during the last
three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a). A note
on the activities of the Organisations
under reference is laid on the Table
of the House. [Ploced in Library.
See No. LT-8665/74].

(b} to (d): Information iz being col-
lected.

Grant of Scholarships to Scheduled
Caste Students

3146. SHR]I B. S. BHAURA: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government have
made some amendments in the Delhi
Administration’s rules regarding the
grant of collegiate scholarships to the
Scheduled Caste students;

(b) it s0, the facts and reasons
therefor;

(c¢) whether the Scheduled Caste
Students Welflare Aasasociation has
opposed their amendments; and

(d) if so, the facts and Government's
reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. M. MOHSIN): (a) and (b):
There is no separate scheme of post-
matric scholarships to Scheduled Caste
students administered by Delhi Ad-
ministration. ‘THe Government of In-
dia scheme of post=-matric scholarships
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to Scheduled Castes and Scheduled Tri-
oes is applicable to all States and
Unjon Territories including Delhi. The
scheme has recently been rationalised
and a statement showing the impor-
tant changes brought about by the ra-
tionalisation s annexed.

(c) and (d). A representation has been
received from the “Scheduled Caste
Students’ Welfare Association” request-
ing for the following changes:

(i) students in full time empioy-
ment should continue to get
scholarships;

(1) students pursuing Trade Cour-
ses at the IT1s ghould be made
eligible for the scholarships.
and

1iii) the number of children of the
same parents/guiardians re-
ceiving scholarships should not
be limited to two,

These aspects were taken uto ac-
count while rationalising the scheme

Statement

Important Changes brought gbout in
the Reserved Scheme

(i) The question of enhancement ol
rates had been engaging the attention
ol the Government for gquite some
time. The rates of maintenance allow-
ance have now been enhanced from
the academic year 1974-76. The mini-
mum rate of maintenance allowance
for general courses upto pgraduate
level has been increased from Rs. 27
p.m. to Rs. 40 p.m, in the case of day-
scholars and from Rs. 40 p.m, to
Rs. 70/- pm. in the case of hostellers.
The maximum rate of maintenance
allowance (for higher technical and
professional studies) admissible under
the earlier scheme was Rs. 80 pm
and Rs, 75 p.m. for day scholars and
and hostellers respectively: Under the
Revised Regulations, the maximum
maintenance allowance admissible fo
the above category of students has
been enhanced f¢ Rs. 75/- pm. and
Re. 125/- p.m. respeciively.

29381 I S5

(ii) The ceiling of income limit
under ihe ‘means test' for Scheduled
Casteg has been increased irom
Rs §H00/- pom. to Rs. 750/- p.m.

(1) the above '‘means test’ will be
made apphicable to the Scheduled
Tribes wilth effect from the next acade-
mic year,

(iv) students who are in full time
employment will not be eligible;

(v) only two children of the same
parents/guardians will be entitled to
receive scholarships:

wvi) girl students wifl be given an
additional sum of Rs. 10/- p.m. in the
Ist year and Rs. 15/- p.m. for second
ang subsequent years over and above
the stipend receiveg by male students:
and

» (vii) stydents pursuing trade courses

.at the ITIg etc., will not be eligible

Technical and Financial Assistance
sought by Karanataka for Kannaﬂl
Project

3147. SHRI K. MALLANNA: Will
the Minister of ENERGY be pleased to
state:

(a) whether any request has been
made by the Karnataka Government
to the Union Government to provide
the necessary technical and financial
help for the Kalinadi Project this year,
and

(b) if so, the facts thereof and the
reaction of the Central Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID-
DESHWAR PRASAD): (a) and (b
Technical assistance is being provided
for the Kalinadi project as and when
requested by the Government of Karna-
taka. The State Government have
also--mpproached the Central Govern-
ment for fAnancial assistance. The
matter is under consideration.
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Orders from Forcign Countries for
Supply of High-Power Trans-
formers and Electrical Kits

3149. SHRI RAJDEO SINGH:; Will
the Mimster of INDUSTRY AND CIVIL
SUPPLIES be pleased to state

(a) whether Bharat Heavy Electri-
cals Lamited have achieved so much
accomplishment ag to attract orders
trom many developing countries;

(b) if 50, the names of the develop-
ing countries from which 1t has bagged
orders to supply high-power transfor-
mers and other electrical kits;

(] whether it has received any
orders for supply from developed
coyntries also; and

(@) if so0, the names df the countries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY#AND CIVIL
SUPPLIES (SHRI A C. GEORGE): (a)
Yes, Bir.

(b) Malawi, Kenya, Iraq, Cumbodia.
Malaysia, U. A. R, Kuwait, Ghana,
Uganda, Ceylon, Bangladesh, Tanzania,
femen and Indonesia.

(c) Yes, Sir.

(d) Poland, West Germany, U. K.,
U.S.A., Australia.

-

Inquiry into working ef T.EL.Co,
Limited, Bombay

3150. SHRI S, N. MISRA: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to stater

(a) whether Government have
since inquired intog the working of
Tata Engineering and Locomotive Co.
Ltd., Bombay during the last three
years;

(b) if so, the nature of irregulari-
ties found by Government; and

{c) the steps taken by Government
to improve the drawbacksy

DECEMBER 4, 1974
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THE MINISTER OF STATE IN
THE MINISTRY INDUSTRY AND
CIVIL. SUPPLIES (SHRI A, C.
GEORGE): (a) to (c). Section 208
(4) (a) of the Compames Act, 1958
provides for the inspection of the
hooks of accounts and other books by
(i) the Registrar, and (u) by any offi-
cer of Government authorised by the
Central Government in this behalf, 1a
terms of this Section an inspection has
been ordered by the Deparment of
Company Affairs, The Inspection re-
port has not yet been received. On
receipt, the report will be examined
tor remedial action as considered
necessary,

Utilization of Hydel and Thermal
Power generating capacity of
different units

3151 SHRI S. R. DAMANI- Will
the Mimster of ENERGY be pleased
to state-

(a) the percentage utilization of
hydel ang thermal power generating
capacity of different units in the
current year month-wise and the
comparative figures in the last two
Years;

(b) the inhibiting factors in the
cagse of thermal power umits for
still not achieving ful] capacity uti-
lization; ang

(c) the thme by which they will be
tackled o, a permanent basla?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF
SIDDHESHWAR PRASAD): (a) State-
ments I and II show the percentage
utilisation m respect of major ther-
mal and hydro generating stations
respectively. (In the case of hydre
stations for the period Avril, 19074
to October, 1974, the actual values ot
energy gemerated only have beer i~
dicated. [Placed in Library, See No.
LT-8886/74.]



165  Written Answers AGRAHAYANA 18, 1896 (SAKA) Written Answers

(b) and (c). Various steps to im-
prove the functioning of the thermal
statlons have been initiated in the
eourse of the past vear, and as a
consequence, fthe energy generated
from therma] stations this year is
higher than what it was in the cor-
responding period last year. These
decisions relate to improved mainten-
ance of power stations, reduction ir
maintenance and outage times, flatt-
ening of the demand curve, integrat-
ed operation of systems, better avail-
ability of spare parts, supply of coal
of the requisite quality, etc. It |is
expected that the improving tremd
in the generation of thermal energy
would continue.

Lew-temperature carbonization plant
in Surguia

2152, SHRI BHARAT SINGH CHOW-
HAN:

DR, LAXMINARAIAN
PANDEYA:

SHRI NATHU RAM AHIR-
WAR:

SHR] PHOOL CHAND
VERMA:

Will the Minister of ENERGY be
pleased to state:

fa) whether the State Government
have sent a proposal for setting uo
a low-temperature carbonuzation plant
in Surguja District of M. P,, and

(b) if s0, when is the project likely
to be cleared?

THE MINISTER OF STATE IN THR
MINISTRY OF ENERGY (SHRI K.
C. PANT): (a) Yes, Sir.

fb) The proposal, whith envisages
the Central Government establijhing
suth a plant, is under examination.
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Delay in compleition of Beas-Satle)
Hag Project

3155. SHRI DEV SINGH
GARCHA Will the Mimster of EN
ERGY be pleased to slate

(a) whethey completion of Ama's
biggest multipurpose project of hink-
ing Base and Sutle) is being delayed
mordinately,

(b) if so, the reasong for the mame
and the rise in costs of various power
and irmgation umts thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF
SIDDHESHWAR PRASAD) (ay and
(b) The completion of the project
lhinking the Beas and Sutle; river wall
be somewhat delayed due to extre-
mely bad and poor sirata being en-
countered m the Pandoh Baggi and
Sundernagar Sutlej tunnels, The
irrigation and power components are
expected to cost Rs 265 crores and
Rs 395 crores respectively as against
Rs 205 crores and Rs 2781 crores
worked out two years earher This
18 due to the steep rise in the cost
of materials and enhancement of
wages

Report of High Powereg Penal on
‘Sons of the Soil’ concept

3156. SHRI D B CHANDRA
GOWDA.:

SHRI K MALLANNA:

SHRI N, E HORO:

SHRI C JANARDHANAN:

SHRI VASANT SATHE:

SHRI MOHINDER S!NGH
GILL:

SHRI DHAMANKAR

SHRI R. V SWAMINATHAN-

Will the Minister of PLANNING be
pleased to state:

(a) whether a High Powered Panel
appointeq by '.P’Imnln‘g Commission
on ‘Sons of the S6il' doncept has sub-
mitted its report; and
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(b) if so, the mhain features of the
report; and the action taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The Planning Commission did not
set up a High Powered panel on ‘Scng
of the soil’ concept. However, in con-
nection with the formulation of the
Fifth Five Year Plan, the Planning
Commission had set up a  Steering
Group on Employment and Manpower
to examine the manpower requirements
during the Fifth Plan and identify the
manpower problems. To assist the
Steering Group, six Working Groups.
one each on Engineering, Medical, Ag-
ricultural, Teaching, Scientific and Ma-
nagerial Manpowwer, were also set up.
The Steering Group as also the six
Working Groups have finalised their
reports.

The Steering Groun on: Employment
ang Manpower has, in its revort, mede
a general analysis of the employment
situation in the country, reviewad the
stock and estimated the supniyv and
projected the reauirements of the six
categories of manvower referred 1o
above during the Fifth Five Year Pilan:
suggested ‘ways of imbroving the
situation with regard to the develnp-
ment and utilisaion of different cate-
gories of manvewer; dealt with the
methodological technicues involved in
the study of the demand and suppivy
of manpower; underlined the need for
strengthening the manpower machin-
ery in the Central Ministries and in
the States; and made suggestions for
the improvement of the manpower
information system both in the Centre
and at the State jevel.

The Steering Group also considered
the imbalance in the mannower situa-
tion ip the contexit of shortages of
certain categories of manpower in some
States and surpluses in others and ex-
amined factors impeding the inter-
State manpowey mobility. Reviewing
the practices in some States, the Group
expressed the view that a rigid policy
based on the principle of  preference to
‘Sons of the Soil’ ‘would not ‘be con-

ducive 1o higher productivity and na-
tional iniegration. The Group turther
observed that the considerations of
equity involved in giving preferance
jobs to local people adopted by some
States should be in consonance with
the larger interests of the nation.

The Group concluded that the perv-
sisting manpowey imbalances i (nh2
fecrm of shortages/surbluses in tie
country only highlight the need for
promoting inter-State mobility in
respect of critical categories of tech-
nical manpower such as engineers,
doctors, para-medical personne| agri-
cultural scientists, scientists- and teach-
ing personnel from one State to ano-
ther and made & plea for appropriate
measures on the part cof States/Ter-
ritories 1o desist raising barriers to
mobility of skills.

The views of the Steering Groun an
the reports of the Working Groups
were taken into consideration bv the
Planning Commission while finalising
the Draft Fifth Plan.

Protest hv Shri P. J. Anthony, Rharat

Award Winner against indifferent
attitude towards Naticzal Film Award
Winnerg

3157. SHRI M. K. KRISHNAN:
SHRI K. MALLANNA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased tu
state:

(a) whether the Bharat Award
Winner. Mr, P. J. Anthony has urged
the Ministry to “re-examine its policy
towards national film award winners”
and protested against the indifferent
attitude of Government: and

(b) if so, the reaction of Govern-~
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). No, Sir.
However, a' news-item to this effect
had appeared in. the press. . The maiter
is under review.
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Memorandum frop Sattur Small

Match Producers Service Industrial

Cooperative Socliety Limifed, Sattur
(Tamilnadu)

3158 SHRI M K KRISHNAN Will
the Mmister of INDUSTRY AND
CIVIL SUPPLIES be pleased to siate

(a) whether his Ministry received
any memorandum from the Sattur
&€mall Match Producers Service In-
dustrial Cooperative Society Ltd,
Sattur (Tamilnadu),

(b) if so, salient pomnts thereof,
and

(c) reaction of Government there-
m?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIiL. SUPPLIES (SHRI A P
SHARMA) (a) Yes Sir

(b) The memorandum mainly points
out the difficultieg faced by the Sattur
Small Match Producers Service Indus-
irial Cooperative Society 1n getting
raw materials for the match Industry
namely potassium chlorate, red phos
phorus and blue match paper

(c) With a view to giving rehef to
the smal] scale match industrres, State
Trading Corporation has imported 245
M Ts of potassium Chlorate of which
225 M Ts have been allotted to Tamil
Nadu It has also been decided that
Corporation for distribution to small
scale match umits located 1n Tamil
Jadu It has also been decided that
an additional quantity of 250 M Ts of
potassium chlorate may be mmported
to ease the smtuation further The pro-
blems regarding distmbution of raw
materials tp the s:mall scale matich
ndustry in Tamil Nadu were discussed
w fhe Ministry mn a meeting held on
the 23rd August, 1974 The decimony
arrived at in thid meeting provide for
mcreaged availability of these raw
materials from the indigenous sources
io the mmtch manutecturing units in
Temul Nadu
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Memorandum regarding attackg om
construction workers of Tuticorin
Harbour Project by CS.F.

3159 SHRI M K KRISHNAN Wil
the Minster of HOME AFFAIRS be
pleased to state

(a) whether Government have re-
ceived any memorandum regarding
the attacks on the construction work-
ers of Tuticornn Harbour Project,
Tuticorin (Tamilnadu) by Central
Security Force,

(b) if so the contents thereof, and

(c) the action taken by Govern-
ment against those Officials for haras-
sing the workers thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) and (%)
The Government have recerved two
memoranda about the alleged attack
on workers by the CISF men at
Tuticorin Harbour Project In one
memorandum 1t was alleged that three
CISF men beat up a Project worker
on February, 11, 1974 In the gecond
meémorandum it was alleged that on
July 20 1974 some CISF personne]
went at mght to the labour colony
with immoral intentions and commutt
ed unlawful trespass mn the 'workers
houses

(c) In respect of the incident dated
February 11, 1974, police investigations
did not establish commussion of any
cognizable offence The concerned
CISF men were proceeded against de-
partmentally and punished

Allegationg mentioned m the second
memorandum were not substantiated
on enqury

Saly proceeds of coal before and after
Nationatisstion

3161 SHRI BHOGENREA JHA
Wil}l the Mimster of ENERGY be plea-
sed to refer to the reply given to Un-
starred Question No. 3170 om 22né
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August, 1974 regarding sale proceeds
of coal before and after nationalisation
snd state;

(a) whether C.M.A., have by now
finalised their accounts for the post-
nationalised period viz, 1973-74 in-
cluding the comparative evaluation of
the same period before nationalisa-
ton; and

(b) if not, causes of delay?

THE MINISTER OF ENERGY
(SHRI K. C, PANT): (a) and (b). The
CMA has already drawn up the ac-
counts for the post-nalionalised period
of 1973-74 as well as the management
period on a provisional basis. The
formal closing of the accounts for the
management period had {o wait ti]l
the 30th November, 1974 for the dis-
charge of pre-nationalisation liabilitieg
and collection of pre-nationalisation
sale dues as specified under Section
18(3) and 19(4) of the Coal Mines (Na-
tionalisation) Act. 1973. The accounts
are yet to be audited in terms of Sec-
tion 19 of the said Act.

Demands made by All Indin Telegraph
Engineering Eemployers Union Dar-
bhanga

3162. SHRI BHOGENDRA JHA:
Will the Ministey of COMMUNICA-
TIONS be pleased to state:

(a) whether all India Telegraph
Engineering Employees Union Class
OI, Divisional Branch, Darbhanga,
Bihar, has submitted any demands to
the Divisional Engineer, Telegraphs,
Darbhanga on 19th September, 1974;
and

(b) if so, the facts thereabout and
action taken thereon?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL

SHARMA): (a) Yes,

(b "The information ig given in' the
Statament laid on the Tablé- of the
House. {Placed in Library. See No.
LT-8867/74). ! o

Xssuy of Licences/lotters of intent for
manufacture of tyreg and tobes in
Kerala

3163. SHRI A K. GOPALAN: Wiil
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) the pumber of Industrial Lic-
ences/letter of intents issued to Com-
panies for the manufacture of auto-
mobile tyres and tubes in Kerala
during this year; and

(b) facts thereof and the time by
which these companies are likely to
start the production?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI B. P.
MAURYA): (a) and (b), Only one
letter of intent has been granled on
26-6-1974 to M/8 Kerala State Co-
operative Rubber Marketing Federa-
tion Ltd. Cochin for the establishment
of a new undertaking for the manu-
facture of 3 lakh Nos, each of automo-
bile tyres and tubes and 2 lakh Nos.
ef flaps, subject to the following con-
ditiong; —

(i) At least 50 per cent (fifty per
cent) of the production shall
be for bug and truck tyres;

{i1) The need for and the terms of
foreign collaboration, if any
shall be settled to the satls-
faction of the Govt; and

(#ii) Arrangements for the import
of plant and machinery shall
be seitled to the gatisfaction
of the Govt,

As the gestation period for the auto-
mobile industry is about 4-§ years, the
unit is likely to start production dur-
ing 1978-79.

Setting up of Industries in West
Bengal

3164 SHRI SOMNATH CHATTER-
JEEY Will the Minister of INDUSTRY
AND CWIL SUPPLIES be pleased to
state:
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(a) the number of new industrial
units set up in West Bengal since
March, 1972; and

(b) the nature and types of such
industries in public or private scctor?

THE MINISTER OF STATE IN THE
RIINISTRY CF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P
MAURYA): (a) and (b). 35 industrial
licenices and 105 letters of intent have
been issued during the period trom
1-3-72 to 31-10-74 for seiting up of
new undertakingsin West Bengal. Out
‘of these, 5 industriai !icences and 10
letters of intent for the establishment
of new undertakings went in favour
of the public sector. The details of
the inc-astrial licences and letters of
intent issued by the Government from
time to time are being puklished in
“Weekly Builetin of Industrial Li-
cences, Import Licences and Export
Licences” “Indian Trade Jjournal’ and
“Journal of Industry and Trade”.
Copies of these publications are avail-
able in the Parliament Library. The
letters of intent anrd the industrial
licences issued during the period from
1-3-72 to 31-10-74 are at various stages
of implementation, as it takes about
three years for a new underiaking to
go into production,

C.B.1 Inquiry against ex-DIG of
Ruvdwaa

3165. SHRI SOMNATH CHATTER-
JEE. Will the Ministey of HOME AF-
FAIRS be pleased to refer to the reply
given to Unstarred Question No. 3126
on 21st August, 1974 and state:

(a) when the findings of C.B.I. are
expected to be received by Govern-
ment:

(b) what further charges have been
made against the LP.S. Officer since
the investigation started; and

{c} whether any departmental pre-
ceedings have been or are going t@
be initiated against him?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The C.B.1L
who undertook the investigation at the
request of the State Government. have
concluded the investigation and wouid
be submitting their report shorily.

(b) It has been reported by the
Government of West Bengal that,
apart from the allegations investigat-
ed by the C.B.I., some other allega-
tion have since come to notice and are
under investigation by the State Gov-
ernment. They feel that, for ensuring
proper investigation, it will not be de-
sirable to disclose at this stage the na-
ture of the allegations.

(¢) It will be for the Government of
West Benga] to take appropriate action
against the officer on receivt of the
report of the C.B.1.

Raids by C.B.X on business and resi-
dential premises in Hyvderabad

3166. SHR1 M, V. KRISHNAPPA:
Will the PRIME MINISTER be pieased
to. state:

(a) whether C.B.I. has raided &
number of business and residential
premises in Hyderabad during the
month of October, 1974; and

(b) if so, the nature of documents
seized in the raids and the action
taken by the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA):
(a) C.B.I. had searched 5 residential
premises and 5 business premises at
Hyderabad during the menth of Octo-
bher. 1974.

(b) The documents which were seiz-
ed by the Central Bureau of Investi-
gation relate to cash transactiong of a
Company its Articles of Association
ete.
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Setting up of Super Thermal Power
Plant in Maldah District

3168. SHR1 K, N. BARMAN. Wil
the Minster of ENERGY be pleased
to state

(a) the reasons for inordinate de-
lay 1n setting up a Super Thermal
Power Plant at Khajuria in Maldah
district (North Bengal);

(b) whether there is difference of
opinion between the Centre and State
Government on this subject; and
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(c) if so, what are the differences
and the steps taken by Government
n this connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) In
May, 1971 the West Bengal State Elec-
tricity Board had gubmitted a feas:-
bility report for setting up of a thermal
power station at Khajunaghat with
two units of 120 MW each. However,
thig scheme has not been sanctioneod
for mclusion in the Draft Fifth Plan

(b) No, Sir,
(c) Does nol arise,

Rural Electrification in Rajasthan

3169. SHRI N. K. SANGHI: Wil
the Minister of ENERGY be pleased
to state:

(a) whether as compared to other
States, Rajasthan has not been able
to achieve much in the sphere of
rural electrification;

(b) if so, the reasons therefor;

(c) what were the shortfalls in
the Fourth Plan targets and the
targets set for the Fifth Plan; and

(d) what steps are being taken to
make up the loss and maintain the
national development rate in  the
matter of rural electrification and
energisation of pumpsets in the
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b), There are 32,241 villageg in Rajas-
than. The number of villages electrifi-
ed increased from 2075 (6.5 per cent)
to 5778 (179 per cent) during the
Fourth Plan period. The number of
villageg elecirified in the country as a
whole during this period increaged
from. 73,722 (13 per rent) to 1,56,100
(27.5 .per cent). Thus, while Rajasthan
made good progress in the maiter of
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electrification of villages, it is still
lagging behind the all India average.
The reasons for this are (i) lack of
adequate transmission gnd distribution
system in the State, (i) constraint of
financial resources, and (fi1) size of the
State and scattered nature of the
villages.

(c) During the Fourth Plan, targets
were fixed for energisation of pump-
sets only and not for electrification
of viliages. The target for energisa-
tion of pumpsets in Rajasthan was
fixed at 35,000, As against this, 56,334
pumpsets had been energised in the
State. In addition, 3703 villageg had
been electrified during this period.

The size and content of the Fifth
Five Year Plan has not yet been de-
termined. However, it is proposed to
electnfy 3542 willages and energise
28,620 pumpsets during this period

(d) An outlay of Rs 4220 crores
(Rs. 15 crores In the normal State
Flan and Rs. 27.20 crores under the
Minimum Need Programme) has been
proposed in the Draft Fifth Plan for
Rural Electrification m Rajasthan
Addilive finance would also be pro-
vided by the Rural Electrification
Corporation Ltd. for this purpose

Microwave Links in the Country

3170. PROF NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleagsed to
state;

(a) the nameg of Microwave links
which have been sanctioned in the
country, Circle-wise during the past
three yearg (State-wise in case of
North Eastern and Punjab Circles)
alongwith the dates of their sanction;

(b) the names of such linkg among
them which hawe since been in-
stalled; and

(c) th Mmiodbrw the
remalning ‘nes woula be tostulid tn
each tase?
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THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
KHARMA): (a) The P&T Department
have planned a very large microwave
metwork in the country. Practically
in every P&T Circle, microwave sys-
teme have been sanctioned. A list of
the microwave links which have been
sanctioned for the country (circle-
wise) during the past 3 years along
with the dateg of their sanction is laid
on the Table of the House. [Placed
ip Library. See No, LT-8668/74].

(b) and (c). Once a microwave links
is sanctioned, preliminary actiony like
detailed six survey and engineering of
scheme, clearance by Standing Advi-
sory Commttee on Radio Frequency
Allocations, lapnd acquisition, construc-
tion of buildings and tower founda-
tions, ordering of tower, equipment
and power plants etc. are required to
be taken. These actiong have been
mitiated in case of these schemes.
However, 1t takes about 4 to 5 years
to commission a microwave gystem
after its sanction and the scheme
mentioned in the annexure are expect
ed to be commissioned progiessively
from 1976 onwards,

Capital Invesied in Public Sector
Corporation under Ministry of Industry
and Civil Supplies

3171. SHRI CHANDULAL CHAND-
RAKAR: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES be pleas-
ed to refer to the reply given to USQ
No, 4843 on the 27th March, 1874 re-
garding Public Sector industries ynder
Ministry of Industrial Development
and state:

(a) the capital invested in compa-
nies and corporations in the public
sector under his Ministry separately;
and

(b) whether any step is being
takeh to save them from suffering
loas?

OF STATE IN

LA
.Gj: (a) ;EQ‘(M‘?& E;'
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being collected and will be laid on
the Table of the House.

(b) An action Committee on Public
Enterprises has been set up under the
Chairmanship of Member, Planning
Commussion The Committee is en-
trusted with the tagsk of identifying
the steps necessary to improve the per-
formance of public enterprises. Some
of the important suggestions made by
the Committee relate to-

(i) Strengthening of management;

(i1} changes 1n organisational struc-
ture at the plant and cor-
porate level,;

(11) 1mprovement in plant manage-
ment;

(iv) decentrahisalion of mamten-
ances activities;

(v) provision of balancing and de-
bottlenecking facilities;

{vi) improvement in materials
management, motivation of
personnel, production plan-
ning and control;

(vii) introduction of suitable ma-
chinery for timely review and
control of operations;

(viii) better corporate planning;

(ix) strengthening of Research &
Development activities and
other technical services;

(x) strengthening of sales and
marketing efforts;

(xi) improvement of
relations; and

industrial
(xii) Multi-shift operations.

Most of these recommendations
have heen, accepted by Government
and are at various stagés of' imple-
mentation.
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Link of Soclal and Religious Organi-
sations with Smugglers

3172 SHRI AJIT KUMAR SAHA
Will the Minister of HOME AFFAIRS
be pleased tp state whether Govern-
ment propose to take aclion againsi
those social and religioug orgamsa-
tions which are having 1llegal rels-
tiong with smugglers”

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) Achtion for
illegal activities 1s taken in accord-
ance with the provisions of law, de-
pending on the malerial that becomes
available 1n the course of enquiries
by the concerneq departmental agen-
cies regarding smuggling activities
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Atomic Power Plants in Eastern
Region

3174 SHRI M S PURTY
SHRI S PANDEY
SHRI N E. HORO
DR RANEN SEN

SHRI M. RAM GOFPAL
REDDY

SHRI R N, BARMAN:
SHRI SAMAR GUHA-
SHRI Y ESWARA REDDY:

Will the Minister of ATOMIC EN-
ERGY be pleased to state-

(a) whether Government have
shelved the idea of setting up Ato-
mic Power Plants in the Eastern Re-
gion; and

(b) if so, the ressons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA CAN-
DHI): (a) and (b). Having regard to
the easy availability of coal in the
Eastern Region, Government hag giv-
en priority to other regions which
lack resources, for sefting up of xfe-
mic power stutions,
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News Report Entltleg ‘Top Economists
sispll Stratezy of Heavy Units

31¥5. SHRI R. S. PANDEY: Will
the Minister of PLANNING be pleas-
ed Lo state:

(a) whether Government's atten-
tion has been drawn to statement
published in the Delhi edition of an
English daily dated the 11th Novem-
ber, 1974 under the heading ‘Top Eco-
nomists assail strategy of heavy
nnits’; and

(b) if so, the reaction of the Gov-
ernment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA)-
(a) Yes, Sir.

(b) The views expressed by Dr.
B, §. Minhas and Dr. P. R. Bra-
hmanand will be taken into account
alongwith the views expressed by
other noteq economists, while finalis-
ing the Draft Fifth Five Year Plan.

Postal Facilities on Sundays

3176. SHRI R. S. PANDEY:
SHRI PRABODH CHANDRA:

Will the Minister of ("OMMUNICA-
TIONS be pleased to state:

(a) whether Government have de-
cided to withdraw postal facilities on
Sundays from November, 1974; and

(b) it so, the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKFR DAYAL
SHARMA): (a) and (b). About 1600
post offices kept open on Sundays and
the mobile post offices have been closed
on Sundays with effect from 1-11-74.
These 1600 ‘post offices were dealing
with ejgpress delivery -articles, sale of
postige stampe- and - stationery, elear~
ande of lotten'bowes and payment of

T. M. Os. Express dclivery service
was abolished with eftect from 1-11-T4
as it was not running satisfactorily.
The facility of payment of TMOs on
Sundays have been withdrawn owing
to very negligible traffic. The facility
of sale of postage stamps and station-
ery and clearance of letterboxes at
places where it was being done by
these offices earlier, however, continue
to be done by Department/Central
Telegraph Offices, Combined Offices
(Telegraphic Branches of Post Office)
and RMS Offices which are kept open
on Sundays.

Slipping of Naga Rebel Groupy imto
Burma

3177. SHRI R. S. PANDEY: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government’s atten-
tion has been drawp to the report re-
garding slipping of three Naga rebel
groups into Burma; and

(b) if so, the steps taken by Gov-
ernment to plug such incidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-
ment have seen press reporis about
Naga rebels going to China through
Burma for training ane arms.

(b) The security Zorces tightened
their operationg in the areas traversed
by the China bound Naga gang and
have, so far, accounted far 42 persons
of the gang. Of these, 30 members
were apprehended, 1 was killed in an
encounter, 1 died of exhaustion soon
after apprehension, 4 more are behieved
to have been drowned and 6 including
2 girls have deserted the gang.

To aid security operations, State
authorities have also imposed curfew
in certain vulnerahle areas. Security
forces continue to maintain vigil feor
apprebending the other members of
the gang,
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Grant of Pension to Freefom Fighters
from Punjhb

3178 SHRI RAGHUNANDAN LAL
BHATIA Will the Minister of HOME
AFFAIRS be pleased to siate the dis-
trict-wise position of pension cases of
freedom fighters sanctioned for pen-
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sion/réjected/under query in Puniahk
under Central Government scheme for
grant of pensiong {o freedom fghters?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) The mforme-
tion 18 given 1n the attached statement

Statement

Statemmnt show ng the position of Pension Cases 0 Freedom Fighters sanctioned rejected and
unier query

—

Sl Name of districts No of No of No of
No cases cases casrs
sanctioned  rejected under
quary®
1 Amntear . . . . 1358 678 1648
2 Bhatinda . . 328 142 442
3 Fandkot & Ferozepore . 526 382 98 6
4 Gurdaspur . . . . . . 459 152 517
s Hoshiarpur . . . . 828 295 751
6 Jullundur . . . . 716 151 661
7 Kapurthala - - - - 242 75 249
8 Ludhmna . . . . 909 asr 71X
9 Patigla - - L 613 138 3nx
1o Ropar . . e . . . 448 95 395
I Sangarur . . . . . 319 97 317
ToTAL 6743 2457 6998
% ¢ where information 1s incomplete
Erection of a Statue of Late Begum India Radip or Akashvani Bhawan;

Akhtar In ALR

8178 SHRI 8 M, BANERJEE Wil
the Minister of INFORMATION AND
BROADCASTING ne pleased fo state

{a) whether any final decision has
tbeen taken to erect g statue of late
‘Begum Akhtar, a noted mnger in ARl

and
(b) if so, when?

THE DEPUTY MINISTER IN
MINISTRY OF INFORMATION
BROADCASTING (SHRI DHARAM
Bir SINHA) (a) and (b). Gaovers-
ment will consuder installing statues ar
portraits of our leading musiclans, in-
cluding Begum Akhtar, at varighs
places in AIR network.
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Re-arrest of Smugglery released by
various High Courts

3180, SHRI S, M. BANERJEE: Will
the Minister of HOME AFFAIRS he
i:leased to refer to the reply given to
Unstarred Question No. 1256 on 20th
November, 1974 regarding instructions
to States on use of MISA and state the
steps taken by Government to re-arrest
the smugglers released by the various
High Courts?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥, H. MOHSIN): The question
of re-arrest of smugglers released by
eourts is examined with reference to
‘the court judgment m each case. Some
smugglers, released under orders of
courts for reasons of imperfections in
the detention order or on the grounds
of detention, have been re-arrested
after making good the deficiencies
pointed out by courts,

Use of Nuclear Energy for Peaceful
Purposes

3181. SHRI §. M. BANERJEE: Wwill
the Minister of ATOMIC ENERGY be
pleaseq to state:

() what further steps have been
taken to use nuclear energy for pea-
ceful purpoges; and

{(b) whether any short and long-
term schemes have been chalked out
in this regard and if so, the salient
features of the scheme?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICSE AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) and (b). The various steps
taken to use nuclear energy for peace-
fal purposes have been enumernted in
the latest annual report of the Depart-
ment for the year 1073-74. These re-
ports have been circulated to Hon'ble
Members and copies placed in the
Parllament Library,
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Grant of Pension tg Freedom Fighters
from Amravati, Chanda, Yeotmal,
Wardha and Bhandara Districts

3182, SHRI VASANT SATHE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have de-
cided on priorities to be given in
clearance of pension cases of freedom
fighters in the category of (i) above
70 years of age and (ii) economic
distress and chronic health condition
and (11) widow of freedom fighters
who died after grant of pension or
pending consideration of his case;

(b) if so, how many such cases are
still pending in the District of Amra-
vati, Chanda, Yeotmal, Wardha and
Bhandara (Maharashtra State); and

(cy whether there is any proposal
to give top-most priority to the cases
of widows of deceased freedom figh-

ters?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) No such cases of freedom fight-
ers from these districts are pending at

present.

(¢) In accordance with the existing
policy, prompt action is taken to sanc-
tion pension to surviving eligible
dependents of freedom fighters or thelr
widows on receipt of report of death
of the recipient of pension.

Pin-Code System

3183, SHRI VASANT SATHE:
SHRI DHAMANKAR:

Wil the Mimster of COMMUNICA-
TIONS be pleased fo state:

(a) whether the Pin-Code system
which was introduced to ensure bet-
ter communication is not gaining the
required momentum;
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(b) if a0, what special steps are
taken or envisaged to make the Pin-
Code system moie popular,

(c) whether usage of Pin-Code gt
Government level 1s, by and large
not followed, and

(d) if so, the facts thereof”

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
SHARMA) (a) No Bir The system
15 being progressively adopted by the
general public

(b) Dnes nol arise

(c) No, Sir The Central and Stale
Governments have been requested to
advise their subordinate umts to ineke
use of Pin-Code, and the Pin-Code 18
being followed largely

(d) Does not arive

News Report Captioned ‘Tube Shortage
hits TV’

3184 SHR1 VASANT SATHE Wil
the Mimster of ELECTRONICS Te
pleased to state

(a) whether attention of the Gov=-
ernment has been dra..n tp the news
report appearing in the Dellm Edition
of an English daily dated the &th
November, 1974 under the caption
‘Tube shortage hits TV’,

(b) 1if s», the reaction of the Gov-
ernment to observations made there-
in®

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
FLECTRONICS AND [1INISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI) (a) Yes, Sir

(b) Governmeni are aware that the
current shorifall in the production of
T V. pwcture tubes by Bharat Electro-
nics hag affected adversly T. V Receiv-
er manu lacturers both in the Orgamsed
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and the Small Scale Sertors A num-
ber of steps have been taken to muni-
mize, as far as possible, the impact of
this shortage These are

(1) under the current import poli-
cy RPA licences issued thus
year (and those unutilised of
the last two years) are allow-
ed to be utilised for u~pert of
picture tubes,

(2

replemishment licences may al
& be utihsed for the <ame
purpose by the actual users,

the capacity of Bharat Electro-
nics Limited for the produc
tion of picture tubes 18 beiwng
doubled to 2 00,000 nos per an-
num

3

14) four umits (one in the Stale
Public Sector and three .n the
Private Sector) have been
given letters of intent for the
production of picture tubes at
the rate of 40060 nos ler
annum each one ot them 1s
expected 1o go into production
shortly,

(5) as a purely ad-hoc measure,
Government have decided that
40,000 picture tubes may be
mmported fiom the East Euro-
pean countnes thiough the
Electronics I'rade and Techno-
logy Development Corporation.
a Public Sector Undertaking
set up under the Department
of Electronies

Government except that as a resull
of all these measures, there will be &
perceptible improvement in the picture
tube pomition in the coming months

Allegeq Involvement of Minisier of
Agriculture of Haryana in a Rape ecase
at the instance of the Chief Minister

3185 SHRI MADHU LIMAYE Will
the PRIME MINISTER be pleased
state

(a) whether Government’s attention
has been drawn to the report in the
Delh; Edition of an Enghsh daily dated
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the 12th October, 1974 in which it has
heen alleged that the police sought
to involve Shri Bhajan Lai, Minister
of Agriculture in Haryana, m a rape
case at the instance and 1instigation
of the Chief Minister;

(b) whether their attention has also
been drawn to the report of g parti-
san rald carried oyt by the Stute Sales
Tux people into the HBusiness firm of
Shri Bhajan Lal's brother as also the
family's house in which no incriminat-
ing evidence was found,

(c) if so, whether the Government
weuld set up a Commis-ion of Inquiry
to look into these charges and other
serious charges levelled against 8nri
Bansilal previously; end

(d) if not, the reasonsg for showing
s> much lenlency towards the Haryana
Chief Minister?

THE MINISTER OF STATE IN THE
MINISTRY OF JIOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS (SHRI OM MEHTA)"
(a) and (b). The matters referred to
in parts (a) and (b) of the Question
concern the State Government and-.are
not primanly the concern of the Gov-
ernment of India.

According to the report 1eceived
from the State Government the alle-
gations are without any basis, The
State Government have intimated that
the factual position of this case was
explained in a press note issued by the
Superintendent of Police, Karnal a
copy of which is Jaid on the Table of
the House, [Placed in Library, See
No. LT-8669/74].

As regards part (b) of the Question,
the State Government have reported
that it is incorrect that any partisan
rald was carried out by the sales tax
authorities on the business premises ot
Shri Bhajan Lal's brother or the faml-
ly's house.

2921 LS—q

They have reported that in August,
1974 simultaneous inspectiuns were
carried out by the Sales Tax authori-
ties of the premises of varlous firms
which included those of Messrs Pokhar
Mal Bhajan Lal of Adampur, Hissar.

(¢) As regaids the charges levelled
agmnst Shri Bansi Lai previously, the
position has been fully explained ear-
lier in replv 1o Lok Sabha Unstarred
Question No 400 which was answered
on 21st February, 1873,

(d) Does not artse,

Compilation of Data Regarding
Transmisslon Losses of Electricity

3186. SHRI MADHU LIMAYE: Wil
the Minister of ENERGY he pleased to
state-

(a) whether the latest fizures State-
wise in regard to “transmission losses”
of electricity have been compileq by
the Ministry;

(b) whether an analywis in depth in
the wide differences in different States
that prevail hag been made;

(e) if sn, the results thereof; and

(d) whether a laige part of the loss
ie not due to outiiecht theft and
p:iferage?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) A
statement chowing the State-wise per-
centage loss in transmission and distri-
bution for the year 1972-73 is enclosed.

(b) Yes, Sir,

(c) The main recasons for wide
differences in transmssion and distri-
bution losses among the varjous states
are:

(i) different percentage of high
voltage ang low voltage con-
sumers in the various States;
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(1) configuration of trangmssion
and distribution neilworks
warying from State to State;
and

(u1) different pattern of power con-
sumption and extent of rural
electrification

(d) 1t 18 dufficult 1o make an assess-
ment of the extent ¢f theft and pilfer-
age of electriaty However, some of
the total energy losses can be attribut-
ed to thefi and pilferage

Statement

Statgwise Transmission & Dist'ib 1tion
Losses (1972-73)
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— -
(Percent)

1. Andhra Pradesh . 28 of
2 Assam N 15 55
8 Bihar . . . 20 00
4 Gujarat . 19 20
5 Haryana . . 25 67
6. Himachal Pradesh . 17 56
7 Jammu & Kashmur . 30°28
Kerala . 15 35

9. Madhya Pradesh . 14 35
10. Mgeharashtma . e 12 34
11, Mysore . . 16 72
is. Mampur . . . 26°30
t3 Nagaland . 16 31
14. Orissa . . 9°30
15. Punjab . . . 23 19
16. Rajasthan . 30 B6
7. Tamul Madu . 20 98
18 'Tripura . 23 51
¥9. Uttar Pradesh . . 29 32
30, Weit Bongal . . 11 87
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Usion Terrior ¢

1 Stite T&D

No Lovsgb
(Percent)
1 Dellu 9 20
2 Andamn & Nic bar 35 of
3 Chandigarh 24 74
Didat & Nagun Hoveh 34 07
< (oa, Damin & D 17 80

6 1 achive Muwn &

Armmdive Isla ! 16 67

7 NI F\ NA
5  Tondicherry 13 52

Special Fmployment Programme

3137 SHRI MADHU LIMAYE Will
the Minister of PLANYUNG be pleased
to state

(a) whether there was a scheme to
set up 1 fund for Special Employment
Progr. nme out of which States were
to get giants angd assistance for imple-
mentirg the programme,

(b) whether the Government of
Bihar recewved in 1972-73 and 1873-74
special grants and assigtance under
this scheme 1n order to enable it to
employ 189 electrical engineers and
283 elactrical and 4 eivil  engineers
respectively,

(c) if so, whether this fund was
utilsed and unemployed engineers
provided Jobs,

(d) whether amyof these sanction-
ed grants were not utilized and have
lapsed;
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(e) whether any explanation was
sought from the Government of Bihar;
and

() the answer furnished by 1{l.e
State Government?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR!
VIDYA CHARAN SHUKLA): (a) Yes
Sir,

(b) and (¢). Under the Special Em-
ployment Programnie the Government
of Bihar were provided with Central
assistance amounting to Rs. 275.00
lakhs during 1972-73 on the condition
that the State Government would
mobilise gdditional resources atleast to
an equal extenl as per the Guidelines
of the Prograumme, The Central assist-
ance provided for the year 1973-T4
amounted to Rs 23426 lakhs on the
same condition as in 1972-73 One of
the schemes lormulated and approved
in 1972-73 was a project for providing
employment 1p unemployed engineer-
ing graduates and Jiploma holders for
survey and investigation of new power
projects ‘new  transnussion unils and
rural electrification schemes, Under
this scheme it wag envisuged to pro-
vide employment to 283 graduate elec-
{rical engineers, 8 graduale civil eng:-
neers, 306 electrical diploma-holder
engineers and 92 civil diploma-holder
engineers besides non-fechmieal staff.
The State Government provided em-
ployment to 980 persons including 291
graduate engineers and 288 diploma-
holders during 1972-73. The staff em-
ployed under this scheme in 1972-73
continued 1o be in position in 1973-74.

(d) to (f). Central assistance re-
leased under the Programme for the
years 1972-73 and 19¥73-74 was fully
utilised by the State Government
Totul expenditure incurred by the
State Government was Rs. 575.00 lakhs
and Rs. 600,00 1lakhs for the years
1972-73 and 1973-74, respectively.
Since the State Government provided
matching contributinn in excess of the
Central assislance released, the ques-
tlon of seeking an explanation did not
arise.

Contract System Operaling at Bembay
T.V. Centra

3188. SHRI MADHU LIMAYE:
SHRI P. G. MAVALANKAR:

Will the Minister of INFORMATION
AND BROADCASTING be pléased to
state:

(a) whether the dttentlon df Gov-
cinment has been drawn {o the com-
ments which appeared in a Bombay
darly dated the 27th September, 1974
in regard to the contract BEystem
affecting the T.V. artistes;

(b) if so, the gist thereof;

(¢) whether Guovernment have
received any representation from the
said artistes regarding contract system
optrating at Bombay T.V. Centre; and

(d) the steps iaken by Gevernittent
ic alleviate the grievances of the
stafl artistes?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) The gist of the news item as
published is as follows:—

“The TV authorities have decided
to introduce the new contract system
for artisteg who will have to
sign a l4-day contract with a break
in service on the 16th day. The ¢on-
iract will be resumed opn the 16th
day. Casual artistes of Bombay TV
Centre decided at a meeting to go on
strike to protest againsi this new
system”,

(c) No, Sir.

(d) The persons concernad are
Casual Artistes and not Staff Artistes.
Casual artistes in all Stalions af A.LR-
are engaged on a l4-day contract to
fulfil programme needs and the Casual
Artistes of Bombay TV Centre gannot
be made exceptions to the prevailing
practice at other stations. The policy
of repeateq contracts to casual artistes
is being reviewed.
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Central Grantg to Small Scale Indus-
tries in West Bengal

3189 SHRI SAMAR GUHA Wwill
the Mimster of INDUSTRY AND
CIVIL SUPPLIES be pleased to state

(&) Whether his attention has been
drawn to the complaint made by the
West Bengal Minister of Cottuge and
Emall Scale Industries to the effect
that the Central Government discri-
minated agammgt the State regarding
€eniral grant,

(b) if vo the fhcis thereibout and
the reaction of Government thereto,

(e) the Central grants given to
cottage and small gcale ndustrieg 1n
different States, State-wise duning the
years 1972, 1973 and 1974,

(d) the break-up of the figures of
the profit made by such industries
during these years?

THE MINISTER OF STATL IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SIIRI A r
SHARMA) (a) to (b) Information i1s
being collected and will he laid on the
Table of the House

Setting up a Statue of Netaji at
Port Blair

4100 SHRI SAMAR GUIIA Will the
Minister of HOME AFFAIRS be pleas-
ed to state

(a) whether the former Home Minis-
ter told Lok Sabha that Government
will take steps to commemorate the
occamon of wvisit of Netayn Subhas
Chandra Bose to Port Blair in 1943 as
the Head of the Provisional Govern-
ment of Free India,

(b) whether this was Netap's firsi
visit to the hiberated terntory of
Andaman end Nicobar, which was
brought under the rule of this Gov-
ernment;

(c) whether Rs 5 lakhs were sanc-
tioned by him for setting up statue
of Netajl at the place at Port Blawr

DECEMBER 4, 1972
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whele he addressed a historic pubhic
meeting;

(d) if so, the reasons for long delay
in implementing the assurance given
by the former Home Minster, and

(e) the steps proposed to be taken
by Government to commemorate
Netan s visit to Port Blair?

TIIE DEPUTY MINISTER IN THL
MINISTRY OF HOME AFFAIRS
(SHR1 F H MOHSIN) (a) In reply
to the Starred Question No 484, the
then Minister 1n the Mimstry of Home
Aflairs hag informed the Lok Sabha an
17th August 1966 that the question ol
crecling a memonal 1 Port Blair to
Netajy Subhas Chandra Bose was un-
der coasideration of the (rovernment

(b) Netan had visitedq Port Blair lo-
wards the close ot the year 1943 when
the Andamans were under the Japa-
nese vecupation No authentic records
are  however  available to indicate
whether this was his Lirst visit,

(¢) 1o (e) It has been decided to
put up a statue of Netan Subhas
Chandra Bose at Marina Park, Port
Biawr at an estimated cost of Rupees
128 lakhs for which tunds have also
been sanclioned The proposed statue
would be in bronze, 15 feet in height
and placed on a pedestal, 10 feet 0
height The artist 15 expected to ¢om-
plete the work 1n aboutl 9 months, after
which 1t would be transported to Port
Blair The sialue 18 expected to be
msialled at the selecled site 1 aboul
twelve months' time

1 N A, Martyrs Memorial in Calcutta

3191 SHRI SAMAR GUHA Wl the
Mimster of HOME AFFAIRS be pleas-
ed lo state

(a) whether the former Home
Minister laid down a foundation stone
in an official ceremony at Calcutta
Maidan for construction of INA
Marty:s" Memorial to set up an exact
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replica of the LN.A. Martyrs’ Monu-
ment that was sct up by Netaji him-
self at Singapore and which was de-
molisheq by the British Army after
re-occupation of Singapore in 1845;

(b) if so, the reasons for delay in
eonstruction of the proposed LN.A.
Martyrs Memorial; and

() whether construction of memo-
rial will be done by the Central Gov-
ernment or the State Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) to (c)-
The Memorial Column, the foundation
stone of which was laid by the former
Home Minister, 15 10 be put up by the
Government of West Bengal but ex-
penditure thereon will be reimburked
to the extent of 75 per cent by the
Central Government. The State Gov-
ernment have reported that work is
nearing completion.

Development of Small Scale Sector

3192, SHRI VEKARIA;
SHRI R. K. SINHA:

Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government have for-
mulated a new strategy for develop-
ing the small gcale sector and a new
plan for stimulating industrial growth
in virgin areas through small indus-
trial units; and

(b) it go, the facts of new strategy
in regard to development of the amall
units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLES (SHRI A. P. SHARMA):
(a) ang (b). The main strategy outlined
in the Draft Fifth Plan Document is
as indicated below;—

(i) Establishment of new small
scale units in rural ang back-
ward areas;

(ii) Creation of new employment
opportunities in small scale
units,

(ui) Consolidation of existing small
industries through fuller uti-
lisation of their capacity;

(iv) Improvement of quality of
processes and products;
processess and products;

(v) Strengthenting of consultancy
services s0 as to provide
package of consultancy services
io small units,

(v1) Provision of marketing assis-
tance, Credit facilities to small
scale secior etc, For stimulat-
ing development and growth
ot small industneg especially
in backward ang virgin areas,
it 15 proposed i{o give a posi-
five shift in the programmes
of development of new small
industries in rural and back-
ward areas during the Fifth
Plan through the schemes
designed for removal of re-
gional 1mbalances through
promotion of industries, rural
industries project, programme,
seiting up of Small Industries
Service Institutes and special
incentives und  concessions
such as sutright grant of 15
per cent subsidy on fixed capi-
tal investment, 50 per cent
transport subsidy in certan
hilly regions and concesrion-
ary finance from financial ins-
titutions ete.

Financla] Assistance to U.P, for Rural
Electrification

3193, SHRI RAJDEO SINGH: Will
the Minister of ENERGY be pleased
to state:

(a) whether U.P. Government hat
allocated Rs. 1,000 crores during the
current financial year for a massive
electrification programme;

(b) if so, the percentage of Central
assistance 1o the said amount; gnd
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(c) if not, how it will be financially
pussible for the U.P, Government to
undertake this massive electrification
programime in the biggest State of the
countiry to electrify eighty-five thou-
sand villages?

THE DEPUTY MINISTER IN THE

MINISTRY OF ENERGY (PROr.
S1iDDHESHWAR PHASAD): (a) No,
Sir.

(b) The Central Government do

not provide direct assistance to Staie
Governments for the rural electri-
tication programme. Loan assistance
i3 provided by the Rural Electrificu-
tion Corporation Ltd., a public sec-
tor unaertaking which has been sel
up 1in the Central sector, for schemes
‘of rural electrificution sponsored by
the State Electricity Boards, In the
current ycar Rs. 3 crores have boun
proposed to be given to the u.r.
State under the Minimum Neecds
Programme. Additional assistance will
also be made available depending
upon the schemes proposed by the
State Electricity Boards and accept-
ed by the Corporation.

(c) The level of rural elccirifica-
tion in U.P, is already almost equal
to the all-India average. More than
30,000 villages out of the total of
1,12,624 have been electrificd. About
10,000 villages more are proposed to
to be electrified in the 5th Plan. The
balance number of villages will be
electrified in the subsequent Plans,

Cement Factory in Manipur

3194, SHRI N, TOMBI SINGH:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased
to state: ;

(a) the progress madc in respect of
the proposed cement Tactory in
Manipur;

(b) whether Government of India
have given Manipur State Govern-
ment final clearance; and

* (o) if so, facta thereof?

W ilen, Aioweri 2]

- THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B, P.
MAURYA): (a) to (c). An appuca-
tion for setting up e cement piant
at Tehsil Ukrul in Manipud Kast
was recelved from the Government
of Manipur in June, 1974. On exu-
mindtion, it was found that ‘the
scheme was not well conceived and
therefore, it has been rejected,

News-item CUaptioned “Car Market
Slump”

3195, SHRI NAWAL KISHORE
SHARMA: Will the Minister of IN-
DUTRY AND CIVIL SUPPLIES be
pleagsed to state;

(a) whether the attention of Gov=
ernment has been drawn lowards a
news-item dated 11th November, 1974
under the heading “Car market
slump’™;

(b) if so, whether there has heen a
drastic decline in the demand of two
or three indigenous makes; and

(¢) if so, the reasons therefor und
the steps being taken to improve the
position? . ah

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A, C.
GEORGE): (a) Yes, Sir.

(b) Yes, Sir.

(c) Reasons are three:

(i) High Prices
(ii) Spiralling maintenance . costs.

(iii) Poor quality notably of one
of the two makes.

Steps are being taken to step up
production levels consistent with
‘quality. Intensive wmarketing witn
improved techniques wre wlso being
resorted to.
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Price of Nepa Newsprint

3196. SHRI NAWAL KISHORE
SHARMA:

SHRI VEEARIA:
SHRI D. P. JADEJA:

SHRIMATI PARVATHII
KRISHNAN:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased
to state:

(a} whether Nepa Millg have press-
ed Government for fixation of a re-
munerative price of newsprint hy the
Bureau of Industrial Costs and Pricea;

(b) if so, the facts thereof; and

{c) the reaction of Government in
this regard keeping in view the pre-
sent high price of paper and decreas-
ing produrtion of the same?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B. P
MAURYA): (a) to (c¢) The Nepa
Mill has made out a case for upward
revision of the =elline price of news-
print produced bv it to off set the
jncrease in the cost of production.
Government has recently allowed the
mill to ralse the price from Rs 1800/-
per tonne 1{o Rs. 2300/. per tonne
with effect from 1-9-1974,

Pensiop, to Freedom Fighters from
Tripura

3197. SHRI BIREN ENGTI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total number of applications
for pension made by freedom fighters
from Tripura;

{b) the total‘number of cases sanc=
tioned; and

(c) the total number of cases sfill
pendling and when these rgses are ex-
pected to be dispomed of?

THE DEPUTY MINISTER IN THE
WINISTRY OF HOME AFFAIRS
{SHRI F. H MOHSIN): (a) 1643 ap-
plications for pension have been re-
ceived from freedom fighters of
Tripura.

(h) and (¢). Oul of these, 514
cases have been canctioned, 144 re-
jected, 579 filed for want of requisite
documentary evidence and 406 are
pending Efforts are being made to
dispose off the pending cases expe-
dutiously

Suppiv of Telcphone Eaulpment to
Surinam in South America

3198 SHRI M KATHAMUTHU: Will
the Minister of COMMUNICATIONS
he pleased fo state:

(a) whether India has secured a
Rs 12 eroreg tender  for supply of
telephone couipments {a Surinam in
South America, and

(h) if gn, the facts thereof?

THF MINISTFR OF COMMITNT-
CATIONS (DR SHANKAR DAYAL
SHARMA)- (a) and (b). Yes, Sir.
Indian Telephone Indusiries Bangalore
have secured an order for Rs. 1.2
crores for the supp'v and insfallation
of two Crosshar Antomatic Telephone
Exchanges, each of 2,000 lines capacitv,
in Paramaribo. Capital of Surinam in
South America

Import of Films hv Film Finance
Corporation

2199 SHRT M KATHAMITTHU -
Will the Minisier of TNFORMATION
AND BOADCASTING be vleased to
state*

(a) whether the Film Finanea Cor-
poiption hag ~tarted importin~ films;

(b) if s0. the mnain fenture< nf the
decision in this regard;

(c) whether the Cornoratinn hes
decided to enirust the distrfbution of
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thesg films to the offices of American
film producers in India; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir. So far,
the Film Finance Corporation has con-
tracted for ten films—four from
Canada, one from France, one from
Bulgaria and four from UK.

(b) The main features of the policy
are non-disciminatory 1mports on
global basis, canalised through the
Film Finance Corporation, with em-
phasis on qualty and commercial
viability.

(c) The question of utilising the
expertise of the established distribu-
torg of foreign films 1s under consi-
deration.

(d) Does not arise

g wearen fody % e g
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Functioning of Telephones in the
Capital

3201 SHRI 8 C SAMANTA: Wil
the Mimster of COMMUNICATIONS
be pleased to state:

(a) whether the telephones in the
Capital towns of New Delhi and Delhi
go dead for hours {ogether almost
every day and complaints made to the
authorities of the telephone Depart-
ment do nol bear any fruit; and

(b) if so, the additional steps taken
for improving the situation?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b). No, sir, Steps
have been taken for improving the
gervices. These include—

(a) The organisational set up of
Delhi Telephones has been
recently re-organised to achieve
better control and Iimproved
performance.
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(2) Dealing of complaints on a
decentralised basis by Area
Managers.

(3) The obsolete and old exchange
equipments which have com-
pleted their life are being
gradually replaced.

(4) Additional relief equipment is
being  installed  wherever
necessary to meet the high
traffic demands.

(5) A programme of upgradation
of the performance of Crossbar
Exchanges is on hand.

(8) The problem of short supply of
spares is being checked and
important essential spaces are
being arranged for from LT.L

Television Centres in India and thelr
Radiug of Operation

3202. SHRI SHANKER RAO
SAVANT; Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state:

(a) Which are the television cen-
tres in India; and

(b) the radius of operation of ecach
one of them (i.e, effective vimbihty)?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINGH): (a) T, V. Centre, Delhi,
T.V. Cenire, Bombay, T.V. Centre, Sri-
nagar, T.V. Transmitting Centre,
Amritsar, T.V. Relay Centre, Poona.

(b) Approximate range of the T.V.
Centres is given below:—

Delhi 60 KMS
Bombay 70—100 KMS
Srinagar 30—70 KMS
Amritsar 85 KMS
Poona 50—980 KMS

2521 LS—8.

12.60 hrs.

(Interruptions)

MR. SPEAKER: How can you
raise it without notice to me? I am
not allowing that, I am not calling
you. I have not called any Member,

(Interruptions)

MR. SPEAKER: There is no notice
with me. I am not allowing this.
There is no question of your drawing
my attention to it unless you give me
a notice. Kindly sit down,

(Interruptions)

MR. SPEAKER: Mr, Munsi, you
will kindly sit down. You do not
give any notice. You do not inform
the Speaker. You abruptly get up
and start speaking. What is all this?
After all there should be something
before me, some order of business,

(Interruptions)
st wzw fagrdt ol (varfore) -
HEUE] AEIEd, gR Al wiad qre fas
¥ faers fafadsr Ao o & &Y
LT €ifod | 98 wE frsrandm
(Interruptions)

MR. SPEAKER: All of you will
please sit down. I cannot try my
lung power, There is no notice from
you. I shall not allow this, You will
please sit down.

May I request all of you to please
sit down. So far as the privilege
motion, against this hon. Member is
concerned, there is nothing before
me; no notice was given; no informa-
tion was given.

SHRI S. M. BANERJEE (Kanpur):
I rise on a point of order.

MR, SPEAKER: Please sit down.
Some motions were moved during
the pendency of the previous motion
about Tulmohan Ram and others.....

(Interruptions)
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MR. SPEAKER: Why do you in-
terrupt. Why do you not listen to
me? During its pendency certain
members brought certain motions,
I told them that I take due
notice of that and they will be taken
up after the pending ones Those
notices are already before me Several
new ones of which I have no informa-
tion, no notice—how can they be
raised here?

SHRI PRIYA
MUNSI

RANJAN DAS
(Calcutta—South): 1 agree
with your observations; I have no
second opinion about them. The
privilege motion was not moved
There was no such motion. When I
read in the newspapers, 1 wanted
under rule 377 to put a querry.
Please allow me.... (Interruptions).

MR. SPEAKER: No, no I am not
allowing,

Y wzer fagrdy arwdEy : wemw
RERG, N4 WET ® g7 fafaaw
A T iy, 5 & ©5 377 1wy
FAST qHAT HIFAG | g0 F1f forarag
A&t &, Hhaw

MR. SPFEAKER: I have not allow-
ed him; there is neither any motion
nor have I allowed him,

ot 7y femd (wimr) =% w3 47
T A & At ¥ {7 qraE >iw wrev
4

MR. SPEAKER: Why are al] of
them shouting like this? They must
F~ reasonable,

(Interruptions)

ot e fagrQt wodet sismer of
fram & f’b’?u‘ﬁ‘ AR F ORLH AT LY
sYaT & | WdvS [T F are fafasyor
e AT Wl 1w g off
fafads Ao & Aife 2y

DECEMBER 4, 1974

Written Answers 212

(Interruptions)
wwaw AgwY  FaT qAT VAT ¥
1Y ? |y Hay AW & 57 1 93 "
&t 5t sfifai grag w11

1 never calleq Mr. Das Munsi. He
15 not considered as speaking.

SHRI ATAL BIHARI VAJPAYEE:
We want you to take up our privilege
motions.

MR. SPEAKER: I had no informa-
tion about these questions being
raised, You cannot abruptly raise
such questions without the Speaker's
permussion. You cannot suddenly and
abruptly get up and go beyond the
agenda. As I have already told you,
two questions were kept pending, to
be taken up after the ruling, after
the disposal of some other questions,
Now without any information, with-
out any notice, you try to introduce
other matters into the discussion,

sfiwyg fom@: Jer sgaear &t
HEW AZT FIAC HIST £ 1 WA { T
2% ®1 9g Jarar fw gurt s fwiass
arfzaw &, wwdia == aran g s
fasI® I-FT G WE A4 I G
AT G F(ATfZH BeT R AL 377 F AEA
fafams &1 w4 =& 931 94K, 47
HI T =& "EAT )

SHRI PRIYA RANJAN DAS
MUNSI: Please do not try to agitate
me, 1 wanted a clarification. When
you make an allegation against the

Prime Minister, do you have a motion?
Off hand, you go on.

sft ay fem@  ag Avfew 2 € WY
TH HIRA ®1 WET a7 SATH ) AHAY
arvay fast & wrasy &1 A7 TET faaT
wrg | e amar g wil W7
AT & Adem 9T 7g &N & gAer
facnft sdtg 1 & o g defivde
g il g w1 gy Do ) wre 9w
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difew ey B am wrgat ot sy,
g9 Y &1 gatrs g7 4 gx fadi o)
ara #1 foumr =& sgh |

MR. SPEAKER: I have tried to
find out what is the position in regard
to these pending matters. I have not
been able to confirm or find out as
to how they are privilege motions.
Personally, I have not been able to
find out any reasons for dealing with
them ag privilege motions, I can give
you a few minutes for clarification,
I do not want to deny you that.

SHRI C. M. STEPHEN (Muvattu-
puzha): Sir, under what rule are
you giving them this opportunity?
We will not allow this....(Interrup-
tions)

SOME HON. MEMBERS: Kindly
sit down.

SHRI C M STEPTEN: I will nct
sit down. ... (Interruptions)

MR. SPEAKER: Where the posi-
tion is not clear, is in a little suspense
and I have a little doubt, I allow the
members a few minutes to have their
say. That is the practice. I had not
allowed it; I had not called any
Member, If anything has been said,
without my permission, this is not on
record. I told it very clearly,

(Interruptions)

I am not allowing anything with-
out nolice. No Member has got the
right to get up without the permis-
sion of the Chair, Anything said by
any Member without being called or
without my permission will not go
on record.

(Interruptions)

SHRI N. K. P, SALVE (Betul):
On a point of order, Sir.

A question of privilege cannot be
raiged in this House inn any manner
other than that prescribed by the
ruleg under Chapter XX. We shall

abide by what you have to say as
long as every oppositien Member
conforms to these rules. The ques-
tions of privilege are raised under
Rule 222, A Member is entitled to
raise a question of privilege under
Rule 222. But when it comes to
speaking on a question of privilege,
the only rule which governs the right
to speak on a question of privilege is
Rule 225. It says:

“The Speaker, if he gives consent
under rule 222....?

This 15 the sine qua non, the indis-
pensable condition.

Rule 225 says:

“The Speaker, if he gives con-
sent under rule 222 and holds that
the matter proposed to be discussed
1s in order, shall, after the questions
and before the list of business is
entered upon, cal] the member con-
cerned, who shall rise in his place
and, while asking for leave to raise
the question of privilege, make a
short statement relevant thereto.”

There is scope only for making a short
statement with reference to the notice
of privilege given to you. If we are
to abide by this rule, mav I jn all
humility pose to you, to avoid what
has happened 1n the last s5ix or seven
days and if an end has {o be put to
that, what would be the sanctity of
rule 225 if you are going to allow
everyone to make a submission on
question of privilege?

Sir, before you call anybody, I want
a categorical ruling on that.

MR. SPEAKER: I quite appreciate
your legal eminence....

off wg frrm¥% wTa WHT & o wTEE
BTG FOAT & | 1% O &7 27 Avfea
T a7 fua & & e

MR, SPEAKER: Please sit down,
I am not prepared to be interrupted
like that. I am not going to listen fo

you,
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MR. SPEAKER: With due appre-
ciation of the point raised by you, I
say, during the pendancy of the first
one, I said, “I will take it up after
that.” have not given my consent
to it. But I have the right to hear
the Member how it is admissible,
The Speaker has got the right to listen
about its admissibility. There are
many matters mixed up with that. I
am going to listen to him how he
makes it admissible. There is nothing
wrong in that. I have not given my
consent to it

sfwew fagr® st foam
222 ¥ wEma d T qAT At 00 Tro
fas & faeg fadarfasT & ssaay ar
qF FEAE I FIX A AmAr gyafa
AT § |

SHRI C, M, STEPTEN: On a point
of order, Sir. He cannot raise it
under rule 222....(Interruptions,.

MR. SPEAKER: T have not given
the consent. I am just listening to
him for 2-3 minutes,

SHRI C. M, STEPHEN: He can-
not riase it under rule 222....(In-
terruptions).

MR. SPEAKER: I am not to be

guided on this, I know what is the
rule,

ot wew fagrdt owddR : gaur
waad 12 & f wrw ¥ a9 qw w1
it § B wrars ady swy 99 &
WY T9TIA  GITEATE |

SHRI C. M, STEPHEN: If he men-
tions rule 222, he must have obtained
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your consent. He can mention rule
222 only if the motion is admitted....
(Interruptions),

MR. SPEAKER:
I know the position.

{Interruptions)

SHRI H. N. MUKERJEE (Calcutta—
North-East): Why are they inter-
rupting like that? When the Chair
has explained the position over and
over again, why are they interrupt-
ing and obstructing like that?

(Interruptions)
SHRI C. M. STEPHEN: Prof.

Mikerjee coming and lecturing to
the House?

Plase sit down.

SHRI H. N. MURERJEE: You have
explained the position, Yet, you
gentleman, obstructing the Chair,

SHRI C. M, STEPHEN: ‘“You,
gentleman”? What is the ‘gentle-
man’ about it? There must be a
a limit,

SHRI MADHU LIMAYE: You
should withdraw your epithet. He is
not a gentleman.

st wew fagrdl wddt - wme
wgiew, § 7wy TRIM A AT ¥
223 Fwadrd 1 ¥ 223F WA

SHRI K. NARAYANA RAO
(Bobilli): Heving sought the con-
sent of the Speaker under Rule 222,
he is shifting now... (Interruptions)
The House is not the proper forum
for this.

ot wew fagrQt Wl ;. wE
wEYeT, ST AT A AMfew ¥&. ..

werm wgvew: My ew go dar
s Y 9 e § wadAt atg #%
&fsT

ot wrw frgrt Wy ¥fea
W T I HYT Ay Af v e ?
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oW WEAY W qF ded OF-
T F WG BI-AGE 4G B, AA qN
gEG TN RA A RENE? qFHIg
T wdY & for ox T N AT
RO TRTIGHTOF | ZETTa4T )
ZISA FT BT HY ALE FAAT F0ET
T WISt & QW 44T 31, W A
F1E Q€W wEr 3 1 TH &

T owgwm wr wwew & fa
When the Speaker thinks that before
giving the consent or declining the
consent, there is some doubt about
which he wants some clarification, he
can ask the Member to explain it
What is wrong about it? This has
been followed in this House not once
but a number of times.

SHRI K. NARAYANA RAO: This
¥ a wrong practicee. You have to
first give your consent under Rule 222.
If you want you can hear him in your
chamber, not in the House

SHRI JYOTIRMOY BOSU (Dia-
mond Hardour): Yesterday the
matter was discussed at length under
your chairmanship, There were four
names and it was decided that three
names should be ballotted and in that
ballot, Mr. Vajpayee's name is No. 1
and, therefore, there is no point in the
argument that the consent was not
given.

MR. SPEAKER: No, no. I have
not said that, Please do not misquote
me. Ne question about it.

SHRI JYOTIRMOY BOSU: How
was it ballotted?

MR. SPEAKER: I regret it. There
is no question of consent. To give
concent or not to give the consent, to
admit a motion or not to admit a
motion, it is for the Speaker to do.

He can only give you time to make
your submissions.

12.33 hrs.

QUESTION OF PRIVILEGE AGAI-
NST SHRI L. N, MISHRA RE.
IMPORT LICENCE CASE

it vz fargrdt aroddt (warfaae)
weay ARy, 9 framy, 1974 *
W9 TH KW § AUEAH HEw 9T g9
gk, a1 ¥ Ay, oAt wiwa aremo fis,
¥ gz Fgr v 8 % am WO ¥
A% gy faar ff & w7 97 o gaatga
TR 1T A fadram aRMT 97 @ 8,
IRE AT ¥ g H1E AT agr &)
3% fam A wrdand) ar oy A § 9Ya
FW! WAl B

“ofi qrerydY g ofY oa T A
fa o gmargs 719 ¥ wrw o wfqa
sun F wfs waw g s
FFAIEH TR T ATE faar wgest
Ffoartel 21 F wIT AW AT wmA
TG fost % a1 (56 90 Wigar
fas F AW a7 o T dRAT W R
IuF fAr wmr 5423 frut ar g

St af\rs qaroaw frsr gw A
LGN AR B

CIRIECE T (RO F o

HioMofTe A TA =ITqH ®IT
F o FIT FT &, TEH WA T GrodTo
mo & bl maw g ¥ wh ¥
RN Tw faama & swgaiol
wfafa &1 Qa TeET 547 w5 § oy
1 SER o AT AT avg W §, o 9w
foe W% wre® e ¥ w1 oft ) 9eH
22 %@, 1973 M widavg) g7 g%
Iga AT g

ot gt T qHe fo 7
& fatew T sTr o At whoy
qraae faw, dfm X7 A, &
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[t wew fumedy wradat]

waifta faar, = Wawrg s & o9
o< & w97 A faan 3N
Farur iy oo W@rgqara g & 5rw
g fagwa | a7 faa =g srfgs
ot ¥ afw-dw qw g
st 1wl are Faq aA-AT
afdg § 1| fAT® T I9F T4TS
¥ efwfF s o 7 famw w8
gmir | 7t ARy 8 Iy aufaana
s gl & 1

¥t fag a7 § o o qalt F -0
FT §27 FY 10y fwar 2 1 Fagrera Y
94T ¥ fom a7 oFw F7R ) A\
gtoftonrfo ®Y WrawWie ¥ WY Wr
T

29-8-74 & o AlFg FrOIHY
Taa X safrra eqediaor 27 g7 70
“Ag far as I remember I passed on
the letter to the officer concerned
in the normal course of business.
No order was passed by me nor any
licence was 1ssued during the period
I remamned in that Mnistry I
strongly repudiate the allegation
that I had anything to do with the
obtaining of signatures on the
application for grant of licence”
wexer wgizT, ag g fay fw
7¢ "rodtomrfo Ft frqif 7t &)
ag FIT AT F AT T

s que Qo wwtw  (Hawx ):
AT TE )

oft wze fegrdt arRdt I% foglé
¥ s gyr, 9 g T4y wray ) Afww
ﬂnfeﬂoﬂ'ﬁoﬁ‘ﬂf!ﬂﬁﬁ'ﬂﬂ& ‘F@‘
w§ &, 97 ¥ 48 ooz ¢ i ot e
aroan o, ®Y ¥ Argdy 3 F ah
e 4t | & 98 77 wroF AIHY @AT

agaT E
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e offe & I § g7 T §, I
7g ara ik § f o) fosdr 3 oY Ja<
¥ safew &1 qEw 7 &, WY oft \wfer
Fraan frg Y gofar 57 @8 )
arg ¥ 3+ qar s x5 Q¥ safew §
A TTAET 7T W 97 I A
FTAET 707 & weE =qrfaq Faar o

SHRI N K P SALVE (Betul):
Are you on the ments of the privilege
1s5ue?

ot e fagrdt st g
qgET F AW AAF AT VEIE W

SHRI VASANT SATHE (Akola):
This is what happens,—you open the
flood-gates, It 1s converted into a
debate

1 ~e——

ot s fagrdt aodat  meaw

AT, 3N TH wIAT FF nrfew
T AT qtAT AT frar e ?

SHRI N. K P. SALVE: You in
your wisdom said that notwithstanding
the provision of Rule 225 »snd
other rules, it 15 open to you in
the House to ask the Member to make
preliminary submission on a notice of
privilege But what ought to be the
scope or limit of such submissions?
Under the garb of preliminary sub-
rmssion, substantive motions of privi-
lege are sought to he discussed.
In that case what 15 the remedy that
we have He will have his say in
the matter and we will be denied the
opportunity and there will be head-
lines tomorrow only of what opposi-
tion says It is absolutely necessary
in fairness to the House that you
should be very strict in regard to the
preliminary submissions.

MR SPEAKER: The reason for
that is: whatever is before me I have
to see whether is anything directly
connected or not. I have asked him
as to how he can make a case out of
1t Afterall we cannot deal with this
subject in an off-hand manner. J
have to act as Speaker,
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SHRI N. K. P. SALVE: Do I take
it that there is only limit of time and
no other 1imit? You must re-
gulate the proceedings of the House
at some gtage or the other,

(Interruptions)
SHRI SHYAMNANDAN MISHRA
(Begusarai): Can we adopt any other
procedure than the one we adopted in

the case of three Ministers only three
days ago?
(Interruptions)

MR. SPEAKER: I think, for the
disposal of this motion a little clari-
fication is necessary. When on the
face of it, I think, it is not admissible
I will not allow any Member but

when there is some suspicion I have
to allow him.

st wee fagrt aodady - wede
agrza, & ¥4 qoq 7T 7GIE | ¥ IAHY
SR AR FTEIE | . . (swwaw). ..

wa g1 {6 T wE F7E00
TF FITEHY 1B GATEN F07 o F F1A9
FIT AT T NAXLT | 7T T AT FTH
wA § fi g AW & WA FTEE F7
T | ¥ grosy w13W qraq F fag o
Fare 7Y § | g Wi F AWy v qw
gt &1 T fasamy 1 sAFr fasera
fad | ag I wY AT T TFEST
g g § gearg &Y qwiq & fam
(emamrar) . . .

weaw WEvew . IfET, gAAENT |
7 qY fewrm & @y 1 T @ WA ES
§F® £ w7 gA W & T 3O eaA
faar wrar & 1 7 woew F1w ? foAay
TYeTT EAT & TEEY W T AT &,
Pt g i § warey it wgr 3R 8
FY A A 9T TR J¥AT ?

oft vz figrdt wrordedt & oA
TAGT A T FAT | WIRT AGA A
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T FZAT ARAT § | WA EHA T A9H
T A Aoy oAE ?

weaw WEE - AT &Y FArgT § |
= 7

it wze fagrdt arwdat ;s ST
gasr Tifed, wearfe

R R A F7 LY ¥ /6ar
£ | WET TART T IAST |

*it wew fagrh sl © g3 fge
¥ sarar wraT AfgT, gardy g%y %9 §,
AT T

W WENRE | FEFTI T 16T
g AT g, W AW ITE aTE 6%
AT 1

=t wzw fagrdr areNgt : wTSiE
F WATT 5 BA, 1973 B 8t Fo
W7o faer ¥ v weaf@ fqiE st
TTo Fo fAE FT | | =Y THo &o foug
Y stfer Ao fg & Qe wfedz
¥ | vargz w219 § 3gr s qryamy &
s faqqa FrtE a7 wftear € or o
& ofT wv /AT AT B WAEAEE
gy a1 ghaa Oy sog | A e
F maAre = 0o Fo fag X ag
gt o

5 GTaQ &1 5t Fferar Ao fag
A ST HATAT T BIET W T HATHY
FAATAIET | FiET wrd-ory ag WLE
THEId & TR F g dae xar ww
TH G BT [TBT NFE FT 4% 1 F «voA-
WYz ¥ IFT KT TRIE | TE o Fo farg
T Afen g
“Minister desires that this case

should be finalised quickly, as it
has been pending for a long time.”
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wOW W OF ar@ qareg,
qE WY oo gEe Afadr, | .

st waw fagrd awAdt @y oI
TR QU GT A |

“Minister desires that this case
should b& finalised quickly, as it has
been pending for a long time,
According to his understanding, the
Public Notices were not properly
worded or-have been incorrectly
interpreted. Minister for Foreign
Trade also feels that if an injustice
has been done to the appellant,
remedial action should be taken and
such rehefs as are possible under
the Import Control Regulation
should given to them”

g UAo Fo fag & AVew § 17 #alt
WETT FT T FRAT R

“As far as I remember, I passed
on the letter to the Officer con-
cerned in the normal course of
business. No order was passed by
me,"”

IR W, 4T e Faa fafaa
gt faar wmar 37 w7 I qar &1
w1 a7 & e 0o %o fag 7 it Alfew
&7 ¥g IASr I & @ o ? @@
TFo ¥o fag & 974 ara 7 g% v
T ag AT A -fEeiRm wwAT §
faras 5 Y qaT ¥ wgAr Ao wligedz
gr ? W@ qEt w7 Que wigee It
9g T qaTad 7 q) {65 9T% @
LIRCIECECIco R SR L BB
ag g @ & {5 ag At wrar & 7w
#ar g Afew =Y o Fo fag & Aifen

U AN W {E qqATed,
T Qe &o fag ¥ fafaedy g 4t Y
aY 7 a1 & ¥t forgar ?

off wEw gy Wiy . wene
wgrea, we Ay afera averqor fioy ag
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wg W 5 &Y warew wEw & @
=t To Fo fag & wgr a7 v g7 77
¥ wredY fuarErar TeT, WILE Fga—
& gawar g fw ¢@ aTae § Tgaw a0
giaa &, a1 avd Ay w7 Wy | FfwT
T TY —xW AL @ THTA
FTHT HE qwaed A4 & | wEdE fawr
A IART BIE T ALY & | W IART
grq 741 & T 7 qao Fo fyg #Y a7
FEA F FT ISQ 91 foF g7 Aty W
Arga¥ fawmr arfge, AT ag aARd § |
o fav ag wama o5 @ ¥ 99 i
T ATERT T8 ¥ @ ¥ w79y A
glaez %1 {987 &7« #7471 s&vT 47 |
& AEAT AT F GHATFLTFA X | 7K
IEIA A AAIET TH %1 Fvaa Fowar ar
5Y 39 argg 7 frar F fag sy-am
oy gfqdz gru € ag Afer = W@
fr srgA @ 3 faar st wfge o

#ru fag e § v a7 &1 aaqE o<
qwarg fear war §, a=ar S amar 94
& | rT ATEa ¥ FTvE o wfaq aroEw
fox & gd-fad quar §, afvie & WY
78\ gqar wwar g, 9q gredtowmrie
frq¥E mry, a7 gar wE W W qw
fadrr | AfFw g| w7 ot e
wAar< &) = afaa v fpr faga-
fasre & JoagT & et

ot 7y fqvd  weAm MA@
axruty 51 gefafafamy o @
SRATHETE 1 A1 sa® fag siraTaws
a3 g Nuraws T § S F
W I FEA & WA AT | WAL W19
R famdw Afeg & @ w9
g MU gy awa § sa st
WY & gmAa T |
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weqE AERY, 6 AW AR 9E
feg xear 2 fr s wfwa averm
fira & faerts sraut-$er€ B8 amar
&1 gt enre ey ferg at Bt o 9
fawarar & T ity S iforr 1 Qe
| wvas agen, vy A wgeade AT
o § Ft o oy Fod oo oy atav ow
Na ¥y o 7 oo ofm faw
gwat & ot fufmezx w1 awifar wt
gwar § o =Y 10y T8 o A g
AT R WaTa R | (wrewdta)
Ut § wdeec @ e
fagMNaa & qwer g a@ITF TA-
AT ¥ arg Ragt) FgAARA AN
¥ 5 e XY g atdide fem &
g gt afrary Astwr awfya
FCHFal § 1« taw wgigd 9 qhg
A¥im my WY g Mg ¥ st IR 0
wgt o afy w1t %1 0T} ag alea
araan fra w5 avifag w7 agat &

FHr ate—mra aavat #t fag—
ArdEE & eI drnge ¥ o fam
Y Tt ofy TR My w1 FrdSein
welET 04 ¥ Aty (T STAT oY
Qe %o fay tromdr fafatd o
ot wfétet Ataam fra & aateETT )
Y QAT T ®Y e 2R i eferd-
Ftoem fom & gtal £ asiag #Q &
foe 4 wiow agx gt & gemar
& stedvew wfgd |

AN T TG FET HFE TR
g?

ot o o ¢ s wgiew | W
AT §-4d ra e awarp |

TRl | AT 9T )
Eowg wyt fovr € ?
2021 LS--9
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&l vy fuad @ #% o fy @
feat ¢ fs A fag a9 v wade
% qerad qrwlaf & 4 59 ¥ agx
faeger afr orwrg 1 shoae %o
fEAmawigt Wi g gmig &
WYATT qoeTe e Avaw faar e
AT ¥ 28 wvex 1972 w1 G
FEWLRA A ¥ W@ e
frdw faar arfs go S &) Qaiew
Y FET Alee | a8 4% w=HA T
widw ar fwa wfws arom s oy
FE a7 N fewwedy wy oY
W F Al ar 3] sgfear feywam
M- alr e W 41 NS
FRAE W1RW ¥ a1 oy wrfer a1TA"
fom a}%{uqa;o 516 foed vl Toa
T AT FREe G e #Y
A A g fr iy omed afrm
e Ay wadrenz wiv s
frie ifsu | a1 7€ Sw # fewrsed
7 AW AP ? wRITTAwW
F1 g9 & qe71 wfawrdy wrdw v f s
% wa &Y Tesiwa & s wifgd
Ffra o8 & aramz off afed at'oit
fam o wxo wive fasdt s Tiw
W 3 ¢ 5 wiefRean g
FQ |

T WEIEE, 20 gWTK g
qo #o fRE Fwtm—ggwrdio dhe
w16 % frg Fisrns war & afwd
UAe Fe 9 X WY ug warg oy B
fafaee T wgm § fe AR gred ) srwm
FW ¥ fog wiew dug geat & g
o< yR wrfeg—ze «) fam Foigeme
TE T | 20 EWTT T [OTAT Wt f—
wire o i ciamdaw § Ot owe ¥e
ferg ¥ oY gotg oY fi Frfre o ot
®Y Horf® TR & fong wie see gweed
& e ¥ g wfge—aw
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[ =g faad]
e WTe utdo ¥ fasfoidrams =i
wf v ?

Ay Trg-—ave 6 %1 ¥ 7q AFWA
ﬁ"ﬁ'ﬁi!ﬂ'a Yo ﬂﬁei’a’ﬂ‘!ﬂ'r{
xfy fawr A wEAd MR
U F—wal H Fo TAo WX
fret weafenr o ¥ §—R wTw
2@ § MR 428 W@ N wga wgA
E—ato 5 % fafrex W BF d
Y far  ¥o QAo wIo fad wrafoy
foo¥d o § SYCTE ferudo Fo fag
qAtfer w3d § fe wdlv ol ®Y 7
WY ST guT ¥ T ardatey aT
oifign, e Ho Tag 1 Atfen A ar0=
LU SSTER G TRt

R gwa § fs ggdw-dz Y fwar
war g-afwa "o dio mifo F o
W WA FIW AE) aaTar
fe w1 Az qu o agr {1 g, .
(wrwwrw) . . gavo ¥ ofqg s QFATRST
¥ )X 93 19 $T Q@ ¥, FI7 FIH 9©
TR QAT T FT ¥ FT R
W & w vt fyerr anfyge fr afe
s ot ¥y dAffer ora) 39 W am
Wil oY ? drd w1y Ferar §—
g Yo Htowr€e 7 GAT fmll't 1 59
fad wooer wgeT, ag et @i et
t

13.0¢ By

oy & AT WEqH WENET, QAo ¥o
fegztestmfi e o § 1 w19 T<ardY
¥ At ¥ vz @ ¥, grlig wew ot Y
worefy g€ woardt amgite fodl, qae o
fog wrwz =ff felr, afow ot whomr
ey few o whtve o fe oft v

DECEMBER 4, 1074

Privilege 228

9¢ & =y Aamwg v v da o
AT A A I T w A
ufgdz @ | wied oix & afaw
aw fox Wt wwfwfedr &
TTo Ro fug geivgw Tw #1 wgaw §
s o a% ¥ wEww § gR AT
Qe 7y fapmr ardr | afto o wire
foale ¥ & 1 oo ¥T avw OX §
o gré ¢ * giewge st idr
afas aroawr fag & o qg= &,
Tg Tt wre ¥ fagr gur 1 @ ag
ETE qd ot frprer e &, e Y
frwrer awar & t 9 wwg & Tk,
WIET ¥ AT A9E AT FT A,
Ig Qo ¥o fgg #Y wodt g Agr 4t
afex afeg aroor fosy &Y o7 1 3®
¥aw grafae FQ T F0 T @ AT |
w Tg # geamar ¥ @few g
7 3¢ qvw O3 § 9 T I
dret fafreet ot & omlt & 1 wifs
forg i Fegt ¥ e av i g@ g
= qwifar 1 o afgd, ot &
ag w91 % warerd & wrweT orar &
@ g wew wom wifgy 1 Wie
eftfad aradry wfee aroor fas #
7g wag 3 fw srarera & ¥ wY Frwre?
w1 374} T % QAo Ho g grafie
F@T g1 fox geieT oW W @
AT HY FATAT &, 9E DAY Y A
o I ST @9 wiwy Togw
fox & org ey &1

uerw wgeg, o ot i age
Tl wHEr AT 1 Wo #o wrke A
wretviTe i Wy wrar § i g wgw T W
1,20,000 To W fyer w7 forum &
WY o¢ gwwT weaT A g ? ¥Y OF
W & HYT Fera guT 91 WIT 9y ¥T4w
i fomr wr 81 wfwxr &
TTHdigy § g8 ww o gehw gt §
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O% OF ¥F aF KN ¥ wrAw 4 W@,
o dvr T & @@ ST g,
qg T Wlo Yo wrfe ®Y frem }
i gud O &t v & fw Swer
TATT Y GET | WAL T FIT
o aYo wrfo & g7y foree wirw wrwizy
¥ orar & g A W wEe 9 9,
wag W ke i fvfg sl fw
T 20,000 Fo G0 Fo fag HT g& &
& feur ma1 7 wsww Agiey, ag W w1
a7 fs 91X ot o 9w g9 AT ¥
I LW THW FT FEATA GAT | qg W~
vtz ¥ faur mr &\ www A@ET,
AT AT B A€ qgT aqT T ag
gam s o g% frfadsr dew w5t
% arv g § 1 wwfad & awats # o7
W E AR A Fgy froarsieie
qdr & aY AW w7 AT Y A@T |

SHRI H. K. L. BHAGAT (East
Delhi): Now he is giving a good
chit to the CBI though he has all
along been condemning the CBI, saying
that it is not doing this or that,

sfray fomdy : : Asew s @g !
WHIE ARG, UH 5 AN & I A
=TT wAY ¥ 97wy i Zfwfer adf
& & § 1 Afew g7 wgdw WY O
F@T W Iud Sfwhen wom, @ @
T ¥ A gy &

WO WEY © The only question is
whether he has made a deliberate statment.
urgn fafader wow @ & dar fomr
§ fe amgia o iz faar § g o
& | T v o

sft vy foord : aft, Y K ww
AT & Fq3 AgY A
& Wi Qe Qo fiat ¥ A # aveem
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ot WY . JAAIY He [Ae
fam & @iz ¥ A v ¢ T Aq
w graeg agt &

*ﬂﬂ! fm-&:#qmquwqi
A wg g | A wlere Areo fesy
} o A F agd ¥ feewedt gk
drafsmgal st v e o
wTEART wY & =1 o, ag & fey wor
argar § 1 A1 sifed q@ wrie
7 o wvr T f5y 0 § ged
welt fada w1 A A v for
wat § s Qreen & s s arfeat s,
#iqd fafredt & wfamfay #) faerar
fammar | M7 ey ool fadiad & and i
28 wred At ¥ 4 oA av e @
aier 3w e Arew A Wig

MR. SPEAKER: Kindly confine

yourself to the motfon,

sft woy formly : : T WY W §
f =t afea arogow firsy J, agda ¥
ATETA, TEY Mg 9 SRW ¥H W
rzXw fomr | Wit @9 & wgEQel O
TEqE [T, g WY AT AT OET IATaT
s warg gur TER AR A Ho Yo
wrio Y v ¥ FAT 755 T wgw
mar § e w1 s A guT ¥ 0 WY
TE &T 1955 FT WTET 47 I § w70
T a1 fr ag et Ededw H fady &

“In order to recupe the losses in
turnover and trade of the impor-
ters of the former French posses.
sions, the Government of India ex-
tended facilities by issue of special
additional licences to only establi-
shed importers of the whole of the
territory of the former French
establishments.”

%37 1 wis &) S F ag A
w7 WY wrar ? why §@ s § ?
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[t arg ot}

NMYEINH R s few
VY & §Tq weaww gur & ) qw S
wex a1 gl S0edt & fad v X 9EH
aaH, A, FOFE @ @RI A
W | @ T ey o qw w7 Fow
T AT FEAT W ATRHY AT FE
¥ 917 AW 94T, TEA O wragEy
4y, wxga o1 | ¥few IWH FI9 o
o fo, ¥ odlo AT, Toaww, (AEEA
g, T QA afews oo Fo fag, &o
GTo WTTefidl, TRT WIT TAFT AW,
o wfea aragy fasy, ag W 1@ srand
% gfemfam & | 9T zafed e 2z
STEAIS 7 agl § O gEEET W F
IR Wi ST W ATEATREY 9
g ? wuw w9 osdiww fear fa
I & e 9§ & Sge
SATEATH &1 1Y AT & ) A 5T A &5
Y ¢ Aarfad & X 9% QAT @ A9 AT
wod wgrey, feoma sl wfgd wix
g1 oifgd fw g7 wifeaved &1 o
gea § A fww Aromor fa,
LAY FIT ATERTRAT ¥W I wmAv ¥
YT I famre srdarey @t anfed

% wsw wgiT, W9 Ag W g
@ g i ot sl aromor sy ) geme
catET 3 wrfgd | e ag adi gew
& & warR A ® T qewe {Awe
Franfgy ) | acar ag fyaems 1 agw
drr vy ¥ W g e

- st wiwe fog (zETEmT)
FEATIL WML AT gaas & A1
§QWT FET- T19 |

SHRI JYQTIRMOY BOSU (Dia-
mond Harbour): I start frem. the rul-

ing that you had given in your wis-
dom on 2nd December. You had said:

“In order to constitute a breach
of privilege or contempt of the

D - K & e
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House, it has o be piowed thet the
statement was not omly wrong or
misleading but it was made deli-
berately to miskead the Mouse.  In
this connection, I weay refar to a
ruling given on 18-4-1868 by the
then Speaker, Sardar Hukam Singh,
The ruling was as fellows:

‘If there is any discrepancy or a
statement is not correett, there is
ne question of any privilege motion
unless it is proved that a wrong
statement has been made delfberate-
ly knowing the frue pesition’...”

Now, I shall dwell absolutely on
what the Government hag circulated
in the shape of documents and also
from the proceedings of the House,

This is what Shri L. N. Mishra said
on 28th August, 1974 knowing fully
well what the position was, I quote:

“I recollect having received a
letter purporting to bear the signa-
tures of a number of NPs when I
was in charge of the forrner Minis-
tey of Foreigm Trade. As far as
I remember 1 passeg on the letter
to the officer congermed in the nor-

mal course of husiness. No order
was passed, by me.)”
This is the most important thing.

Mr. Vajpayee has quoted. cartain
other things, I want to quote certain
things from the chargesheet. This is
from Jackson, Superintendent of
Police, CBI, who says in the charge-.
sheet:

“Shri Tul Mohan Ram presented
the representation to the Minister
on T-4-10¥1."

Then I quote:

“At this stage Shri Tul Mohan
Ram after meeting Shri N: KL Singh-
officer on Secial Duty in the Minis-
try of Foreign Trade who was
handling: the matter; told Shri; 8. M.
Piljpi. ang, Shri. & V. Naijr. that, the
issue conld 'be examined afresh
only- after-the writ petitions fibg: In
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the Delhj High Court by the mer-
chants of Yenam and Mahe were
withdrawn., The writs were &ac-
cordingly withdrawn on 11-8-72 by
the traders through their advocate
Sardar Sadhu Singh. Shri Sadhu
Singh informed Shri L N. Mishra
through his letter dated 15-8-72
enclosing certified copies of the
High Court Order about the with-
drawal of the writs.”

Does it not speak for itself? Then it
says:

“On or about 22-11-72 this re-
presentation wag taken by Shri Tul
Mohan Ram to the Ministry and
was made over to Shri N. K, Singh
ag the Minister was then not avail-
able,”

The Minister said, a letier. Sec the
position here. If the Minister was
available this would have been handed
over to him. It would have been
given to the Minister. Then it says:

“On 23-11-72 Shr1 Tul Mohan
Ram after mecting Shn L N
Mishra 1n his office told S Shri K.
V Nawr and 8§ M Pilloi that the
Ministar had a*ked the CCI&E to
rxamine the po-ition and put up
tha case carly ™

—Not in a routinc way, but ‘early’.
This is what 1s stated here Then it
says:

“This representation was despat-
trhed to thy CCIZE on 24-11-72
from the Personal Saction of  the
Minister afior the acknowledgment
of tHis receipt was sent to Shri Tul
Mohan Ram by Shri L. N, Mishra,
ride Ins letter dated 24-11-1972.7

T cannot imagine in my cight years of
Parliamentary life an  ackmowledg-
ment being sent so quickly, being
sent the same day or almost the same
dey and here ig an acknowledgment
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which was sent almost the same day.
Then it says:

“After pursuing the advice of the
CCI&E 1n his note dated 28-8-72 the
Minister had in the meantime al-
ready directed on the spot examina-
tion of the matter at Pondicherry
by S/Shri K. N. R. Pillai and K.
Raman who were going to that
site on some official work”

—I don't know what official work
they were going in for. The Minis-
ter did not wait for a report to come
in, bult he ordered on the spot exa-
mination, So, between these dates,
24th and 28th what happened? Next
thing is this. I quote.

“On 5-2-72 Shri K. N. R. Pillal
sent an inferim report saying that
a detailed report of the Controller
of Pondicherry in this matter was
awaited and that the Minister be
apprised if necessary.”

On 5-2-713 Shri L. N. Mishra took
over the office of the Ministry of
Rulways.

On the relevant file there is nothing
nf Shri N. K, Singh admilted to be
dited 5-2-1973 to the effect that:

“the Mimster desired that this
rigse should be finalised quickly as
't had been pending for a long
time.”

Further I quote:

“According to our understanding,
the public notices were not properly
worded or have been incorrectly
interpreted. The Minister of
Feoreign Trade also feels that if an
injustice has been done to the ap-
nellant the remedial action should
he taken.”

In this context one must note that the
grant of additional special licences
was absolutely withdrawn in October
1959 and all the seven applicants did
not fulfil any of the conditions that
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were required to be fulfilled for addi-
tional special licences, These two
things are of vital importance, Four
of hie predecessors, Sarvashri T. N.
Singh, Manubhaj Shah, Bhagat and
Dinesh Singh, to my information dec-
lined grant of the licences, Suddenly,
the fifth man discovers that injustice
has been done. Now, I want to know
why is he still in his office? 1Ig it not
a fact that his father. Mr. T. P, Singh
was in the Kosi project and enquiring
into certain affairs? How long has
he stayed in Delhi? Is it not a fact
that while he wag coming from abroag
at Palam a special search was con-
duected into his belongings because of
the allegation of Interpol that he was
carrying precious jewellery., I want
to know how many years he has spent
in Delhi and why has he not been
sent back? Is it not being done at the
instance of Shri L. N. Mishra because
Mr, T. P Singh had obliged him and
he ig returning that obligation.

AN HON. MEMBER: What about
T P's. father?

SHRI JYOTIRMOY BOSU: I will
tell you about that outside In this
connection I want to mention the case
of Mr. Maudling, Mr, Maudling had
resigned his office because his wife
had received a small subscription
contribution for a genuinely charit-
able purpose from a man who was in-
volved in a racket, When the ms-
deeds were exposed Mr. Maudling
resigned from ministership. But in
this country even if you go on beat-
ing for thirty days if he is a minister
he sticks to the Chair and does not
resign, Although Mr. Limaye had
talked about it yet I want to make it
elaborate. namely, the two documents
seized by CBI, that is, the minutes of
the meeting of the school at Sarauni.
Mr. Kaleshwarji has told the CBI that
in that meeting Mr. Tulmohan Ram
had said if the school is named after
the late father of Shri L, N. Mishra
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I shall be able to give you at least
Rs. 2 to 24 lakhs, If you kindly order
that these two ttems be sejzed, name.
ly, item No. 76, a Hindi letter dated
13-3-1978 from Shri Tulmohan Ram
addressed to Shri Kaleshwarji and
item No, 148, seizure of memo dated
14-10-1974 showing seirure of docu-
ments by Shri Des Raj, DSP from
Shri Kaleshwar Mandal you will see
in the minutes of the meeting it is
recorded that if the school is named
as per Mr, Tulmohan Ram's desire,
he would be able to make another
Rs. 2 to 24 lakhs, I do not know what
is the fountain where from the
money is coming.

Therefore. for the sake of good
order and some amount of fairplay
in public life, it is desirable that Shri
L, N. Mishra resigns and the privilege
motion is discussed at length in the
Privileges Committee,

MR. SPEAKER: I think it is al-
rcady near 1330. I shall take it up
tomorrow. I shall listen to the
Minister tomorrow and also you, Mr.
Shyamnandan Mishra,

So, we adjourn for lunch to re-
assemble at thirty minutes past two
of the clock.

1321 hrs

The Lok Sabha adjourned for Lunch
till Thirty Minutes past Fourteen of
the Clock.

1430 hrs.

The Lok Sabha reassembled after
Lunch at Thirty Minutes past Fourteen
of the Clock.

[MR, DepuTY-SPEAKER in the Chair]

Wwy femd (wiwer) : & ¥ fomy
w¢ faar § siR s R fere dge
qH W g X 1 & agw e §



;37 Quuticm of

fir vt AT I A o 7GH o7 foand
ora et ¥ age 4% §
MR, DEPUTY-SPEAKER: Is this

not within the State and is there not
a State Government there?

st qﬁmﬁ:wﬁﬁ‘ﬁﬁ'w
WE ... (S€E),L

MR. DEPUTY-SPEAKER: MISA
is administered by the State Govern-
ment.

oy g sl : e ¥ qgE A W
T ¥ | AR FAC AW H QU AATAT
st fyfasr it ¥ fearm  3E
wifrrar et g § WK wa qrRe
wT qrafont & gfrady st =
are Wt e § AvqrEarz e Al
T eye ¥ F oaw Ay ¥ @
afgy (ware) w fagre § AR ¥
gt wut Al orr 7 wh aw ¥ AT
wre are fagre Ak i agh W=t @
wr e @ g § fagre ¥ o
RATER ®T qAF &Y IT WE | T
w‘ﬁﬂtﬁ*@itﬁ'ﬂ'ﬁtﬁ'm
ATy ek WA, sART AT W -
wwad g aETR e arey iRl
cafey ¥ s & fie ol Wi §
TR AT H O Rve e ¥ feerrard )

SHRI S. M. BANERJEE (Kanpur):
Yesterday....

MR. DEPUTY-SPEAKER: Not the
same thing every day.
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SHRI S, M. BANERJEE: 1t is a
continuing matter. Yesterday whuou
I raised the question of dearness al-
lowance to the Central Government
employees nobody was present, Today
fortunately the Finance Minister is
here, I know that Mr. Subramaniam
had actually assured the Central Gov-
ernment employees when they weat
to him in a mass deputation that he
would take adequate steps and see
that this was finalised early. Now,
first June instalment, first July, first
September and one more have be-
come due. Let us know whether he
is going to make a statement today,
tomorrow or the day after or on the
coming Monday. It should be paid.
Yesterday permission was not give
and so I did wot raise it, With your
permission I am raising it now. I
should request you to ask the Fin-
ance Minister whether he would be
making a statement and if so when
because the Central Government em-
ployees throughout the country have
taken a decision on this matter. The
Finance Minister iz here aad you can
ask him.

MR, DEPUTY-SPEAKER: You
have made the point; you raised the
voice and the Minister has heard
you, It is upto him; he has heard
you.

SHRI H- N, MUKERJEE (Cal-
cutta—North-East): Having permit-
ted the mention of this matter, are
you going to permit the Treasury
Benches to remain dumb as they are
in spite of your expostulations? You
have been saying repeatedly; I re-
member you having said two or
three times that the Ministers were
taking notes. In spite of that direc-
ticu, they do not come forward here.
Papers take it up as a public issue:
you have permitted its mention be-
cause it is a paramountly important
public issue but the Ministers keep
mum. That is exactly what they do
all the time with their guilty con-
science over hundred things. Are we
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gomng to tolerate 1t” Cannot the chair
do some sort of & laying down of the
norms of parhamentary activity?

SHRI S M BANERJEE I can
only appeal to the Mimister through
You He has told the Central Gov-
ernment employees’ deputation He
has to tell this House This 13 a cen-
tral matter It 1s based on the Pay
Commussion 1eport Four instalments
are due but Government 15 not pay-
ing them I want to know the rea-
son for that Let the Finance Mims-
ter say that he will make a statement
next week T shall be satisfled with
that

MR DEPUTY-SPEAKER He has

heard you What else do you want
me to do?
SHRI PRI¥YA RANJAN DAS

MUNSI (Calcutta—South) I want
to know ohe information from the
Deputy Minister of Home Affairs and
the Finance Minister A noted smug-
gler was not arrested when Hapn
Mastan and others were arrestcd
Mohamad Yasin 1s a top smuggler
political patronage I want to knew
from Tamilnadu Reports said that
he had gone to Singapore and Hong
Kong but they were false VYasm 1s
still biving 1n Tamilnadu with full
political patronage I want to know
why he had not been detained

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM With
regard to the dearness allowance
question, 1t 15 under the active consi-
deratiorr of the Government and as
soon as a decision s taken, certainly
I will make a statement before the

House,

SHRJ INDRAJIT GUPTA (Alpare)
Desision mesns what? To pay or not
to pay®
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SHRI C SUBRAMANIAM I have
to find the money

@t war e (kwEgaE)
Fqren wgeT, fagre X fow o &
ATHT oy ooy A dfer war @ WA 9
# yad Ay, fomd ot ¥ qwdw A
L &1 § AT Tw Ty 7 W e
FEAr qrgar g Fe o T warg W
qw & wqw i W@ I ag=
Turde wT gfee & wer wemar Wi
TAAT /T WA g0 | F97 a5 gy
& walt anrdg T GUNTT a0 &
qfag & 7€ foar 7 og@ E WSy oW
favg g ¥ =ww fegr s ?

FEE—TAT AW AR
it =1, aufr o phafEd @
weq %7 faqq § ¥+ fmafamg
HTXA WA # TG § W FT AR
N ol &, oF T, A TR & fag,
AT AT W WAT §, AMGH AL A%
FTEA G wra FY gaw § v 3w
gt ¥ f5T oz &7 fegr maw &
aéy ghafedr a8, a1t e 9
ghrafeds s wifafes & a8 199
§ fo faardf wa o ¥ waw W
¥FT WA § AERACINL IARY
¢ fear w% &1 F wgm fegw o
faatr welt & @er W1 wT T d |

ot g @t 7 O ama §—
wgr e v we § fy il
fagre @ O, T W wwRdT

Wy & otv ogr wed & fr @,
Ty wx yCER 1
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PAPERS LAID ON THE TABLE

ANNUAL REPORT OF KHADI AND VILLAGE
INDUSTRIES CoMMISSION ror 1972-73
AND A STATEMENT

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A. P,
SHARMA): I beg to lay on the
Table—

(1) A copy of the Annual Repoit
(Hind1 and English versions)
of the Khad) aad Village In-
dustries Commuission, Bom-
bay, for the year 1972-73
under sub-section (3) of sec-
tion 24 of the Khad:1 and
Village Industries Commis-
sion Act, 1956, along with the
Statistical Statement

(2) A statement (Hindi and Eng-
hish veisions) showing rea-
sons for delay in laying the
above Report,

[Placed mn Library See No, LT-
8648:’?4]_

GOVERNMENT RESOLUTION ON CONSTI-
TUTION OF A NAIIONAL CHILDREN'S
Boarnp

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM) T heg to lay on
the Table a copy of the Government
Resolution No. F, 1-14/74-NCD dated
the 3rd December, 1874 (Hindi and
English versions) on Constitution of
a National Children’s Board, [Placed
in library. See No. LT-8649/74 ]

NoTirFIcATIONS UNDER CUSTOMS ACT,

1962, Dmiur Sares Tax (8TH AMDT.)

Rures, 1974 anp Hinpl VERSION OF

REPORT oOF REVIEW COMMITTEE OF
CENTRAL Excise

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-

2021 LS—10,
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MAT] SUSHILA ROHATGI); 1 beg
to lay on the Table—

(1) A copy each of Notifications
Nos. 88/F, No, 355/73/74-Cus.
I and 89/F. No. 355/73/74-
Cus I (Hind; and English
versions) to be published in
Gacette of India dated the
4th December. 1874, umder
section 159 of the Customs
Act, 1962 together with an

explanatory memorandum
[Pluced in Library. See No.
LT-8650 74.)

(2) A copy of the Delli Sales
Tax (Eighth Amendment)
Rules, 1974 (Hind: and Eng-
Lish wverswons) published 1n
Notification No, F.4(97)/69-
Fin (G) 1n Declhi Gazette
dated the 25th November, 1974
under sub-section (4) of sec-
tion 26 of the Bengal Finance
(Sales Tax) Act, 1941 ag m
force 1n the Union territory
of Delhi |Placed in Library.
See No LT-8851/74.]

(3) A copy of the Hindi version
of the Report of the Review
Committee ¥ Central Excise
(Self Removay Procedure:—
Volumes I and II  Placed in
Library See No LT-8652/74.]

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) On a point of order,
Sir The notifications are mentioned
here as having been publisheq in the
gazette, But the gazeties are never
available to us 1n time so that we
are able 10 read what they are gowg
to lay, I have written to the Minis-
ter of Parliamentary Affajrs time and
again that the gazettes must be made
available to the members well in ad-
vance so that we can know what is
in the gazette and prepare our
minds for confronting the Govern-
ment when they lay these papers
This is being done dcliberately to
keep us in the darkuess and I seek
your protection in the matter
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14.42 hrs.
STATEMENT RE: JUTE PRICES

MR. DEPUTY-SPEAKER: Shn
Chattopadhyaya,

SHRI JYOTIRMOY BOSU (Dia-
mongd Harbour): Sir, I have written
to the Speaker. I want to seek cer-
tain clarifications.

SHRI SAMAR GUHA (Contai): I
have also written in advance. This
will affect the millions of cultivators
in eastern India, If no clarifications
are allowed to be sought, at least
there should be a discussion.

MR, DEPUTY-SPEAKER: This
statement by the Minister 15 1 res-
ponse to some questions raised by the
hon. members a few days ago. It is
not a suo motu statement. In that
regard, it is not on all fours with
rule 372, Howsoever, there 1s ano-
ther opening under the rules, After
the mimster has made a statement.
you can give notice of a motion to
discuss it,

Wt Aq faad (avwr)  (GFE
Afen faar & 98T U5 IF AW qBA
ey | &% ofr Fifemw foar &0

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
Mr. Deputy-Speaker, Sir, the Hon'ble
Member Shri Jyotirmoy Bosu had
drawn ihe attention of Government
to the raw jute prices in the jute
growing States. It hag been alleged
that raw jute prices have been kept
below economic level or cost of pro-
duction whereas on the other hand
the prices of food and other items
have risen abnormally, Shri Jotirmoy
Bosu has made the demang that Gov-
ernment must see that the jute gro-
wers get at least Rs. 250 per quintal
and the Jute Corporation of India
must make sufficient purchases so that
jute was sold by growers at good
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prices, Shri Bosu has dlso mentjcued
that there has been accumulation of
stocks with the West Bengal coopera-
tive jute organisations and that the
Jute Corporation of India had not
purchased the same, Lastly, Shri
Bosu has stated that unless the Gov-
ernment comes to the rescuc of the
Jute grower, there would be a reduc-
tion in the area under cultivation as
a result of which the jute industry
which earns foreign exchange would
face difficulties.

At the very outset, I would hke
to state that Government 1z fully
aware of the prublems faced by the
jute growers and i1t has been the cons-
tant cndeavour of Government to see
to 1t that the problems of the growers
are mtigated. No doubt, the jute
grower has been in the past exploited
by middlemen, but Government have
now taken measures which would
gradually remove him from the clu-
trhes of such middlemen. The estab-
lishment of the Jute Corporation and
the cxpression of its activities is a
step in this direction, and I have more
than once stated on the floor of the
House that the Jute Corporation will
ultimately take over the entire raw
jute trade and with the active assist-
ance of the cooperative structure, the
Jute Corporation of India will pur-
chase jute directly from the grower
and safeguard his interests.

Government has been anxious to
ensure that the jute grower gets a
remunerative price for his produce.
It iz the intention of Government to
ensure stability in jule prices and
that at no stage prices go below a
level which would deprive the gro-
wer of even a minimum return. The
fixation of a minimum support price,
on the basis of the Agricultural
Prices Commission’s recommenda-
tions, is a concrete translation of this
basic objective of Government, The
minimum support prices themselves
have been~ progressively increased
from year to year and during the
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current year we have fixed prices al
the upcountry market level at Rs, 125
per quintal for the Assam bottom
variety, The Agricultural Prices
Commission while making recom-
mendations, take into account all
relevant factors including cost of pro-
duction, the prices of competing crops
ete, These pries notified by Govern-
ment are statutorily enforceable, and
it would not be correct to say that
Government have at any time kept
jute prices below the cost of produc-
tion. No doubt the prices of other
food articles have registered sharp
increases, but, as the Hon'ble Mem-
bers would appreciate, these prices
are influenced by the growth of popu-
lation, whereas raw jute prices are
influenced by the prices of the ulti-
mate products, which have remained
more or less stable.

While considering a remuncrative
price to the grower. Government has
to closely bear in mkid the impact
that an increase in raw jute prices
will have on the ultimate product. We
cannoti afford to undermine the com-
petitiveness of our jute products, es-
pecially in the context of the fact that
the expected increase in the prices of
synthetic substitutes as a result of in-
crease in crude prices has not come
about, We have in the past fow
months faced a substantial declivie in
demand for some of our products like
carpet backing in the United States
because of its price being uncompeti-
tive, The synthetic prices have been
kept stable and, on the top of that,
there ig at least apprehension of a
recession in some of our major mar-

kets,

SHRI JYOTIRMOY BOSU: You are
talking like a parrot. =~ You know
nothing about it,

PROF. D. P. CHATTOPADHYAYA:
Let me firiish my statement.

During the current year we have
had a short crop as a result of which
the prices were ruling very firm and
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there was a sharp increase upto the
end of September, 1974, In fact the
prices touched a level of Rs. 200 per
quintal. Due to improvement in arri-
vals and reduction in demand due to
the general credit squeeze etc, there
hag been a decline in the open mar-
ket prices though even here the
prices have beeta well above the rni-
mum support prices in the upcountry
markets, In Tripura, however, the
prices did touch the minimum support
prices and we have made the Jute
Corporation concentrate its purchas-
ing activities in Tripura with a view
to see that prices are maintained. The
Jute Corporation had ils share of
difficulties due to restrictions on cre-
dit with within its overall limitations
it has been able to activate its pur-
chasing centres particularly in thoge
areas where prices were ruling com-
paratively low.

i

The Jule Corporation of India has
set up as many as 92 Departmental
Purchase Centres and is also effecting
purchases from Cooperative Societies
which have so far been active in West
Bengal, Bihar and Orissa. The Co-
operative Societies in Tripura have
recently been able to obtain an ad-
vance from the National Cooperative
Development Corporation and ‘Thave
begun their purchase operations. The
cash credit available to Jute Corpora-
tion of India from the commercial
banks has been limited to a ceiling of
Rs. 18 crores by the Reserve Bank
of India in pursuance of the credit
policy adopted by them during the
current season. From the month of
November, Jute Corporation of India
is concentrating its activities in the
markets where the prices are com-
paratively ruling low. While Gov-
ernmenat have subscribed an  addi-
tional amount of Rs. 1 crore to the
share capital of the Corporation and
have also advanced an amount of
Rs. 1 crore as loan, action is being
taken to release an additional amount
of Re. 1 crore as a loan for which
‘budget” provision hes already been
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made. Efforts are also continumg to
persuade the Reserve Bank of India
to increase the bank credit ceiling
and to locate additional bank credit
that may be made available by the
commercial banks The Corporation
has so far purchased 3.85 lakh bales
of raw jute, either through their own
Departmental Purchase Centres or
from the Cooperative Societies,

The Government 1s fully conscious
of the fact that there must be stabi-
hty in supplies as well as in prices
and that the Jute growers should uot
in any way, be discouraged from
growing jute, Within the lIimitationg
I can assure you that the machinery
at the disposal of the Government
will be fully utilised to see that grow-
ers are enabled to obtain fair prices
and there is a reasonable stability in
the price situation.

SHRI JYOTIRMOY BOSU- I wall
prove how wrong the Minister is.

MR. DEPUTY SPEAKER: No ques-
tion of proving,

SHRI JYOTIRMOY BOSU: 1 would
ask some questions.

My first question 1g whether 1t 15 or
it is not a fact that the wholesale price
index for all other agricultural com-
modities between 1965 and 1866 has
risen by 200 per cent, that 1s, from 142
to 371 and 1n the case of jute, between
1965-66 ang 1974, the rise hag been
only 54 per cent. In the last five years
time, the price of raw jute has risen
only by about Rs. 17/- per maund,

Secondly, is it also a fact that so far
you have subsidised the jute tycoons
by Rs. 418 crores? Today, the export
market for finished jute goods leaves
an enormous margin In spite of the
fact that there 1s, on an average, 30
per cent under-invoicing on carpet
“acking material.

Thirdly, is it or is it not a fact that
the jute growers have been fleeced.
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under the protection of you, Mr.
Chattopadhyaya, to fatten the jute
tycoons who are the Fdd-fathers of
this Government.

st wey fere® (amer) - Afr AR
ooy qFed W AW (F O FHIWREA
%1 ag wara & i dnd feai & Faifa
zm g7 5z @O | AfE w3 aw
g 7Y & T g woeqrive dvg (et
7 37 7 wEe sqmlvdi & A § A
sqrardy frarAr w1 fruifes @d & oY
FRaME AL ? sam Yy A Afaw
forg 9z %1 fenelt FaTfeEY #1 40 %o WA
AR ER 3§ F1 [ HII 9 sATTA
T 60 Fo "7 % fgara & @1 § A
sy Sv 9z FeernT ¥ wlawd
w4 7 20%0 S A4 W F7 X
&, ag @ (acge SiAwIT A A @
won & gafrd ¥ gw Aty w AT o &
ATAAL ATEAT F |

Far ag arw o #@dr & fw gl
oz faw wWE oEfadnT & Jg7ha
ot st wea g@ faenfaan &, v T
FAT Qo W&o THoYo & HET AT
ot ag wnv g ? oA wr @l
q W AW A R g bt A
Fadefy ot % <@ A § ? A w0
T i fregarT 7@ a3 @ @
TR 799 @Y AT EAR qIA R ARAQ
F ar¥ ¥ aratery T @ § 1 & faefaa
Farr & st gt ot far fafo grod
goaw a7, forrr 92 & e
aar fafeflt gy # 9 A A R
I9F W7 7 A W HC W R 7

SEVERAL HON, MEMBERS rose—

MR. DEPUTY-SPEAKER: Some
Members have given their names in
advance that they will put questions.

SHR] INDRAJIT GUPTA (Ali-
pore): We did not give nameg iIn
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advance becauge we were never per-
mitted to put questions in this way.

MR. DEPUTY-SPEAKER: The
point is this, As I have already in-
dicated, the statement of the Mins-
ter is not a suo moto statement. He
has come forward with a statement
in response to the discussion on the
points raised by Shri Jyotirmoy
Bosu. It is in that regard that |
thought that I should go out of the
way und allow some members, Then,
I see the whole House standsg up.
That creates a difficulty.... (Interrup-
tions). I am in the hands of the
House,

ol g Wy - [eedi Aifeq feard
M fraw 377 & ;mfm Aifew falr &
sAY @ wy F Fw S Al

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): The entire business uf the
House is hehind schedule, If in a
matter like this you are going to
depart from the usual practice and
allow a discussion for half-an-hour
or one hour, when are we do transact
our other business? I appeal to you.

stwy fomd ;. qm v d &
AT T VT ACqTHITWT | FAHT
TH T T AT 5 5 Aiww §

MR, DEPUTY-SPEAKER: I was
saying that in view of the fact that
the statement of the Minister is 1n
response to a discussion reised in the
House, I thought that if Members
want a few questions to ask, T ran
stretch it a little more and allow
them, I have already done that.
But the difficulty is, as I stated 1p
the beginning, once you sllow it, 1t
becomes very difficult to contain it.
Now, 1 see that apart from these four
Mmembers who have given their names,
many others sre standing. 1If it is
confined to them, the matter can be
Contained. But a very senior and
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very respected Member like Shri In-
drajit Gupta is on his legs. When 1
see many here on their legs and when
I see many more op this side or their
legs, where do I draw the line?

SHRI MADHU LIMAYE: You
Please dispose of the list. and then
use your discretion.

MR. DEPUTY-SPEAKER: That can
be done, But the point it: where do
we draw the line?

ot 7y fomdt ;A g § fs
fee & At #t wgy @ Fifor
f& a1 stwr Feafram cemar oy |

MR. DEPUTY-SPEAKER: I am
here to regulate the business and it
is my duty to see that as much busi-
ness is disposed of as is possible. ...
(Interruptions). The Minister ot
Parliamentary Affairs has also made
8 very legitimate request. If we ex-
pand this, then it wil] be at the ex-
pense of the gther businesg that we
have before wus. You should co-
operat with me,

Again I say these are times which
are out of joint and nobody can be
strong to anybody in thig country,
Everything has to be done by con-
sensus. If you do not co-operate
with me, it will be difficult to run
this House. I will run the House as
you want it....(Interruptions). No
please. I em going by the names
which have been given,

SHRI VASANT SATHE (Akola):
On a point of information. Just now
I am coming from outside, I have
heard that Mr, Goenka, a Member
of this House, has been arrested; it
is a good news; I would like to know
whether it is correct.

15.00 hrs.

SHRI S. A. SHAMIM (Srinagar):
The Speaker has not been informed
and Mr. Sathe has been informed,
how could it be?
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MR, DEPUTY—SPEAKER 1
thought Mr, Sathe was going to make
a submission. But he threw in some-
thing that is quite different.

SHRI SAMAR GUHA (Contai):
The Mijnister's statement is a ple-
thora of pious intentions. I want to
know whether West Bengal Govern-
ment and various Ministers, what to
speek of others, have made serious
complaints to the Centre saying that
the jute corporation has not been
provided with enough funds to pur-
chase jute as per fixed price, fixed
by Government jtself. And then 1|
want to know what js the target o
this year’s requirement? What is the

. amount of purchase made by the
Jute Corporation of India? In which
way is the gap going to be filled up?
What percentage of this js being
directly or indirectly or by any other
means supplied to the jute mijlis?
Priees have gone high up in the case
of cotion but the case of jute, which
is the basis of economy of West
Bengal, Assam, Tripura etc. is in such
a gituation, This is the basis of
thejr economy ws a whole. This is
the only cash crop. Why Government
is taking this stepmotherly attitude
Why are they creating such a serious
situation in the whole of our eastern
region? :

SHRI DINEN BHATTACHARYYA
(Serampore): Jute  Mill-owners
purchase through middlemen, 1
come from one Jute-growing district.
It is selling at not more than Rs. 75
to Rs. 80 per quintal. Raw jute is
purchased by jute millowners
through middlemen. They show =us
if they have purchased it at Rs, 125

_which has been fixed as the ‘support
price’ by the Government. My ques-
tion is whether the Minister agrees
with me that at present both in
Tripura and West Bengal the prices
have come down bhelow the floor
‘price  which has been fixed at
Ra, 138.
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Secondly, whether the Government
has any figure as t6 what iy the
total production this year? Why is
there so much ery?

SHRI SURENDRA MOHANTY
(Kendrapara): I have got two ques-
tions to ask. Firstly, why the Jute
Corporation of India js not entering
the market in a big way to save the
jute growers from dwindling price?
Has the Commerce Minister impres-
sed upon the Reserve Bank of India
to increase credit ceiling. If so, what
has been the result? Whether jt is
a fact that the Reserve Bank of India
hag been declining to give more
credit facilities on the plea that the
jute price is stablised and has not
gone down the floor price.

Secondly, will the hon. Minister ex-
plain with the price of crude sky-
rocketing how can it be said that the
price of synthetic will be competitive
with the jute products if the jute
price is raised or the jute producers
get more?

st Ry weiteigw (fesea)
% fafreet wrga ¥ Sz oy a8 ME
A & ¥ & marT g Swgar g o)
Ig wgr f& 92 vAfe dex @
wr g fagr w1 o o gqforr, qu
Fma, waw, fago aer qu S
fesin sqz dgn ufar & st ad Fo
w9 feamiar &) w92 Hex fpmal
NEgFa R qgar A e § 7 W @
faeger Mt A § 7w war A
TETE FIT i AT wh T S iy
o 78 & svarfr

ar W w&dt ¢ fr Tt aRw
framt & sqz wwom gl @
@y &Y | ey waw aren AV
® Amy 125 2w fieew
59 %Y & 1 Hfwa foare oo @Y @
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SHRI INDRAJIT GUPTA: With
your permission, I am secking clari-
fications on two points. The first
point is this, He hag just now said
in his statement that the credit
available to the Jute Corporation of
Indim for making its purchases has
been restricted by the Reserve Bank
of India to Rs. 18 crores,

Now, 1 would like to know from
him whether it is or it is not a fact
that when the target of purchases by
the Jute Corporation was fixed and
announced, did not the Government
know that the minimum credit faci-
lity of Rs. 40 crores would be requir-
od if that target were to be fulfilled?
I# that is so, who is responsible for
reducing this credit provision from
Rs, 40 crores to Rs. 18 crores us a
result of which, the Jute Corporation's
operations have been seriously ham-
strung?

(2) Is it a fact or not that from
the Minjstry of Commerce a direc-
tion was sent to the Jufe Commis-
sioner in Calcutta to the effect that
the obligation has been placed on the
jute mills to buy edequsate jute and
to Keep a stotk of at least three
months' requirements at a time and
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not to let the stocks go below the
three months’ requirements?

254

(3) Was not a direclion sent to
the Jute Commissioner from here
relaxing that commitment so that 1t
would not be necessary for the jute
millowners to buy even that quantity?

(4) If so, 15 there not a ground for
the people to suspect thet the prce
of jute this year tends to rise a little
bit anywhere near what is expected
of it? When it was rising a little bit,
was immediate step taken to see
in this way thal, both by the res-
triction of credit 1o the Jute Corpo-
ration as well as by asking the jute
millowners not to keep up to “three
month’s requirements asg stocks, you
deliberately create an wartificial”con-
dition under which the price would
fall and the jute growers thereby
suffer so that 1ihe jute millowners
would stop buying it?

SHRI PRIYA RANJAN DAS
MUNSI (Caleutta—South): I would
like to know from the hon, Mijnister,
in view of his statement, whether it
is not a fact that in the Board of
Jute Corporation of India, the repre-
sentatives of Indian Jute Mills, big
business people like Shri Chiranjfial
Jajoria, Shri Singhania ang Shri
Goenka are represented and as &
result of which the Board could not
discuss and take any decision with
regard to the national policy of the
Guvernment for fear that everytime
it gets leaked out. Last year 1t
happened. If so, what alternative
remedy they can find? Js it not a
tact that by the low price of jute,

the peasantry as a whole and the
jute cultivators are made to sell in-
directly? This year they did not
grow and cultivate the jute in pro-
portion to last year and they also
posed a threat that in the next year,
unless there ig a falr jute price, there
would be no jute cultivation. If so,
what specific decision did the Gov-
ernment take in this regard?
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SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): rose—

MR. DEPUTY-SPEAKER: No,
please, There is no time. Order,
please,

SHRI H. K. L BHAGAT (East
Delhi): Sir, on a point of order.
If a Member rises and continues to
speak without your permission and
you go on calling him to order, 1
would like to know whether what he
has said will go on record,

MR. DEPUTY-SPEAKER: 1t will

not go on record.

PROF. D, P, CHATTOFADHYAYA:
Sir it is correct that the jute prices
have not risen in proportion to the
rise in the general price index. Sir,
the reason is that demand for jute
and jute manufactures elastic parti-
cularly in view of the availability of
the substitutes and also because majo-
rity of the jute manufactures. .. (Inu-
terruptions).

MR. DEPUTY-SPEAKER: Let
him reply,

PROF. D, P. CHATTOPADHYAYA:
They are not interested in getting
answers. They are jnterested gnly in
putting questions. Sir, because near-
ly 60 per cent of the jute munufac-
tures had to be sold abroad in the
last 4-5 years, we have lost primarv
jute carpet tacking market, from 70
per cent to 30 per cent, The secon-

dary market also hag come down'

from 70 per cent to 50 per cent.
Therefore, Sir, due to the elasticenty
of the foreign demand, jute manUlaz-
tures are not being sold at the rates
at which they were being sold pre-
viously (Interruptions),

MR. DEPUTY-SPEAKER: I gave
you the chance. Let him have his
chance to answer,

PROF. D. F, CHATTOPADHYAYA:
I am expluining the factual position
You must have the patience to listen
to it. You may not like it; you may
not accept it. The second point is,
whether we are purchasing directly
from the growers. We have already
sajd that unlike the previous year,
thig year, prices have been fixed in
the up-country markets or what we
call primary markets, But, because
of the non-acquaintance of many ot
us as to what does a primary market
mean and what is the role of the
middlemen in the primary market,
we always insist that the poor jute
growers should be direct sellers
But, this is not possible because there
are some people who grow half a
maund or one maund or two maunds.
Now, the nearest market will be ten
miles away. If the grower has to
carry thig quantity in a bullock cart,
it will be uncompetitive. Sir, you
must also be knowing this. This js
the case in some parts of Meghalaya.
So, some ten or twelve jute growers
hire a cart and one man takes charge
of all the quantity of jute. He takes
1t to the market in that cart. This
is the Jowest level of the middlemen
If he is eliminated, this will add to
the hardship of the jute growers,
The main point which has been rais-
ed and which we have accepted is
this Up-country or primary market
prices have been decided and this 1s
a new decision unlike what hag been
there in the past.

Sir, the other point was, whether
ITMA’s Chairman, Mr. Singhania has
been arrested under MISA. I have
read in the newspapers that theré 18
a MISA warrant against Mr. Singha-
nja. I do not know how far it is
true. But, he was supposed Io see
me in connection with their problems
But, somehow, he did not turn up
on the appointed day,

Sir, Prof, Samar Guha has asked a
question whether some Ministers,
leaders and MPg have raised the ques-
tion about the inadequacy of the



257 Jute Prices
(8tat,)

prices offered by the Jute Corpora-
tion. We are trying our best and
we have purchased till date about
3'90 lakh bales. This iz out of the
total production of 48 lakh bales.
This is about 1/8th or 1/12th. But,
we will purchase more, 1 am told
that there iz some more with the c6-
operatives. When we take them over,
it will be little more. Ouf target
for the year was 15 lakh bales,
Of 15 lakhs, we have purchased four
Takhs. ... (Interruptions). They
wanted some figures and I am giving
them. I have already said in my
statement that in some parts of
Nerth Assam and Tripura the prices
had come down very low, very close
te our statutory minimum price but
tecause we have entered into the
market in the last two weeks, there
3t an upward trend now evervwhcere
and the price 15 higher than the
statutmry mininum price  There was
a guestion whether the statutory mini-
mum price was justified, The Agi-
cultural Prices Commission consisis of
competlent and expert people and they
have looked jnin the matter not ORly
ir 1espect of jute bui in respect of
vther commodities and so their sug-
gestions are being adhered to... TIn-
terruptions), In  West Bengal, 44
centres, Assam 7 centres, Bihar 12
cenires, and in Orissa 3 centres have
teen opened. About credit. we want~
ed more credit but because of the
high inflationary situation prioriies
have changed and the Government is
not in a position to advance more
credit, I should be glad if more
credit was available and we could
purchase in a bigger way,

SHRI INDRAJIT GUPTA: Was
the Jute Commissioner instructed or
not?

PROF. D. P. CHATTOPADHYAYA:
The Jute Commjssioner was not ins-
tructed by the Ministry,

as21—L. B~]L
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STATEMENT CORRECTING CER-

TAIN INFORMATION re. IMPLE-

MENTATION OF ASSURANCES
ABOUT MARUTI LIMITED

MR. DEPUTY-SPEAKER: Shri
Shankaranand,

THBE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR] B. SHAN-
KARANAND): Mr, Deputy-Speaker,
on....

ot vy fermd (@i ) ;A7 or3s
MEHETE | TsarwT TR
(snwwiw)
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Ye¢u never allow any irregular thing,

MR  DEPUTY-SPEAKER: [ do
not Today when Mr, Shankarai.and
sent a letter..,

SHRI MADHU LIMAYE: Why?

MR. DEPUTY-SPEAKER: I um
giving you facls; how can ] answer
your question: why. Unless a part-
cular Minister comes forward and
tays that he wants to make a state-
ment how can you put it in the List
of Business? ] see that in a typRd
strip of paper it is in the Budimess.
Jt might not have been circulaled to
you, That is because he wrof€ only
today thet he would make a state-
ment.

SHR] MADHU LIMAYE: It is not
& suo motu statemens.
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FHER w1 faer FIHIgaaT T4
Rayere o BT & sl 1@ T
T oW aga AT WI W I K
T § 1

MR, DEPUTY-SPEAKER: [ have
seen your Jletter to the Speaker in
“Which you wanted to raise thig ques-
tfon. I think Mr, Shankaranand’s
:attention was drawn to this after
the Speaker received your letter. I

think that is the position and so he -

now cames forward and says that he
‘be allowed to make a statement.

sy fomd : FoEa o g
fgw M AgHANT TGE ) AT
T 115 s gAavw s ar
qEN AR TAIA F wAreT Forear fa
ag TATA 2, AFT I6 B T AEFA
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w1 f5 wweEs fraam 71 Afea ag
foee w1% fasms a #4971 5& srar ?
%g wwam < frar @r @ & anfe
ST AT T AT T @4 (% Avafy
FITH s WG

MR. DEPUTY-SPEAKER: What
exuctly is your point of order?

SHR] MADHU LIMAYE: 1t is not
listed. It is not a suo motu state-
‘ment. It has to be listed,

MR. DEPUTY-SPEAKER: You
wrote to the Speaker today saying
that if this statement is not forth-
coming, you would be compelled to
xesort to Direction 115. .

SHR! MADHU LIMAYE: No.

MR. DEPUTY-SPEAKER: I will
read your letter to the Speaker:

“Shri Shankaranand was to make
a statement correcting his observa-
. tions in pegard to .the ansWers To

@ Fndean i
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my two Maruti questions. Why
this statement is not- listed in the
order paper? This is most lrregu-
lar, If not listed tomorrow, I
shall be compelled to demand that
statement to be made under Direc-
tion 115 only.”

oft wy forwdy - % xwara * foqmar
i g ¥ oS o qgt v owTar §
¥E o7 Weww 1w ¥ fwq w0 §
oz Ie¥ arda gqR W w1 wISAT 7
F@ & fag vear g 1 & g7 Frdl w7
foyrm =& 9rgar 1 gg O AT ®I
sfafas &<@ FTF@ ) g A faar
g §, ¥ 78t fearar

MR, DEPUTY-SPEAKER: Instead
of tomorrow, he has come forward
with a statement today. I have per-
mitted him to make the statement

today.

SHRI B. SHANKARANAND: Mr,
Deputy Speaker Sir, on 20th Novem-
ber, 1974, when I laid the statements
of implementation of assurances on
the Table of Lok Sabha, Hon’ble
Member, Shri Madhu Limaye had
asked whether the statements includ-
ed the replies to his questions asked
about 14 months ago about Maruti
Limited. Since the statements con-
tained reply to his question No. 1431
dated 1-8-1973 asked about 14 months
ago and 'a similar question No. 1573
asked on 21-11-1973, I genuinely
thought he was referring to these
questions. 1 did not know then that
another of hiz questions (899) asked
on 27th July, 1973 was still unan-
swered. Hence I said, ‘Yes’ to his
query on 20th November, 1974 as he
did not enquire about any specific or
particular question in this regard.” 1
may assure you and through vou -the
House, Sir, that' I had no intention: to
mislead the House,



261 Matter Under AGRAHAYANA 13, 1896 (SAKA) Matter Under 262

‘Rule 3T7
15.29 hrs,
COMMITTEE OF PRIVILEGES

ExtensoN orF TIME rorR PRESENTA-.
TION OF REPORT

DR. HENRY AUSTIN (Ernakulam):
I beg to move:

“That this House do extend upto
the last day of the next session the
time for the presentation of the
Report of the Committee of Privi-
leges on tThe question of privilege
regarding handcufing of Shri Ishwar
Chaudhry, M.P.,, referred to the
Committee on the 30th August,
1974

MR. DEPUTY-SPEAKER: The
wuestion is:

“That this House do extend upto
ihe last day of the next session the
time for the presentation of the
Report of the Committee of Privi-
lege« on the question of privilege
regarding handcuffing of Shri
Ishwar Chaudhry, M P.. referred to
the Committee on the 30th August,
1974

The motion was adopted.

1530 hrs.
MATTER UNDER RULE 377

Re- Mrica AND SHELLAC INDUSTRIES

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Sir, the time
of the House has becen taken up on
€0 muny minor second-rate matters
that the anguish of lakhs of workers
wotking in the mica industry and
a lakh of families working as stick-
lac grravers have not been heard on
the flocr of the House, I have been
reguc-ting for a calling attention mo-
tion for the last four days, but all 1
am getung is permission to raise it
under Rule 377 and the minister Is
not there to reply to the very serious
sitpation which has arisen and which
has afiecied Chotansgpur . platesn,

Rule 377,

portions of M.P. and th e district of
Purulia in the eastern region.

The mica trade was canalised in
1972 to protect the weaker section of
the people against the growth of mo-
nopoligtic trends in the mica export
trade as it was steadily going into the
hands of half a dozen or a dozen
mica exporters. This canalisation
was to be effected through the
MMTC. For six months the MMTC
did not define who constituted the
weaker section of the trade. Then it
came out with a definition which by
literal or formal interpretation could
include even the largest of the mica
exporters, Therefore, the definition
of the weaker section by the MMTC
was an exercige in futility.

Then they started purchasing mica
and fixing the minimum floor price
for different varieties of mica for ex-
port. The mica trade is a very com-
plex trade with 200 varieties of mica
and 160 exporters with the price ran-
ging from Re, 1 to Rs. 1000 per kg.

MR. DEPUTY-SPEAKER:
ask a question.

SHRI CHAPALENDU BHATTA-
CHARYYIA- I5 it a fact that some of
the favourites are being tipped off in
advance by about a month that such
and such varieties of mica would be
purchased so that they could build up
stock of such varieties of mica?l 1s
it also a fact that the Bihar Mica Ex-
porters’ organisation which compri-
ses the larzest number of mica ex-
porters, has been kept at arms’ length
bv the Mica Corporatinn, which is a
subsidiary of the MMTC? Then, may
I know whether in the fixation of
the minimum floor prite of different
varicties of mieca, the prices of No 6
and mica loose splitling, which are
labour intensive, were given very
low percentase increase and as a con-
sequence the potential of employment
of the mica industry could not be
reslised? The other question is whe-
ther the low minimum price for No.'8
and loose splittings have recoiled'’on
the mica production from mines ite

Please
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self. What has been the shortfall in
the total mica export earnings? My
last question is directed to the Fin-
ance Ministry really, which has been

wringing out Rs. 4 crores as export ‘; )

duty from a labour-intensive industry
like mica, but which is not plough- -
ing back sufficient funds into the in-
dustry. The Mica Corporation says
it has no funds to make purchases,
They are making mala fide rejections
of mica supplies and so the small
producers of mica are forced to make
distress sales of mica to bigger pro-
ducers with its melancholy chain-
effect on three lakhs of families over
the 72-mile mica belt in Bihar.

An equally melancholy denoue-
ment is being revealed in the shellac
industry. There collusion is reflect-
ed ip equalising the minimum export
price of hand-made shellac with one
per cent impurity with the minimum
export price of machine-made shel-
lac of .5 per cent impurity, which is
simplicity itself. This will mean
that the entire shellac industry of
the small men who are manufactur-
ing hand-made shellac will go to the
wall.

That is precisely what has taken
place. So. all I want is that the tra-
ditiona] differential price between
hand-made shellac. and machine-
made shellac, that is, about Rs. 250
per maund should be re-established
and status quo maintained in the
differential price, If they want to
earn more foreign exchange, let them
add Rs. 500 per quintal. of machine-
made shellac to the present price of
Rs. 2,618 per quintal as on 38-5-74,
fixed as minimum export price for
hand-made shallac also. Unless this
is done, thig will impinge upon the
production of stick lac itself and al-
ready prices have crashed from Rs.
1200 to Rs. 600 per maund. It will
be a melancholy day for the tribal
belt in Chhotanagpur from which I
eome.

We must have a debate on this,

—
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Motion & Comn, of For. Exc. Bill’
15.36 hrs.

STATUTORY RESOLUTION RE:.
DISAPPROVAL OF MAINTENANCE
OF INTERNAL SECURITY (AM--
NDMENT) ORDINANCE AND MO-
ION RE; DISAPPROVAL OF PRE-

| SIDENTIAL ORDER SUSPENDING
/CITIZE RIGHT TO MOVE A
COURT AINST DETENTION OR-

- DERS UNDER MISA AND CONSER-
VATION OF FOREIGN EXCHANGE
AND PREVENTION OF SMUGGLING
ACTIVITIES BILL—Contd,

MR. DEPUTY-SPEAKER: We will
now take up the Statutory Resolu-
tion on the Maintenance of Internal
Security (Amendment) Ordinance,
the motion on the Presidential Order
and the Conservation of Foreign Ex-
change and Prevention of Smuggling
Activities Bill.

Shri Mavalankar
speech.

to continue his

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): Sir; I Have one gubmission
to make,

In order to enable the House to
complete this particular item within

time because we are already running

short of time—it is a humble request
to you—would you; Sir, indicate at
what time the Minister will be call-
ed so that the discussion may not go
on endlessly and we are able to finish
it within time?

AN HON. MEMBER: Tomorrow.

SHRI SHYAMNANDAN MISHRA
(Begusarai): The Presidential Order
is a very important one. You cannot
shut out discussion.

SHRI K. RAGHU RAMAIAH: T am
not shutting it out.

MR. DEPUTY-SPEAKER: I wil
just give the facts to the House and
what the position is with regard to

Stat. Resl, 26, ‘
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this item, We had allotted 4 hours
for General Discussion out of which
2 hours and 55 minutes have been
taken. So, only 1 hour and 5 minutes
remajn. That is on paper. All this
is easily said than done. I find from
the list that many big guns are yet to
open their mouth. So, I really do not
know. 1f he asks me to fix time arbi-
trarily, it will become vrey difficult,

SHRI K. RAGHU RAMAIAH: 1t is
for the consideration of the House.
Instead of 4 hours, let it be 5 hours
for general Discussion At the end
of the fifth hour, you please call the
Minister <o that the remaining time
is left for clause-by-clause conside-
ration ¢nd we cap finish the whole
thing in time,

AN HCN. MEMBER: It will not be
finicshed today.

SHR1 SHYAMNANDAN MISHRA:
You can cut time on any other mo-
tion but not on this, The Presiden-
tial Order iz reprehensible,

SHRI K. RAGHU RAMATAH: I am
only suggesting, out of 68 hours allot-
ted, instead of 4 hours, you take 3
hours for General Discussion and leave
1 hour for clause-by-clause conside-
ration I am suggesting extension of
time by 1 hour for General Discus-

sion, 1 hope, it will be accepted by
the House.

SHRI SHYAMNANDAN MISHRA:
Mr, Limaye will take one hour.

sit gy Pl ¢ (wiwt) =t m@ =t
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SHRI K. RAGHU RAMAIAH: We
are prepared to cooperate with you,
I am not shutting out any discussion
Let us allot 5 hours for General Dis-
cussion and 1 hour for clause-by-
clause consideration. Let us agree to
that. i

SHRI MADHU LIMAYE: Agreed.
g9 oI o gEE w39

MR, DEPUTY-SPEAKER: I will try
to implement the agreement. Shri
Mavalankar,

SHRI P, G MAVALANKAR (AH-
MEDABAD): Ag I was gaying yester-
day when the House was about to rise
for the day, i1t was absolute nonsense
for the Members from the Congress
Benches to suggest that not many of
us on this side of the House were in
favour of any effective, drastic and
immediate action being taken against
smugglers The real point is in or-
der to take such effective and drastic
action against the smugglers, what
kind of legal actions they want to re-
sort to, and, further, whether under
the excuse of taking action agaimst
smugglers, you want not only to shield
them and shield the politiciana be-
hind them, but also detain in jail
without trial, all those who are op-
posed to the establishment and the
Government That is the charge and
that is the very fundamental issue of
any democratic polity.

Therefore, I was saying yesterday
that the Government are doing this
under emergency. It is a great tra-
gery and indeed a very angering thing
to see that in this country, although
there are no conditions for continuing
the emergency, this Government has
been persisting in  continuing the
emergency by some kinds of action
being taken again and again. This
particular Presidential Order has been
issued, we are told. under Article
358(1) which prohibits any person
from moving the court of law i that
person feels aggrieved that his fun-
damenta] rights as enshrined in Part
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111 of the Constitution are in jeopar-
dy. ‘That broad blanket power is
given to the executive only in times

of emergency. What does the Cons- .

titution say? Art, 352 says very clear-
ly and I quote:

“If the President is satisfied that
a grave emergency exists whereby
the security of India or of any part
of the territory thereof is threaten-
ed, whether by war or external ag-
gression or internal disturbance, he
may, by Proclamatfon, make a dec-
laration to that effect”

Now, I want to know about all this.
Let the Finance Minister tell us whe-
ther there is any war that is going on
just now, whether there is any exter-
nal aggression and whether there is
any internal disturbance. I can con-
cede the point that the smugglers’ be-
haviour is terribly menacing, It is
anti-national, I agree with him
when he says that the Law Commis-
sion’s report on the economic and so-
cial offences has to be implemented.
But, then, instead of trying to im-
prove the law, instead of trying 1o
plug the loopholes through which
the alleged smugglers or the real
smugglers aTe going to courts or hav-
ing resort to the courts and getting
themselves freed because of the
courts’ judgments, the Government
are trying to have the blanket power
of putting anybody they want to be-
hind the bar and not giving him or
her any chance of appeal. Surely, it
fs not the rule of law, it is
not democracy, and surely, all this
is not in tune with the emergentcy pro-
viglons ag laid down by our democra-
tic conatitution. I would go one step
further and suggest that countries
like UK, Canada and many countries
in the democratic: world have clearly
accepted and recognised the ecitizen's
right to fundamental rights even dur-

ing war anq emergency, The late

Prof. Harold Laski, in his “A Gram-
mar of Politics”, has argued so ad-
mirably and in so many words, the
case for civil libertles existing even
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in’ times of war, and Laski argued.
that if the executive ever tastes an
excessive power under the excuse of
war’or emergency, a time may come
when even after the emrgency is,
over, because the executive lLias had
the taste of it, it would like i keep
it and will not be ready to part with
that extra-ordinary power, “Thig is
the charge against this Government.
Having tested eMEergency powers,
they are not able now to now give:
up those powers. Moreover, they are
using‘thoqe powers not in any genu-
ine sense, but under the excuse of
emergency they are bringing legisla-
tion and ordinance to say that they
want to take sction against the smug-
glers. If it ig so, why do wvou not
tone up the existing law? Why do
you not improve the existing legal
provisions? That is my point.

As 1 was saying yesterday, it is
absolutely childish and mischievous:
to say that many of us on this side
of the House believe in the funda-
mental rights of smugglers. There
are no fundamental rights for smug-
glers. In fact, the smugglers have no.
right, but the point is: are you quite
sure that each and every person that
you arrest under this blanket power:
is necessarily a real smuggler?. Even
if one of them is arresteq wrongful-
ly, then the principle of justice is
definitely violated because the prin-
ciple of justice is that it is better to
let 99 guilty people run away than to
punish wrongfully one innocent per-
son. Now, if the Government say
that they have evidence with them
that such and such person to be de-
tained is a smuggler, is a confirmed
smuggler, then they should go in for
an open trial in u court of law against
him; let the Government bring out
the evidence to show that this man
was guilty of such and such an of-
fence, People will then know what
is happening and they will know that -
it is a good punishment, 1 demand
this because the matter concerns the
liberty of every privete individual.
=v7ery citizen of this country.
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Sir, the Finance Minister hag stated
many things 1n the Staement of Objects
and Reasons and some of these rea-
sons and objects are quite under-
standable and we have sympathy for
them,

But, Sir, the whole point is that by
this Presidential Order, Government
have opened the flood-gales thai make
it mmpossible for private (tizens to
have recourse to the fundamental
rights enshiined 1n our Constitution

The oranary man, the man 1n the
street, feels peithaps that though Go-
vernment 1s doing everything, 1t 15 the
smugglers who are going to law courts.
Theretore, these common people are
naturally carrying the fecling that Go-
vernment must have full power and
that attitude of sympathy of the com-
moners 1s being taken advantage of by
the Government The ordinary man
does not know that under the excuse
of this special provision of power, this
Government wants to enjoy and to
exercise absolute power.

Now, that absolute power may not
parhaps be objectionable if otherwise
this Government conducted itselt with
decency, with honesty and in a strai-
ght-forward manner. If they had not
employed such tactis, fascist and Ppro=-
pagandist techniques, as they did and
are doing in Bihar and elsewhere in
the country, we would have understood
that they are genuine, sincere and all
that; but the way in which Govern-
mental powers have been used, we have
lost faith in the credibility of thig Go-
vernment, and we are not sure whether
they will democratically, affectively,
sincerely ang honestly exercise this
absolute power. This is my submission
and this is my objection.

And, Sir, regarding Personal Liberty,
the celebrated Hindu of Madras had
thig to say in its Editorial of 15th Nov.,
1974. 1 quote:

“But the snag ig that once Autho-
rity names a person a smuggler and
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nab- bhim, there 15 an end to i,
whether he 1s really vne or not All
that has to be done 1s to give the dog
a bad name to hang him"

That 15 the Qifficully because blanket
power 1s colossal and the exercise ot
this power 1s {ull of dangerous and ex-
plusine implications Tt is trom that
angle that I say this, and 1t 1s tmpor-
tant that I suy this It cannot be my
tase to bring in this discussion this or
that smuggier, perhaps my frieng Mr.
Sharmm may do 1t better than I can,
but I say all this to show that Govern-
ment should not do it in such a way
that, n the name of curbing smuggling
activities 1n this country, they put be-
hind the bar people who are honest,
people who are honestly dissenting
trom the Establishment, and the Go-
vernment That 1s my point I do
not want to say anything about people
who are no longer 1n the House much
less about esteemeq people who are
no longer alive But the Congress
Members were nsking us agawn and
again, whether we wanted Fundamental

MR DEPUTY-SPEAKER.If you want
to smuggle yourself to heaven will you
come under the mischief of this Act?

SHRI P G MAVALANKAR: Was 11
not a fact that as esteemed a man as
the Jate Mr. Mohan Kumaramangalam
had been i1n he Supreme Court on be-
half of an alleged smuggler? Somebody
from those benches said 1t was a part
of professional behaviour; all nght, but
then 1f a practising lawyer can plead
on behalf of an alleged smuggler in
the Supreme Court, have we, as Mem-
bers of Parlhiament, no duty to ask
under the Constitution to which we
have taken oath to see that no person
ig unjustly punished ang that the em-
ergency is not wrongly used? This is
my basic point. If the late Mr, Kuma-
amangalam had not appeared m the
court for an alleged smuggler
1 will be very happy. But my point
is, if a lawyer can do it, we as Mem-
bers of Parliament, have a duty, and
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indeed citizens have every right to say
that this particular measure should not
be used in an atrocious and unconsti-
tutional way This 13 my pont

1 am not saying anything about the
co'lusion between pohticians, admins-
trators anqd smugglers in our countiry
That hag been well brought out by
some cthers who have spoken eatlier
Money power m election is terrible
and 1t 1s the smugglers who are the
source of the money to the party n
power and that 13 why they
are not able to take effective action
1 ask ihe Finance Mimister Some mon-
ths have already passed since several
alleged smuggglers were arrested under
MISA, whether since he took office re-
cently, what he has done by wav of
taking effective followup action Please
tell us what 1s the follow-up action
that you have taken”? There 1s none
Now, 1 want to say a word about the
smuggled goods What 1s the Gov
ernment doing with the confiscated
goods?” How are they gomng to dis-
pose them of? A suggestion Was
made here to re-export them 1
suggest another course as well We
must create a moral chmate against
smugglers and their anfi-national
operations Wil thie Government do
what I suggest them now?

My suggestion 1s to orgamse &
public bonfire of the smuggled goods
jn the metropolitan cities like Bombay,
Calcutta, Madras and Delln Mahatma
Gendh1 taught this when he gave 2
programme of burming foreign goods
publicly in the streets mn order to
create climate so that people do
not use foreign cloth Similarly, we
should have now such public demon-
trations and bonfires of smuggled
goods thereby telling the people that
1t 15 unpatriobic and anti-social not
only to purchase smuggled goods but
even to use them Finally Sir, once
uah.hlthnmmeotdemmcyand
constitution ] am appealing to the
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Finance Minister not to resort to
extra-ordinary powers.

1 read a very sad news item in the
Hinduston Times two days ago about
the uccident of a young, talented and
promising admimstrator, Shr1 Aml
Chopra, Collector of Daman, Dadar
and Nagar Haveli The said report
says he had 1n his possession mauch
information about the smugghng
operations 1n Daman area m Guarat
He was killed by an Army truck
No action has been taken The truck
map has gone and no case has been
registered This mystry should be
cleared.

Sir, I want 1t to be clearly put on
record that no decent man and no
democratic man 1n this country and
in this House wants any loose acfion
against smugglers, but in the name
of taking strong action against smug-
glers you cannot take into your hands
such excessive powers and arbitrary
authority to put anybody behind the
bar without giving lim any cause of
detention and without giving him an
opportunity to move the court of law
for redressing his grievance

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) MrV Deputy-Speaker,
Sir, I nise to support this Bill which
1s before the House and I strongly
oppose the motion moved by the
Opposition I am surprised tp hear
the hon Member, Mr Mavalankar,
who says the Members of Parhament
have every right to speak for the
smugglers  Nobody disputes his
right but ..

SHRI P G MAVALANKAR' sir,
he 1s my esteemed friend but let him
not say what I have not said

SHR1 BISWANARAYAN SHASTR!
You have said the Members of Far-
Liament have the right to speak for
the smugglers

SHR] P G MAVALANKAR 1Knd-

ly first reed my speech tomorrow
and then spesk!
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SHR] BISWANARAYAN SHASTRI:
I am Inderstanding but I am not
challenging the right of Mr, Mava-
dankar to plead for smugglers,

SHRI P. G. MAVALANKAR: Sir.
I strongly obejct to the words he 1s
auning. That is exactly my  point,
These people are deliberutely using
this argument inside and outside the
Parliament. You make your point.
But, you have no right to suspect my
bonafides. 1 am no less patriotic
than you are,

SHR] BISWANARAYAN SHASTR!:
I am not disputing that. I am not
contradicting what you said. I am
simply conceding. The matter before
the House is that there is smuggling
in the country and smuggling has
brought the economic situation of
this country to its bottom, Strong
action has to be taken by Govern-
ment. Government cannot be a pas-
gsive onlooker Therefore, in the last
few months, Government? has started
taking action against those smugglers
and those who are indulging in smug-
gling activities, the MISA has been
applied against them. It has been
amended by the Presidential Order
so that those smugglers can be ar-
rested and kept under detention for
a certain period, without producing
before a court of law. °

Now, Sir, when the MISA Bill has
been introduced in Parliament in
1971—1 remember and 1 have gone
through the speeches of some hon
Members belonging to the Opposition
parties—they said at that time that
this Act was meant for the political
opponents. But, Sir, it was not ap-
plied against them.

After that, they accused as to why
the MISA had mnot been applied
against the economic offenders and
smugglers. But, when this Act has
been applied against the smugglers,
there is a hue and cry from the hon,
Members belonging to the Opposition
Party that the fundamental rights of
thepe smugglers have been Wenied.
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They say the right of the smugglers
to vindicate their fundamental rights
in a court has been taken away.

Sir, this logic is not understood
by Government or by the Members
belonging to this side. What is to
be done? They have stated that a
stern action should be taken against
the smugglers. What stern action can
be taken against the smugglers
than this? Can the Government go
on killing the smugglers? Can this be
done in a democratic country? In a
democratic country, by democratic
process, a law has to be applied. That
has to be done by some procedure or
law. To repeal those Ordinances, the
Bill is now before the House, Accord-
ing to this Bill, those indulging in
smuggling can be detained for a cer-
tain period and they will not have
the right to move the court for their
liberty, Is it a bad thing? This is what
the Government is going to do. By
this, the smugglers will be arrested,
and the smuggling will be prevented
All other laws can be invoked after
the offence is committed but this Act
prevents smuggling.

Suppose they are Jet off tomorrow
and if they again indulge in the same
activity, in that circumstances, what
else can Government do? Is it the
contention of the Members that we
should oppose it? I fail to understand
this. The fundemental right is a
sacred thing. There is no goubt about
it. Bul, the same camnot be upheld
always when the security of the coun-
try is in danger. There can be dan-
ger by external aggression and in-
ternal disruption. The internal dis-
ruption—~when the economie situa-
tion 1is going to be bad—is maore
dangerous than even the external
aggression. The country cannot
afford to have such a situation in the
country. To prevent it some drastic
measures will have to be taken. An?
it is through the MISA that this s
done and now this Bill will serve
this end. In this connection, I can
just narrate a sfory,
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In e particular area, there was a
demon who wanted to measure a
person on his bed. If a pcrson is
fonger by one inch, he is cut, If a
person 1s shorter by one inch, he is
stretched. Both ways, the person 15
killed. Similarly, when the Govern-
ment does not lake certain measures
promptly, they arc accused of beiny
lenient towards smugglers. But, when
the Government tukes prompt and
strong measurcs in order to arrest
the process of smuggling, then also,
they are accused. Sir, it is difficult
to understand this.

Sir, T would like to submit that
according to this Ball, Government
is going to stop the process of smug-
gling and by this process, I think,

smuggling will be reduced, if not
completely eradicated.
Sir, it is true that Government

cannot take away fundamental rights
But, it has been provided in the Bill
that the issue of orders for arfesting
smugglers would be by competent
authorities and only persons with
knowledge and expcrience will be
empowered to do this, There is a
provision for an advisory body also
which will look into the matter,

In the context of the present situa-
fion of our country, it is a right and
proper measure that our Government
have taken. This is appreciated by
one and all except those belonging to
Opposition parties.

With these words, I support this
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Please
pass it on to me; I will return it

SHRI' MADHU LIMAYE: You will
get a copy.

gg w9 & Sfad ) g9 w7 AETA f
aEvg Af

T AENT, 77 ] WS Ty
A1 gy Afed 1 qavetd fada
geqTE W WIT ¥ 2 Irgved Ot
ge ¥ ¥ uip TALERd 9T ¥ oF
F1 AW §—qTo THo JFATAT HIT
ZAT F1 A7 §—dto WY1 o waT
QIET, JqrgT AATT FATT HBo¥lo
atongoe § W ATTHY TEH TUzTT
FrEF| FRYIwA ¥ fred) fedtaq &
wiasrt § | ¥ FTE7 A AT X A7
frd o | T8 G247 & W OF ALZO A
7€ W rgiEEd o M OE faa &
qIH, W T AAY H AAS AF fqA
a1 & A% wgr {w ArdY we & qafar
TaiwRg A g AT f--57F
are ¥ aga AvaAds qara an Ay
1 fadelt gar &) T & NG FWE,
¥ dm AMfzn FT QR G, FIETHT 7L Q
§, BT UFAAT WA T FY A8
WE FRA A 1 A1E @ F 1 KA
CFAAT & §FRIAR TTATRIE & AT
fagq & 38T N A AU AIE W
&Y |19 4T Y T HAATI1E A STIFIE
¥ 357 FT IT07T A AG qaT N
gt fer qaewre 51 foité ifsad, afz
T AH TATH FT w77 g vy ¥
Y sy 1 oA o wIAT &, ag Sy

are ¥ K Y qu oft gar § W TN
aw w1 wyr § v war< g are wd § A
LA U URE Rk o)
ag W ) & wrr gt Avw Ady
#rfaper fom & ardy 8% I g T €Y )
ag AT wgarat § o foo el f—xm
AT 81 oY & g ol

I 97 ¥ &4 o foer @, 95 93
AT TEAT g—~TqH arg ¥ w0 wewor
gt wwAT——

“Dear Shri Jadhveni,

Subject: Malpracces in Momi
Rubber

I have before me the Second An-
nual Report, 1973, of Mod: Rubber
Ltd, This seems to be thewr latest
published balance sheet. I understand
that thijs Company was given per-
mission by the authorities to extend
the date of their next Annual Gene
ral Meeting.

2. The Annual Report shows that
Rai Bahadur Seth Gujar Mal Mod; 13
the Chairman of the Company The
Report calls to mind the feat of
G. M. Modi in obtaining high honours
both from the erstwhile British Gov-
ernment 1n India as well as Padma
Bhushan from the Government
headed by Mrs. Gandhi, Kedar Nath
Modi also obtained honours from the
former British Government, He was
giwven the title of Raizada by the
imperialist rulers. I guess he will
also obtain a Padma Bhushan from
our President very soon.

3 The Company's aufhorised capt-
tal of Rs. 6 crores 18 fully subscribed
From the prospectus of the Company
which I happened to see three years
ago, the public financial instjtutions
hold a substantial proportion of the
equity of this Company, If anything,
this proportion must have gone up
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4. The Report further says that the
term lending institutions and banks
have agreed to give the Company
long term loans of Rs. 12 crores.
Subsequently, this sum has been
raised, I understand, to Rs. 16 crores.

5. The U, P. Government have
given Modi Rubber 117 acres of land
at a concessiona] rate for heir facory
and they have also agreed to give
an additional loan and subsidy of
Rs. 25 lakhs.

6. The Company’s collaborators are
Messrs. Continental Gummi-Werke
A. G. Hannover (West Germany).

7. 1 reliably understand that the
Company’s management has sold part
of its steel and cement quotas in the
blackmarket at a considerable profit.
What is much more serious is that
the management controlled by G. M.
Modi, K. N. Modi and V, K. Modi
have entered into secret agreemenTs
with their foreign collaborators
(Continental) which amount to a
conspiracy to defraud the Govern-
ment and the shareholders. The
agreements, I am told, have not been
disclosed to the Government, and
constitute a gross. violation of our
foreign exchange regulatlons I can-
not but -call th1s an unethical, un-
patriotic. and. anti- natlonal act,

8. You,‘am“Manager of the IFC,
Delhi Dijvision and:you represent pub-
lic. ﬁn'anmal institutions on the Board
of Dlrectors of Modi Rubber. - As
such, it is your duty to protect the
interests of .these institutions, the
shareholders and the general public.

9. I am sorry to say that you have
not carried out your duty properly.
You seem to be either ignorant of
what is happening in this Company,
or although you are aware of the
true state of affairs, you are indiffe-
rent to public interests, or what. is
worse, you are an abettor.of the
crimes that are being perpetrated by
the Modi trio.

AGRAHAYANA 13, 1896 (SAKA)
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~710. T would like to know what
you do at the meetings of the Board
of Directors. Don’t you ever ask
searching questions? Don’t you ever
insist that all information pertaining
to the affairs of the Company be
disclosed to the Board of Directors -
and to the Government? Do you go
to the meetings only to collect your-
travelling expenses and allowarices?

11, I do not know you personally
and, believe me, I am not motivated'
by any malice. I was induced to
write this to you because I thought
that it was only fair that I should
give an opportunity to explain your
position before I criticise you in:
Parliament.”

SHRI R. S, PANDEY (Rajnand-
gaon): Your friend has resigned.

SHRI MADHU LIMAYE:; I have not:
taken his name; you ‘can see the-
record.

#% g% 1L § O 74T F8T
1T FT FAGT IFGT W & | F IEH
SOTRT HIT FIT FIHTTF T FFAT 97 |
#5 mrad frg &1 o faar, 371 -
IHT A F 19 &1 | qF 3T AL F 7T
I® =rg’T FEATS | P qg FIATAT AT
wqT 3q AAF g——SAgar zefecad
wEAT KA1 F1 faoeft fedraa w1
ArEHT 8 MT o naf—uarzorodlo
qMZo & varrsrz T FA9C £ | 37
AT FY B 20 AgEE F) 9F faar,
zq @Y F gEAif aF 987 fEar 2
gag@ qaram g s JEH AU
faen, 3 wEvae =7 0 | & wrewr wfaw
qag Agl JA1 =TRgar, afFT @ IT|T
qiw FEAT F1gar g 5 37 At F S
oy FF 8, 7 "uadl T 9IF
FT =ATH FIAT AT AF 7 & s@NAT
qE=d I8 AT F1 AST AT 5 3AE
wrafag §9 qEET ST TRE-
Rz IraEIiE faeet &t fa o7, afea
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¥ AT U_Pr TR TEERE ¥
et aeg o wrd ardy 7Y %Y | oW o
exfer aew WX oY ary w1 §, fadelt
@ ®Y A H AN w1 WA TH_@ E
AT g7 gy faar qwesm wwr gq
AFEEFARFATN FTZENH
& HAA W § FOSTAT ATLAT § | JTEITT
wAT & JgT ¥ AT i) W A%
[ATHENE TR} By WY HT IAF f@aTE
HHEGAT THT FT ITHT qoiaaAT THRATE
U AT ¥ GAX FT FW A9 FA
g & A1 FAF TG F W ¥ WY
# go A §1 gEa @ qEr—Ae
g ¥1 o ¥4 Israv §, g AAT A
A F1E WG ErALeEd F oy ¥ A
garf wf ¥@ THER T w1 e
qreT FEE DAY AT AT Adf 4y ?

5! g § YR F A SraTa e,
1 AE TAEEE F g9 ST,
wqT greed ¥ G aETE, wam &
g rEEE-—miEgT 9y amAr §§
- wmasard | 5ar ¥ a7 fF g5t w1
AT BY FICFATT FIA K1 AT 26 G L,
A7 TA UAAGET, AT, 7gK A
FY {7 Fewrer froeTre 4% 37F faars
Tiosyd 4T #TE, HIEA-TIRAT -
Horey AT, HeIrw TR, T wAT F
A7 AT ¥ GET FIAAMEN Rl AAT AT
faa it 7 39 A% sy 7
fzor 2. 3w wemr ¥ wfasrfra| w1 o
zfoes Tpar sravr ?

arﬂamgwmﬁummqw
WA FT gl

' ﬁ zq. flTil{ﬁ'E 1 zf‘aw T( g |
“TBT B. o e

“MR, DEPUTY srmm You ean
.hnnd it, over $o me. . :
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srm:mnuumn: 't ‘have
showed 1t to You It 5 miy Tesponsi-
i, oA

st A ﬁ:'q (#eran) -
w7 audt feest st R 7

off vy fomdy : Pazdt =1 7, ag
famz gftdre § 9 oo A X
%= AAA £ o5 oA ¥ ag e

4

weuw wpew |, ¥ e A st
JeErdt & fo¥r wgAr wgar -
TEAFT AT wqdt & A F oft
AT ¥ /YT FOE & gAw { o
AT § 1 FT gawt frvgare fear
sTaT——ag) § wTRAT AT g )

MR. DEPUTY-SPEAKER: Mr. Lim-
aye, I am just referring to what you
said at the end. Let there be no mis-
understanding.

—

He did met me yesterday. He did
say that he has written to the Minis-
er. That is why I have allowed all
this. He also did show it to me. But
he took it away. I could never read
the whole thing.

-

Moreover, may I point out the rule?
Whenever you want to lay a paper on
the Table, you can put it on the Table
but that is not treated as laid on the
Table. The Speaker must give you
pcnnissian to do that' o

a‘tm;fuﬂi’l ﬁatm%qgar
fﬂaﬁwmmwam?wmﬂim
wdigat ' S
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MR. DEPUTY-SPEAKER: You
showed it to me for two minutes.

SHRI MADHU LIMAYE: I gave &
proper notice.

MR. DEPUTY-SPEAKER: You just
showed me.

Anyway, your purpose 15 served.
‘The whole thing has gone to the
Minister. ...

-SHRI SOMNATH CHATTERJEE
(Burdwan): They cannot privately
exchange documents on the floor of the
House.

MR. DEPUTY-SPEAKER: There is
nothing private. He has mentioned it.
There are certain rules: there are
certain directiong about it It is noth-
ing secret berause he has referred to
1t very elaborately and also a copy has

been given to the Minister. But 1
have to go by the rules.
PROF. MADHU DANDAVATE

(Rajapur): There 15 a prima facie case
to permit him to lay it on the Table
of the House.

MR DEPUTY-SPEAKER: But it has
to be done in a proper way.

SHRI N. K. P. SALVE (Betuly- Sir.
Mr. Limaye very fairly stated that I
had absolutely no idea of the docu-
ment because this 15 the first time 1
am seeing the document The allega-
tions have been made against  the
management Mod: Rubher Co. Ltd I
‘v not know whether they are true or
not. Therefore, I have written to Mr
Gokhale that the allegations he mnquir-
‘®a uto through the Company Law
Board I have resigned my Director-
ship, not because I beliove m the alle-
giations. I am told that this dorument
'8 a forged document. I do nol know
whethey it is forged or it is not forgod.
1 am seeing it for the Arst time. Some
agency wall, have to inquire into 1it..

AGRAHAYANA 18, 1806 (SAKA)
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ot vy o : T PR gy
war TEagrgT A wgr ¢ 1 ¥ g gy
weat AY g, K B 7y ffed—
R M0 ofews § wiewd s v
gty @ §—
don't try to say that this is a forged
document.

o U wgi—gener foar g,
FEy o -

I am told this. Don't try to ride two
horses.

ot T EIC W W AT
TR 9§ sfvfey

ot vy foredt : wry o Py wgr ?
TaRERR ®7 g fgwwa 5 AT e
avq w40 ! qF TAggT, AW B
% aga d@r ¢ & ga A 3w w3
qFAT F |
Don't try to give currency to ru-
mours,

SHRI N K P. SALVE: If the
management of a company misbe-
haves and if there is an allegation, I
thought it will be best that I should
dissociate. Bul to determine whether
the document is genuine or not, is
not for me, it is for somebodyelse to
do that....(Interruptions) I thought
at least Prof. Madhu Dandavate is
a person who has some degree of
balanced thinking. I said that it is
said that the document is a forged
onc. That is what they have said.
For that, I have written to Mr.
Gokhale that the matter be looked
inlo through the Company Law
Board What is the other method by
which it can be investigated? Tell
me.

One thing T wish to make clear.
Modis have little stakes in this com-
pany. It is a magnificent project.
They are manufacturing tyres and
tubes, and 00. per cent shares and
80 per cent finapces have come from
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[Shri N. K. P. Salve]

the public institutions and the money
belongs to the public and it is their
interests which. need to be safe-
guarded....

SHRI MADHU LIMAYE:
else did I say?

What

SHRI N. K. P. SALVE: 1If there
are any contraventions or any econo-
mic offences, I would be one with
him or, for that matter, anybody and
there will be no compromise on that
account.

PROF, MADHU DANDAVATE: I
thought it was your own. I stand
corrected.

SARDAR SWARAN SINGH SOKHI

(Jamshedpur): T rise to support the
Maintenance of Internal Security
(Amendment) Ordinance, 1974, pro-

mulgated by the President of India
on the 17th September, 1974.

As stated by the
Minister, the ordinance was very
much needed in the existing cir-
cumstances, especially when the Par-
liament was not in gession.

hon. Finance

16.28 hrs,
[SERt VasanT SATHE in the Chaiwr]

This Bill which has been introduc-
ed was also necessary because of the
rampant smuggling going on and the
emugglers were taking undue ad-
vantage of the existing Act. Certain
clauses and sections which have been
amended, are for giving more powers
to the authorities to check smuggl-
ing, save the country from the cata-
strophe and for preventing anybody
or foreigners for smuggling goods or
abetting other persons to smuggle
goods or in dealing with smuggled
goods.

I'am surprised even women are
also active in smuggling contraband.

.DECEMBER 4, 1974
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But I am not in agreement with the
opposition leaders who have spoken
earlier to me, that all of them are
against smugglers and would like the
Government to take stringent action.
If so, why do they oppose this Bill?

I am also of the opinion that the
Government servants such as Po-
lice and customs officials should not
harrass anybody or use this Act for
taking revenge or wuse it with any
mala fide intentions. I think this is
the doubt in the minds of the opposi-
tion leaders.

Regarding certain allegations about
some persons named yesterday, I
think that the members should res-
train from abusing each other, To-
day one person may be an honest
person but tomorrow he may turn inta
a smuggler or a bad character.

MISA should not be abused under
any false suspicion because our po-
lice officers have not as yet changed
their attitude. One day I asked a
high police officer, ‘Why have you
sent your boy to the Engineering
College?’. You know what he said?
‘I do not want my son to serve in
police because it is a very dishonest.
job.?

I praise our President, Shri
Fakhruddin Ali Ahmed in taking a
right step at the right moment by
promulgating the ordinance and sur-
prising every smuggler in the coun-
try....

SHRI S. A. SHAMIM (Srinagar):
He only signed. He also would have:
heard it on the radio.

SARDAR SWARAN SINGH SO-
KHI: Similar would be the fate of’
hoarders if they do not come to their
senses. Due to smugglers and hoard-
ers the economy of our country has:
been severely affected and the ene-
mies of the country, in the real sense,
are these smugglers and they deserve
no~;sympathy. But I am very sorry to
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learn that the High Courts of the
country are releasing them or bailing
them out, one by one almost every
day. The Judges should understand
whai they are doing Also the Gov-
ernment gervants should not leave
any loophole while arresting any
person under this Act Only show-
ing the numbers of case, of arrcsts
by police or excise officer- would not
serve any real purpose when they are
let off the next day by the courts

Now I come to the smugglers in-
dulging in foreign exchange and
curiency They should be seriously
dealt with, But the p2rsons who
masterminded smuggling operations
by working behind the ccene still
manhage tn operate despite the in-
creasing tempo of seizures and the
Government should seriousiy imple-
ment the Act and put honest officers
for this job.

It gives me great pleasure that we
the Congress and the Opvosition on
the other side both are anxious to
deal with these smugglers. Then why
this Bill is not unanimously passed by
accepting some of the amendments of
the other side, if they suit the pur-
pose” The Members of the Lok
Sabha are all represcntatives of the
people and have come here to do
something good for them and for the
country as a whole and we should
not quarrel m tlus way wasting pub-
lic money as every hour costs lakhs
and lakhs of rupees of the tax pay-
ers’ money.

I am coming to my last two points
I think it this Bill is passed unanim-
ously the smuggling 1itselt would be
routed,

I welcome the Conservation of
Foreign Exchange and Prevention of
Smuggling Activilies Bill and the
powers given under this Act in re-
gard to detention orders, absconding
persons, execution of detention orders
ete, be honestly and properly

have no doubt in my

2021 LS—12 TN

AGRAHAYANA 13, 1886 (SAKA)
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mind that smuggling and hoarding
would disappear from our country in
due course

With these words I support this
Bill for unanimous passage.

o Qo W () AY)
FvE T wEa O g AElnaT wET v
ST gL T & TW 4w F A
T7ar G ga faa awmsie A, §
AT ATn g1 vgr g fa @wWr
A T B AR LTV & fi gEy
i F1, gAY TG F) AT IV
F wTAT agadt wilEa Y
FETR T aPR WA g W E
7g ae fearar wmgavg fr o qeed
yuvaga & weW waE AW gl
g ,M7 ag ww Yw w4 gwr &
afer 31mESTAMEAT 4T WTEE
g &1 W TAfwT & 7 fravary
% agar gfF AT FamA wEed
gafedt B 99T 7wt geTH
w1 a6 g® garA Rewfeaw oid)
T F3 WMTEN G0 gt 3 L.

SHRI K P. UNNIKRISHNAN
(Badagaia) Is your speech going to
be a confession or personal explana-
tion or what 15 1t going to be?

SHR] S A. SHAMIM: As Mr.
Unmkrishnan has started feeling
guilty he has started protesting now
itself, he should have protested at the
last, because i any case, I am not
gomng to mention names and you
should feel happy.

SHRI K P. UNNIKRISHNAN:
Please do
fguo Qo wfty @ K uwo w7

wr a1 f§ W wars ¥ raaiom A
gogat w for i EAv I A
dn 5% i fadad Fer i F R
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qrEr Y § O A gEwE s
¥ Y|OT nANEEFAE ¥ ug
FqAg A, agd AqW ¢§ A
frelt Q1fd & qex Hommfaw v
G g ¥ AR
grfadt DT ol wA qmmEr
ggaraadt & 1 & awaar g
fo s & garaer & gt fawt aear
former a7 are v foar or g §
AT AR § SqTET Frfa
gaaR ¥ 1 gei iR o R
MmAsgar g aRgwws A
WY F G F GATH :

‘CREFF AN IWAWT 154
16 g A N T2 AT AN
YN s gmgfraraT fow do s
aw § Mcgfrarary  fad 4% amey
FY TUT FIAL | IT I A AT
§ AT I T H ww fawrd
T Y ¥JgAd, IAET IAAT W
ML gAEETS F OFE ¥ AEY,
faa wew® orw AT ALY, T ARED
Wt Agy 27 AT ST, -
for ®Tgem & § g9 @A N Q€ {6y
A ERATU FT  ATEWIE AW AT,
3% FFgAr IRF Fardr gfaa

‘S gare sgra faady qdr Al
¥ 9 7€ G AT FQIME 9T AT
FIQ A Y FEeH § WAT ¥ AT GAKTH
I & ugaUw  H@E F AW,
TTET g7 A AT WId WX Ig ¥
waq W ggaww ¥ s s afe
R 9T T v awH 1 ogy
FwrA oy ¢ aF 420 qarfed a7
T MTTAT AT F gAAG TATNY
qT IAT AAT FW & A7 AT WY
gaTdt 9T AAE FERA F qHAAT
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3T A faewa Agmagad @A q
fir Sy ageN aga af qud ar
AEEAT  £Y | W g T o A
FATE 1 1 gy | qfaar @
EATL EAT ¥, gATQ AraTadY ¥ ewari e
| FqfE gAT AR forw ® qraqar
g1 ag 7& @y war fw dqr fre &
AT AT w1 A ATAT | AT TT-
far sram oe g fad vy e
WA AT FITHY ST IFT g A
500 wrafagt 1 fregare e
afer Hew Tam wY T wgary
s wfar® 500 wredr
FH Y TH 25 QA AW qraear §
W a8 ¥ | "7 g o Pt
o {freafesar ¢ ag gr ot
oo Agy w T B A
FIFTAET OFAT & | my Afaw BN
qFeT, W f&F w7 qvar T ey
g?

wdt TW FEA T FA 0F A
ot g1, ¥z 9y v ag fwew
w fardme & = fagaa geas)
qATFTTLNATE  9F  FY TIH AT
FA § AT IW F A IT AT A1 W9
qEWEAT HHY § IAF A awdi
faary ¥ v Aggasvag 1 ¥frw
ag aE1? g wea™ fawit, ww ¥ a4
wmaay T4 g &, Wivag
AAAT  WTEe Fo qwE F AT
T AT A 1 gA»Ew W
ST F 4 wdrgefr g oan
fafreedt #Y Al HramgT v T
¢ | Searwag A Fwmwamarfe g
Weefafedy ¥ ¢, gw Poreitem
¥ @ & NI B, FHET AT | wAOA
7z & f& f@r W wgr @1 g
FT BT 9EX AT W@ & 1 A
XEgaw ¥ el § g guT e
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g fF = ¥aig @i fraR e &
Wt ag "y § fEwte & g7
¥a a‘& TEA A, 9F 8 TAGAT
Wz ¥ AT AN owE o aw
AL |, AT AL T ag ]y
qT @ AT fawrw ot faedt & fw
qradt St ¥ ¥w 9 B o7, o @i
¥ e § wnfw ewafen §
fz‘g qgeara, fem, f=rd mw
o ¥ owrg wnE | v AT
¥ ow % WY G ow ¥ 2ET ) IR
ENY wea &1 ATH 50 &rT feram
afew wfemsrmw 9T N FEw
& T frwer, SCTEr A oy T
freer 1 SRR W ¥ afew
&t afer foy a8 @@  wfax
W YA g, IT A A%
I7 & farg adr w

7 FgATAREAT § 5 et s
F qarfeas WX § &1 w0F &4
faerar & w9 ¥ qaifers ¥ fwe
g AW FET g | Ag
T W WEar 2, A & 7
HY ¥ FFP qg aAH qw B
grft fast weAam & oo gETT A
%% A I, Wro A wa A A
freaardy a1 w99 fEon, 31wEsy,
AL TEAGEA TG T W AT
Farr g v gw qew § e
¥T dgraar § -

“Ud ¥ AR G G T
7 sifsd, s o= wge
¥ e fiwg s & wivaw
e #, @ N Fanr H
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TR Tr X A W A g
§ of foe aF & 99 A qaa
FIC AATFT 4 F FwmrT O
frdam & G & frsrd d)
ivew wg¥ & f @ & §F
Y oWt WA § g A% IT T
| wfaw aw I § AT A
WA, TAATHT AT AT SR
ATy w1 W g war f |
¥ Saet FweT ¥ wEge AT
AT T X7 A AT A I
Laiard 9T qgeFwar g 1,

7q ¥ SuTer Areere gfewwnT AT
w fram & fgare @ ofgg =«
BT AWAN &Y FEAAET EY W GF |
IFA T ;Y

“As 1 became more experienced
in business, instead of helping the
operators, I began to get across my
own stuff. This was much more
profitable.”

“You read every day in the
papers that so many smugglers'
trucks carrying contraband goods
have been seizéd, so many people
arrested. But perhaps you do not
know that these operations are
staged only to appease the publie.
Questions are asked in Parliament
about the steps Government is tak-
ing to check the evils of smuggling.
Ministers give you long-winded
replies, telling you what they are
doing to check smuggling, They
merely hoodwink you, The fact is
that the nighest civil and police
officials are involved with us in the
racket. Otherwise we would not
be able to operate at all.”

fore % 59 = =Y wr & B 98 onfr
5T § 99N ¥ @1« § 1 faw A
ared §, am garer o w9 A s
g s few & g feamrdar d ok
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[aq«n Qo b i ]

9 % 9g woaT ¥ feamm wew A
¥ fm ggw yra a1 7y & A9 ax
waE W 793 § 4 O AR
for =g o o At ar gar
WNAL F1oqeg {1 X AVE T
G O B - TS Sk
AATH FY 477007 0T |

FTH IS ®A1 g (¢ Iy% 92
A F FRA Y FT ATT T 24T ATRAR
fomr & fam g1 3gF vaqw T 7 At
aeT frdi Tufaeer g 10 & -
(eaqrr) 1 grmaT 7 1AW
GEA WAL WIAT JAT F-F4T T
¥ & fed Jooay  oag oz feedy
fafres A adt femarm 2?7 o= st
F g WA IT A1 A7 e fagr
¥ M7 27 AF madt F wd IR
& wigy Aol e oDH
W WEgEAT U7 g¢ T AAq AT @
fr w@ ag a@wat wo g 7 P W
Tavi g  d 1 ag v g TR g fr
Broft weAT FreAte AT 4 WT WA
ot fgapaer @ 72 #8 g A TIIW
g Aqmr & T 9z F17717 qHIAQ
w1 g {5 Wa gege 4 Wg FawYar
g1 78 ¢ |7 TN A IACT ST AT
s a1 fr afedw
Arg A TRl AT FTEATT qF Coav
W UE | TR A TF WZE AW
TOHI FAT # FAT A g
HI7 TAT WY 4G AW ) FAT ITA
™ 999 FAr & e weAw wTET
1 & a1 ag w= giA faw & T
g fgr 1 ofenr fagd 7 o=
#t fa® & fao wewr off garf s
Tk qEacd ! Q9% g 9Ae
et % s oy {5 o wad o wefe
wfae s o1 IR T9% 777 & awfyar
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T g o | I+ € faerk ¥ feg
aF ZA7d g & U7 § | w7 IWE N
groft e Ry AT ) WA Ay
AT £ Fraaefafad &t & 1 T
#t Afewe A mroeY v wrs Ffew
T8 7% qigs a1 apnfag F & & 99
§ PIYET HAT T AT gAY dgrav
AT FT HI AT 3 0747 I ¥ 17 @,
FTEYTT ATEH 7 AT E | ATH ATHA
& ouw omr v ogEg W oeRAAT A
gt T 7R F ) FT HATT FIAT A1
qif 1 7T T AET WETA A
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be a confession or :personal explana-
tion or what is it going to be?

SHRI S. A. SHAMIM: Mr. Unni-
krishnan has started feeling guilty;
he has started protesting now itself,
he should have protested at the last,
because, in any case, I am not going
to mention names and you shoiuld
feel happy.

SHRI K. P. UNNIKRISHNAN:
Please do.
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IShri S, A. Shamim ]

Mr. Subramaniam, for your infer-
mation, I would say this in English.
T am sure you would not have under-
stood a word of what T have said. We
are not opposed to the spirit of the
Bill. We are not opposed to the curbs
which you are imposing on the smug-
glers. But. we doubt your bona
fides. We doubt your sincerity be-
cause this dhandha has been gong
on for the last 27 years. This busi-
ness, this rackét, this regular business
has been going on for the last 27
years. Then, where were you for the
last 27 years” You cannot say that
you were not in power. Unfortunate-
1y for this country, you have been in
power for the last 27 years. How
come that you got all the money for
the elections? How come that you
have put them in jail, raising a justi-
fiable suspicion that you have put
them in jail gso that they do not come
out and tell the truth. Therefore, I
am in agreement with the Bill, but,
I doubt your bona fides. I am firm-
ly of the opinion that you are dis-
honest people and any honest mea-
sure can also be acted upon dis-
honestly. That is why, we have no
confidence in you.

SHRI C. SUBRAMANIAM: You
have only in Mastan.

SHRI S. A, SHAMIM: I found
Mastan more honest than you. He
gave me every truth which he had.
You have your own friends in Tamil
Nadu. You have your own Mastans,

SHRI H. K L. BHAGAT (East
Delhi): Mr Chairman, Sir. I was
listening to my friend Mr. Shamim
and he is always full of interesting
arguments and more than that, hum-
our. I listened to his speech jist now.
May I put a question to him very
respectfully? I am sure he did not
mean it. But, could he have done a
greater service to Haji Mastan and to
these smugglers than by reading from
Mastan’'s statement, as if it was a
Bible? It is surprising. He quoted
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%' + Mastan told a Pressman, 1
. you are projecting him. You
are projecting him, what he has gaid.
But, you do not know whether what
he has said is correct or not He gives
a statement. The point is this. Mr.
Shamim said that Tor the last 27
years, this has been going on in this
country. Leave aside these 27 years.
But, six months before, you knew
abouf smuggling. You have been a
Member of the House. Other friends
have also been Members including. ..

SHRI. S, A. SHAMIM: On g point
of order. I pointed this out the day
I came to know abouyt it. On the
28th of May, I came to know about
this and on the 31st May, I raised
the issue in the House. What are you
trying to say”

SHRI H K. L. BHAGAT: I am
not talking about you. I am talking
about everybody. TFor the last 4
years, all these Opposition leaders
have been Members of this House.
I would like to know this. I do not
believe that Mr. Shamim is so ignor-
ant that till that date, he did not
know that smuggling had been going
on

SHRI S A. SHAMIM: How I could
know? I was elected only in 1971. I
could not come here 20 yearg before.
Mr. Limaye and Mr. Fernandes have
put pointed questions on this.

SHRI H- K L BHAGAT: If he
was that ignorant, I could only pity
his ignorance.

SHRI 8. A, SHAMIM: Unlike you
I was not dealing in that business.

MR, CHAIRMAN: Mr, Shamim has
already taken 20 minutes and he
should not take further time by in-
terruptions.

SHRI H. K. L. BHAGAT: Mr
Limaye has been saying in this House
that he raised the matter several
years ago, five or six years ago, Buf
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what is relevant is not what he or
they said seven or six years ago but
what they are doing now. They have
come out today not against the smug-
glers. They are virtually speaking
in defence of the smugglers, They
can say that the Government did not
take action early but the Government
has taken action today. It is indeed
welcome acflon taken on a big and
wide scale. People have boen nab-
bed. It is action not only against
smugglers but against tax evaders
and against hoarders. Now they say
here: you are curtailing the liberty
of the smugglers to go to the Court,
1 am raising the big question. This
nation and this Parliament will have
to decide this gquestion. There are
no two opinions that they were bad
and notorious smugglers. The ques-
tion is this. If individuals are mis-
using their right and liberty they
come here and blame the Govern-
ment. But now when the Govern-
ment takes action they come here and
champion the right of the smugglers
to move the Court.

Tt is not only a question about
smugglers. I am going wmuch fur-
ther. This Parliament will have to
decide this question. There are thouse
whn are misusing their liberties to
ruin this couniry. I believe thot a
timr may come when as Jawahar Lal
Nehru sexd you have to han¢ them
by the next lamp post. It will not
onlvy be = question of detention under
MISA Thev are trying to advocate
in this country, the night of the
smugglers as against the right of the
people and the right of the nation for
collective economic security

Shri Vajpayee demanded the ap-
pointment cf an inquiry commission
He says the political links -hould be
investigated, What evidence has he
produced? They are supposed to be
responsible leaders of the opposition.
I dn rot know how responsible they
are. They say that Mr, Gokhale gave
some letter or certificate to some-
body. So they want the appointment
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of a commission of inguiry consisting
of Members of Parliament, People
come to us and we give them certi-
ficate. Do we know in every case
what profession a particular man has.
They have no evidénce, Mr, Vajpayee
has been here for four years. I al-
ways listen fo his speeches because I
have to reply to them here and out-
gide also. He has awakened to this
situation only when the Government
has acted. Before the Government
went against the smugglers with a
heavy hand, during the last four
years you do not find anything about
smuggling mentioned in his speeches.
Was he sleeping? 1f the Government
was sleeping he was also sleeping.

The nation has awakened to the
situation Government acted with a
strong hand. It should have been
welcomed. But even here they are
trymng to introduce polities. They are
not the crusadlers of honesty or purity
in public life. What they are trying
to do is this. The Government has
taken action againsf the smugglers
and it may get some credit in the
public mind. Therefore they want to
do something to wipe that credit.
But credit or discredit is not so 1im-
portant. What is important today Is
to meet the situation in the country.
Smugglers and smuggling are a
menace and the Government has gone
against them. They should ask for
further measures. Tnstead of that,
they say: do not detain them; let
they be allowed to mowve the Court of
law. What is most fantastic is this.

It is being said fhat we are detain-
ing them without ¥rial because if we
release them, so many things will
come out. Nothing can be more fan-
tastic. If we were so much afraid of
them, Government would not have
gone against them and arrested them.
You did not demand their arrest.
Government "0Ti its own acted against
them. If Government wanted to
shield them or force or intimidate
them, Governimhent would not have
taken this action., I am surprised at
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their logic. You are defending the
rights of the smugglers to move the
Court. People are not bothered about
the witnesses in the licence case. You
stand here and pass remarks. You
say it is your right. But you forget
the rights of the citizens. You talk
of your own rights, jeopardising the
rights of the citizens.

The country has very :much wel-
comed the strong measures taken by
the Government against the smuggl-
ers. I am glad the CPI has taken a
correct position saying <omething
more should be done. I also want
that something more should be done.
But the Jan Sangh, Cong(0O), Socia-
list Party and TPM are trying to
throw dust in the eyes of the people,
cover up the smugglers and dilute
the effect of the reaction that is
created on the minds of the people.
But the people will not be deceived
by this. The people very much wel-
come this Bill.

With these
Bill

words, I support the

SHRI SHYAMNANDAN MISHRA
(Begil-sarai): Sir, it was rather amus-
ing to hear from Mr: Bhagat that
everything that this blessed Govern-
ment does is welcome to the people
and yet, the result of everything they
do is unmitigated disaster for the
people. This measure is clear evi-
dence of the fact that there is no end
to the populist rhetoric or demagogy
of this, lot that constitutes this Gov-
ernment, Their populism, economic
and political, has already brought
about misfortunes for the people and
vet, they do not seem to be realising
that they have to retrace their steps
from this disastrous course. It has
been said that those who are against
this respousible. Presidential Order are
pleading for the smugglers. I ask you
in all seriousness, who is i1 a position
to help the smugglers? Those Wwho
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can sell files, orders, permits and
quotas and who are in a position to
protect the smugglers—will they plead
for the smugglers or those who can
do absolutely nothing for the smug-
glers can plead for them?

SHRI PRIYA RANJAN DAS MUN-
SI (Calcutta—South): If we have
been protecting the smugglers, for 23
years, he was a major partner in this
game. He must admit that.

SHRI SHYAMNANDAN MISHRA:;
My hon, friend is almost an infant in’
politics,

17.00 hrs.

May I say that the ex-Presidemt of
India, Shri V, V. Giri, said the other
day that stern action should have been
taken against the smugglers four or
five years ago? And four or five years
was the dividing line between you and
me. This is on the testimony of no
less a person than the ex-President
of India, Shri V. V. Giri,

I was asking you i all seriousness
who can be in a position to protect the
smugglers? When Shri Modi was
caught red-handed with 5,000 bags of
flour or so, why is that case pending
for so long? You have passed an
Ordinance which makes for summary
disposal of such cases, and yet that
case is dragging on for more than one
and a half years. There was a clear
accusation i1 this case that Rs. §0
lakhs have passed into the hands of
this Government and, therefore, no
action has been taken against Shri
Modi.

SHRI R. S. PANDEY: Such loose
talk about passing on Rs, 50 lakhs
and so on should not be made on the
floor of the House day in and day
out. There must be some Ggignity,
some decorum in such matters...
(Interruptions)
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MR, CHAIRMAN: The convention
is that when an hon. Member is
speaking, only when he yields, an-
other hon. Member can speak; not
otherwise. I will strictly go accord-
ing to this rule, Hereafter, if hon.
Members violate this rule, whatever
they say without the permission of
the Speaker will not go on record. I
will expunge that. So, do not com-
plain later on. This will apply fo
both sides.

SHRI S. A. SHAMIM: Does the
Speaker include Chairmat also?

MR. CHAIRMAN: Yes,

SHRI SHYAMNANDAN MISHRA:
Do they not owe an explanation to
the country why Shri Modi, who was
caught with 5,000 bags of flour has
not yet been put behind the prison
bars? An Ordinance was passed about
8 or 10 months back that there would
be summary disposal of such - cases,
Why has this case been allowed to
drag on that long it the court? Why
has it not been taken out of the pur-
view of the court? According to the
Presidential Order all court proceed-
ings are going to be suspended. Why,
according to your Ordinance the case
was not taken out of the purview of
the court and this criminal, who was
found with 5,000 bags of flour, is not
behind the prisorr bars?

Similarly, one of the members of the
same family was caught at the Palam
airport with violation of the Foreign
Exchange Regulations. What action
has been taken against him.... (Inter-
ruptions) Sir, if you do not protect
me, T do not know how I can go on....
parliamentary conventions demaud....

SHRI C, M. STEPHEN (Muvattu-
puzha): Sir, I am rising on a point of
order. My point of order is this. The
parliamentary conventions demand..

MR. CHAIRMAN: Which rule?"
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SHRI C., M. STEPHEN: There are
well-established conventions. ..

MR. CHAIRMAN: You must for-
mulate your point of order under
some rule.

SHRI C. M, STEPHEN: There is no
provision in the rule which says that
if a Member yields, you can put a
question. That is a convention. If a
Member- yields when another Member
rises, thenr the Member who rises must
be given the floor. I rose; I asked him
whether he was yielding; he imme-
diately sat down. Now, when he sits
down, that means the Member is yield-
ing, He need not say it in so many
words. If the Member sits down when
another Member rises, it means that
he is yielding to the Member who is
rising. Once he has yielded, the
Member who rises must have the floor
and he must be permitted to .put a
question, That is my point of order.

I rose, he sat down, he yielded and
I must be allowed to put a question.
I am now in possession of the floor.

MR. CHAIRMAN: As you yourself
said, this is not under any rule. But
it is a convention, When you got up,
you will remember that there were
four others who also got up., I want
to be very fair. Mr. Mishra was pre-
testing’ to me that I should stop the
Members from intrerrupting him, That
is why, practically, in exasperation,
for a moment, he sat down. He was
not yielding to you or to other Mem-
bers. Hernce, there is no question of
yielding or allowing you to ask a ques-
tion. Therefore, no point of order
arises.

SHRI C. M. STEPHEN: Accepted.

SHRI SHYAMNANDAN MISHRA:
Sir, to resume the thread, I was sub-
mitting that the other day, one of the
members of the Modi family had been
catight “at'the Palam airport for the
violation of the Foreign Exchange
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Act, But this man has not suffered any
consequence on that account yet,
Why?

Now, they ask us to take them very
seriously about this business of taking
a stern actiy against the smugglers.
May 1 ask as to what was the reason
for giving VIP treatment to these
smugglers? They have been trans-
ported by aeroplane, an honour which
has not gone to any political prisoner,
They have been put in special prisons
like Maha Gandhi., They have
heen given special comforts. Yet,
these honourable gentlemen would ask
us to take them very seriously about
all this.

Sir, you will be surprised to hear
that some of the non-bailable war-
rants have been turned into bailable
warrants. Who has done 1t? Have
we done it? Some smugglers have
resisted going to jails on grounds of
health, They are kept in hospitals
and this facility or privilegpe was not
even granted to Charu Mazumdar, an
eminent political person, whatever his
political views might be. This is the
kind of rule that you are giving this
cow.try, And Charu Mazumdar was
suffering from...

SHRI PRIYA RANJAN DAS MUN-
SI: T contest it. A panel of doctors
was appmnted by the Government
He does not know, I personally did
it. I took it up with the Government
and the Government did it.

SHRI HARI XISHORE SINGH
(Pupri): Nor was there any arti-
cle written on Charu Mazumdar by
Mr, Shamim,

SHRI SHYAMNANDAN MISHRA:
The privileges and facilities which
have either been granted to political
prisoners are beimg made available to
the smugglers under the benign re-
gime of this ruling Party....
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Please give instances,

SHRI SHYAMNANDAN MISHRA:
I have given instances,

So, the real intention of this re-
prehensible Presidential Order is that
they want to prevent open trials in
which discloures about politicians, the
real patrons of these smugglers, may
take place. That is the real inten-
tion. ...

SHRI K. P, UNNIKRISHNAN: Mr.
S. K. Patil 1s the first patron of smug-
glers in India. He is the kingpin.

MR. CHAIRMAN: Please do not
make a running commentary.

SHRI SHYAMNANDAN MISHRA:
The other day, my friend, Shri Atal
Bihar; Vaj)payee produced a certificate
given by one of your Mimsters, Has
it beei demied yet? Let him come
forward and deny it. So far as we
are concerned, on this side of the
House. ...

SHRI N. K, P, SALVE: A very rc-
levant question I want to put, 1f he
yields.

SHRI SHYAMNANDAN MISHRA-
The measure 1z mntended to prevent
attempts to unmask the real patrons of
these smugglers who happen to be In
the fleld of politics and particularly,
in the ruling party, in the field of
finance in the field of capital and in
the field of Alm industry and in the
fleld of business and so on. That is
the real intention of this Presidential
Order....

SHRI N K. P, SALVE: Is it your
case that we have received a hope-
less legacy?

MR. CHAIRMAN: Please do not mn-
terrupt him. Let him finish, We have
got very little time, Please continue,
Shyam Babu, and conclude.
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SHRI SHYAMNANDAN MISHRA,
No, no. I have to deal with the legal
aspect, Time has to be extended.

SHRI S. A. SHAMIM: It is a 27
years' story of smugglers, It cannot
be dealt with in 23 munutes.

SHRI SHYAMNANDAN MISHRA:
Only my friends from the CPI can
give a certificate of good intentions to
this Government so far ag this mea-
sure 1s concerned. Those of us who
are suffering under the mala fide and
reprehensive actions of the Govern-
ment under MISA in various places,
cannot trust them with a measure of
this kind.

Of course, members of the CPI do
not suffer from such consequences,
What is the function of the executive,
to which we are asked to give svch
power? This executive has naturally
flourished on the money of the smug-
glers. We cannot touch them with any
action so far as this measure is con-
cerned. So it is merely a rheap
gimmickry and an exercise in drama-
tics.

wrafy wghew : wrea, ferde
TEATRTY FAEY X T TR W9 A
et #Y fear &, a® 5 fawre B, Sfaw
o 25 fye @1 1% F )

st warr w=w ey - mw uw faae
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PROF. MADHU DANDAVATE:
There were number of interruptions,
He was disturbed,

MR. CHAIRMAN: Mr. Shyambabu
can speak for himself. I will allow

him ten more minutes. Please con-
clude,
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SHR] SHYAMNANDAN MISHRA
The whole thiead is snapped..

MR CHAIRMAN:
# w1 10 famz AR § oY o
TRE 1

I will give 10 minuies; please con-
clude.

SHRI P. M. MEHTA (Bhavnagar):
Ask them not to interrupt. Otherwise
it takeg time,

MR. CHAIRMAN: Nobody should
interrupt,

SHRI SHYAMNANDAN MISHRA:
Government has not taken any inte-
grated action, any package of mea-
sures which can stop smuggling acti-
vities in the country, Government
only wants to divert attention from
political corruption about which they
are under severe attack now. It is be-
cause of Shri J. P.Narain’s movement
which has highlighled this corrup-
tion,

So tar as legal aspecits of this
measure are concerned I think it has
alisolutely no hasis. Their basic postu-
late 18 that the emergency must remain
mn force for this purpose. It is my
submission the emergency has already
exhausted 1itself. It is not my inter-
preiation of the situation but this is
on the authority of the Prime Minister
of India 1 have made that submis-
sion earlier, Hon., Prime Minister said
to a foreign press correspondents’
association on the 15th of June at the
Ashoka Hotel that there was no war
emergencv in the rountry: there might
be economic emergency. but there was
no war emergency in the country. In
answer to a guestion from Mr. Samar
Guha the Government said this as one
of the reasons, namely, the economic
crisis. economic difficulties in the coun-
try. Therefore it is ohvious that the
proclamation of emergency as has been
approved by Parliament has exhausted
itself and the emergency does not
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continue any more, in reality. It is
said that these smugglers have been
released by the high courts and we
require to keep them behind the prison
bars. I ask you, have you not kept
undertrials for 3 to 5 years? I can give
vou thousands of instances, where
undertrials have been kept for a period
of three to five years.

Sir, in thousands in West Bengal
there have been undertrial prisoners
for three to five years. May I give the
instance of Shri Kamal Bose of Cal-
cutta who was a social worker in the
Chittaranjan Cancer Hospital?

SHRI PRIYA RANJAN DAS MUNSI:
A social worker with a deadly weapon.

T AT T |
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SHRI SHYAMNANDAN MISHRA:
Sir, you must be reading with great
interest this Economic and Political
Weekly. In this there is an article
written by the ex-Economic Adviser
of the Government of India, Shri
Ashok Mitra, that Shri Kamal Bose
has been a social worker in the Chit-
taranjan Cancer Hospital. Nearly a
dozen times this gentleman was re-
leased and granted bail yet he was
not allowed to come out of the prison.
You could do the same with smugglers.
What prevented you. Could you not
put the smugglers behind the bars with-
out this barbarous and draconic Presi-
dential Order? What came in your
way to see that the others could be
put behind the bars in a situation like
this?
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_ present measure.

Stat. Resl., 320
Motion & Con. of For. Exc. Hill

So, this plea does not hold good
that you require some legislation,

Mr. Chairman, Sir, since you have
been alawyer you must have head that
in one of the cases the Supreme Court
has ruled that even adulterators could
be put behind the prison bars under
MISA because their activity came in
the way of essential services and sup-
ply. Even adulterators come within
the mischief of MISA. I have abso-
lutely no doubt that if smugglers could
come within the mischief of MISA and
if they wanted MISA to be made more
fool-proof then they should have gone:
by the recommendation of the Law
Commission. The Law Commission in
its 47th report has asked for the en-
largement of the Schedule, that Iis,
constitutional amendment. I am pre-
pared for the constitutional amend-
ment. You go in for that. But you did
not go in for the constitutional amend-
ment as suggested by the Law Com-
mission.

Mr. Chairman, Sir, since by now no
flaw or lacunae has been discovered
by the courts in any one of these cases
there was no reason to disturb the
If it requires to be
strengthened we would have been all
for it. Go in for the most current
punishment to the smugglers. You can
even sentence them to death. We do not

come in the way of that. But, please
do not suspend the fundamental
rights. Why do I say so? _The hon.

State for Finance, Mr.
said the

Minister of
Pranab Kumar Mukherjee,
other day in Calcutta that..

Even a smoker with a packet of
smuggled cigarettes can be dealt with
as your political opponent and you
can put him behind the prison bar.
And that is what has been happening
now. Why is the MISA applied only
against the political workers? It was
never applied against the persons who
had committed the economic offences.
MISA was meant for this purpose. I
say that you have always auplied the
MISA against the political workers,

SHRI S. A. SHAMIM: In fact all of
them can be arrested under MISA!
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Ym,l never applied that agamst those
who have been found gutHy ol econo-
mic offenices

Ehgrefors, I would submit that 1f the
Gouexmment wanis to do that that is
4 they wmant o stzengthen this by a
conshitubional amendment, we would
sappory that But, we cannot support
this hacauge {hys memsure 13 bound to
be used Aganst the main political
epponents This 13 only meant for
tham This 18 not meant against the
smuggler This 1s meant only against
your palitical opponments They have
became 50 1nsensitive to public opinion
that they have not even made any
safeguard against the honest and wnno-
eent persens Is there any safeguard
far this? As has been pointed out by
the hon NMember, Shrnn Mavalankar
queting from the editorial of the
Hwpduy, 1f any person—uf Shr1 Vajpayee
or Shr1 Shyamnandan Mishra—is dub-
bed ag a smuggler, if I go cut of the
House, what mught happen I know We
have brought to Light so many In-
slance, pf corruption That 1s on the
basis of their own documents This
Gove.nment could not act on 1t That
1s why tys confrontation And there
Igre we suspect that they are going
to yse this measure against us and
nobody else

PROF NARAIN CHAND PARA-
SHAR (Hamirpur) &ir, it 18 very un-
fortunate that a very important
measuceé hke the one that 1s being
brought before the House should have
been gven a politieal colouring by the
friends apposmite

Siy pn the one hand complain
that @il jhese 27 yeﬂa‘:-s s;lth:ayuhns has
8ARe on and, an the ot4er hand their
cqmplanl 15 that they themselyps are
£03g lo be prrested pnder MISA This
s & yer; funny mtpation in which they
#re pnd they are nat wady even tfo
unalement thla Order which was passed

#7th September, 1974

m mmu The hon Member
will continue tomerrow

——
*

2021 L9813
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17 29 hrs,
HALF-AN-HOUR DISCUSSION

SHIFTING OF RAINAGIRG PROZECY FROW
MAHARALBHTRA T0 GUSARAT |

PROF MADHU DANDAVATE (Raj«-
pur) Mr Chairmdan 8u, in the coursg
of the last one year and wore, I trjed
to seek a categorical assurance trom
the Government regarding the public
sector aluminium project at Ratnagin
in Maharashira 1 may diaw the =t-
tention of the House to the faet that
on November 15 1973 on March ¥,
1974 on April 18 1974 on August 22,
1974 on November 14 1974 and on
Movember 20 1974 I asked Starred ae
well 45 Unst rred questions The peo-
ple In Maharashtra could 16t be put-
to any uncertainty about the alumamum
projeci that 18 about to be set up in
Ratnagin which 1is an econooucally
backward region of Maharashira

At the verv outset I would like to
seek 1nfo mation from our Minister re-
garding certun factual data that 1s
connecte | with the progress of the
work of the alumimum project The
estimated cost of this project is
Rs 788 crores This 1 the aforma-
tion that I have sought through ons of
the unstarred auestions

Though the net eshmated cost is
Rs 788 crores Government hag samc-
twoned Rs 50 crores for the peried of
the Fifth Plan and they had assuzed
us earlier that with this expendifure
being ncuired on the project by the
beginning of the Sixth Mive ¥ear Plan
the work on the Aluminium project,
public sector project at Ratnagisl n
Mrharashtra will be completed But
Sir n sgite of this amount which has
Leen sanctipned the actual amount
which has been made available for
1974-75 13 only Rs one crore ¥or the
entire Fifth Plan the amount sanc-
tioned is Rs 50 crores PFor 197475
thus 18 only Rs one crore By mathe-
matigal calculations, I do not %now
whether 1t would take 50 years for the
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Government to complete this public
sactor project at Rainagiri in Maha-
rashtra. So, I would like to know, out
of this Rs. one crore....

Ll

SHRI CHAPALENDU _BHATTA-
CHARYYIA (Giridih): This is geo-
metrical proportion.

OF. MADHU DANDAVATE: 1
wopulltd be very happy if they progress
by geometrlcal proportions. But, they
are actually moving in the opposite
direction by geometrical retardation.

{ would hke to know what would
be the amount that would be made
available for the implementation of the
project and we would like to have an
assurance as to what will be the tune
pound nature of the public sector pro-
ject in this packward region of Kon-
kan. I would 'like to have categorical
assurances on some other points as

well, .

thinking in the Plan-
n.i:r 'Omsc::;; has been that aiter
they have sanctioned certain projects
and cleared certain projects, if due to
varioug economic constraints, the eost
of varioug projects go up they n_ﬂght.
be required to drop certain projects.
News items have appeared 1n this
particular manner on & number of oc-
casions. Therefore, the people in the
Konkan region of Maharashtra would
like to know that though at present
the estimated cost of the m_'o;ect is
Rs. 78.8 crores, it due to rise in prices
of raw materials and other commo!:li—
ties and other expenditure to be in-
curred, the cost of the project goes up
beyond the estimated cost of Rs. 78.8
crores, will the Planning Comm.isli?n
give an assurance that under no cir-
cumstances they will give up the pro-
ject on the ground that the cost of the

project is going up.
@ir, then, there is an important as-

pect which has developed quite re-
cently. This is after the agreement
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which has been arrived at by the
Governfient 'of India with the Govern-
ment of Iran. Government of Iran
has entered into an agreement with the
Indian Government and we have as-
sured them that we will be prepared
to give them, we will be prepared to
export from India 300,000 tonnes of
Alumina, that is, three lakh tonnes of
alumina will be exported from India
to Iran. They have also assured us
that they will give us the finance that
is needed for the construction work
on the Aluminium project and that
will be available to us in hard cur-
rency. This is the agreement which
has been arrived at. I would like to
know specifically from the Minister
how is it that the new proposal has
come up? We would welcome this aid
that 1s being offered by Iran. But,
already one project in the backward
area of Maharashtra 1s under imple-
mentation. Already, certain amount
has been sanctioned and we are re-
peatedly told hy the Government—I
have been informed only yesterday by
our Mimister who is going to reply to
this debate—that at the moment there
are difficulties and they will have to
find out as to how the funds can be
arranged. So, with these difficulties
mounting up and with already one pro-
ject under implemeniation, whenever
foreign aid 15 made available and
whenever foreign assisiance is made
available, why is it that that assist-
ance is not being diverted to this
scheme which has already been launch-
ed? Already, land has been acquired.
Already, necessary arrangements for
bringing bauxite from various regions
in Kolhapur have been made. Already,
arrangements for building up of cer-
tain roads have been made, Already,
necessary arrangements for power
supply have been made. When all the
necessary infrastructure is being built
up, why is it that the foreign aid that
iz being offered is not diverted first
for completing the project in Ratna-
giri? Sir, I have full respect for my
sister State of Gujarat. I do not want
merely the development of Maha-
rashtra, If Maharashtra is developed
and the rest of the country is Irulned.
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then Maharashtra cannot survive like
an oasis in a desert, I want the de-
velopment of Gujarat also, But, when
foreign assistance iz made available,
you must have certain priorities. When
one project is already on a way, it is
better that that aid which is going
to be made available by Iran is made
available at first for setting up of the
project at Ratnagiri in Maharashtra.

Reports have appeared in the Press
that Soviet Russia is also prepared to
glve some assistance for alumina plant
in India. It has neither been confirm-
ed nor denied. Even if that assistance
1s available I suggest that priority
should be given to the completion of
Ratnagiri project. I have full sympa-
thy as for the people of Gujarat. I
wonder why at this particular moment
they are trying to divert aid coming
from Iran to Gujarat. In the agree-
ment nowhere is it stated by the
Iranian Government that they are
interested in getting alumina from
India from a project in Gujarat, Thev
ere only concerned with 300 thousand
tonnes of alumina. It comes to our
mind that probably because the ag-
sembly elections are coming up in
Gujarat they want to show some de-
velopmental activities.

When in some constituencies de-
velopmental activities were undertaken
only on the eve of the elections, the
question whether it constitufed a cor-
rupt practices went to the Orissa High
Court which in its judgement said;

“Large scale developmental activi-
ties undertaken on the eve of elec-
tions may not constitute a corrupt
bractices according to fiie existing
election law, But they do constitute
an e_vil practice and there is only
a thin line of demarcation between
corrupt ang evil practices.”

molﬁdo not want to attribute any

m Ves and 1 would be happy if the
otivation behind the setting of this

Plant in Gujarat fs not political.
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I shall pass on some figures to the
hon. Minister and those have been
collected by the experts. The ques-
tion is: What is the advantage if the
project is set up in Ratnagirl in pre-
ference to Gujarat. If the bauxite de-
posits are to be brought from Dangur-
wadi and Udgiri which are the iwa
adjoimung, areas in Kholapur, the trans-
port expenditure is likely to be Rs. 17
per tonne. Omn the other hand if you
try to have similar project at Kandla
1n Gujarat for which bauxite will have
to be taken from Kuch the transpert
expenditure wil] be Rs. 62 per tonne.
Therefore if you have this project at
Ratnagiri you will be saving Rs. 45
per tonne and if you take the entire
300 thousand tonnes the total amount
that will be saved, will be to the tune
of Rs. 378 lakhs.

In addition to that, for manufactur-
ing aluminium or alumina you require
caustic soda. If you have a project in
Gujaral. you will have to bring in
caustic soda from Bombay. But if you
have 1t at Ratnagiri, you can meet
the caustic soda reouirement from a
project in Ratnagiri itself; the Konkan
Developmeni Corporation has a caustic
soda plant in Ratnagiri. That also will
be a profitable proposition.

There 15 an expert opinion. The
Technical Adviser of BALCO through
his letler dafed 20th January 1070
addressed to NIDC while offering de-
tajled feasibility report for 200,000
tonnes ner annum export oriented
Gujarat Alumina Plant, has recom-
mended that priority should be given
to the 3,50,000 tonne alumina plant at
Ratnagiri.

In conclusion, I plead with the Gov-
ernment to divert the Iran and Soviet
assistance at this stage to Maharashtra
to complete the Ratnagirl project and
then you can take up the Gujarat
project. I would Hke to have an as-
surance on three or four points. Though
the amount sanctioned in the fifth plan
is Rs. 50 crores, what will be the actual
amount that will be made available
immediately? What ts the time-limit
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before which the plant will be com-
pleted® Will the foreign assistance
available be diverled at tl;:s stalfe to
the 1r1 project” Lastly will you
not at:l?:‘nnie of the fact that the
building of the aluminium project in
Ratnaggirt which 15 a backward distriet
of Konkan 1s an infrastructure demand
for developing the backward area of
Konkan’ When the people of Maha-
raghtra Kerala Mysore and Goa have
been ¢emanding the West Coast Rail-
way when the feasibhility report was
submutied to the Railway Ministry we
said that if in Rainagiri we are able
to have an alumimum plant and a
caustic soda plant we would be able
to offer goods traffic to the railway
and in addilion to that i1t will help in
building all weather ports and that
will ultimately build up the infrastruc-
ture for the development of Konkan
region If this oroiect collapses the
West Coest Railway will go to dogs
All-weather port will not be developed
As a result the hackward region of
Konkan will not develoo I will con
clude by demanding o specific a-sur
ange. Please tell us defimitelv before
which date this project will be com-
pleted

SHRI P G MAVALAVEAR
(Ahmedabad) On a pont of order
Sir The half-an-hour discussion 1«
basad on the Unstariel Ouestion 373
on l4th November The queston 1ed
was

(a) Whether the Bhaiat Alumin
tum Corvoration has decided to shift
the Ratnegiri proje{ from M4ha
rashtra to Gujarat

, () and if s0 the reisons for shift
mg the project ' ete

The answer given was

{a) No Sir it 1s not shifted from
Ratnegur to Gujarat

(¢) Does not arise™

Slifting of DECEMBER 4 rove
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My point of trdé~ is thwt on the
wagis of this shswér there doald be
no half sm hour disetseion OFf course
he has bebn speaking with regard to
solme otlier Iiter agretments hrrived
at betwebn thé Government of Iran
and the Governiment of Tndia invetv-
ing ahother profect I want bo know
whether thst particulér Agreément
means that this almiinhmn preject in
Ratnagin 1s being shifted to Gujarat
I am not raiging any question im-
plication or doubt I am fust trymg
to understand the discussion This haH
an hour discussion arises out of the
Jnswer given on the 14th Novemiher
The answer says “No Sir’ and * Does
not arise Then how does this dis
cussion arise® This 15 my dfficulty I
am not 4t all worrled about the ments
of the matter

PROF MADHU DANDAVATE Sir
i1f you go through the conventions that
are observed n this House even
though only one particular aspect 18
touced m the cuestion when the sup-
plementaries come uvp verv often all
the mroblems related to the project
1lso come uo If 1s true that he has
Riven an assurence that there would
not be any shifting ot the project But
there 15 a fear in the munds of the
people of Maharashtra (In «rrup-
tiong) which 1= expressed vocally I
have a letter sant to me vesterday by
the Minfster wherein “e says that
prébebly hunds are not availahle Now
if funds ore rot inthgenously avafl-
able here in Inflia 1f funds are avail-
able frorm outside and fhote funds are
Roing to be diverted to Guiarat then
bv default this n-ovect will collapse
Theréfore in eftect it will mean that
this proiéct will lapse and some ofher
nrofet will come un through the
bodkdbor That 1s how I am inter-
preting

MR CHAIRMAN Rule 55, which
dea's with half an hour discussion,
~ays

"The Svenbsar shall nllot haif en
hour for raking discussiom on =



329 Shefting of
R¥théthr: Progect (HAH)

matter of suffiient public mper-
tance which has been the enbject of
& recent guestion™

—1f need not be lhimifed to the ambit
of the guestion—

“oral or wmitten and the answer
to which needs elucidation on a
maiter of fact"

The Speaker in his discrelion has per-
mitted the Half an Hour Discussion
and 1t wudl be wrong to raise a point
of order why the Speaker allowed the
half an hour discussion which 1n fact
was what he was trying to say

SHRI P G MAVALANKAR I never
suggesied that I only ask how this
half am hour discussion aiises out of
this quesfion

MR CHAIRMAN Therefoiec there
15 no point of order
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SHRI DHAMANKAR (Bhiwandi):
Before posing any gquestion, I would
like to place before you the back-
ground...,

MR. CHAIRMAN: Please do not
do that. Only ask your questions,

SHRI DHAMANKAR: 1 would
not take much time. Giving a little
of the background is necessary
because it is a very backward area,
a hilly tract and its entire economy
15 not horticultural of agricultural,
but it is a money-order cconomy as
the young men and women of Konkan
working in different fields in Bombay
cend money orders to their families
awd that is how they survive, When
high hopes were raised of having a
public gector aluminium praject there,
the people of Konkan felt very happy
that they would now get employment
in their own land and also the econo-
mic development of Konkan will be
speeded up. But since the last one
year or so, so many questions, starred
and unstarred. were asked and reples
were given, Still there is a feeling in
the minds of the Konkan people that
this aluminium project may be
shelved.

I might point out for your informa-
tion that an Action Committee of the
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Konkan people has been formed in
Bombay, They have made a re-
pregentation to the Prime Minister
requesting her {o not to shelve this
project and not to delay this project.
Otherwise, there will be an agitation
in Konkan and there will be agitation
in Bombay. They have openly accus-
ed the administrative officers, the
bureaucrats and the technocrats of
this BALCO that they want to shelve
this project and take it somewhere-
else.

Rs, 1 crore has been sanctioned. I
would like to know how much of it
has been spent there. The officers do
not stay there. Sometime ago Nagpur
was chosen as their resideniial office
but the office is still in Delhi while
the project is in the far-flung Ratna-
giri, a hilly tract and backward area.
So, there iz a feeling that this pro-
ject will be shelved and that ulti-
mately it may not come up. If this
project comes up, other infrastructure
facilities may come up and the hopes
of the Konkan people will be realised.

Under the circumstances, I will
pose some questions to the hon.
Minister.

Would the Government seriously
consider rephasing the commissioning
of the project in a manner that it wili
yield positive benefits in the economy
in the Fifth Five Year Plan itself to
the Konkan area?

Is it a fact that the Public Investi-
ments Board has recommended that
the entire expenditure of Rs. 788
crores proposed for this project should
be provided in the Fifth Plan itself?

Thirdly, is it a fact that the Gov-
ernment of Maharashtra has made
available all facilities like land,
water, electricity, coal, etc. and
whether the Government of Maha-
Tastra had requested the Central
Government that they would like to
have the foundation-stone laid for
the project on the 14th November,
Jawaharlal Nehru's birth anniversary?
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Finally, T would reguest the hon.
Minister to see that the fears in the
minds of the people of this backward
area are removed and their hope of
getting this project realised.

SHRI GIRIDHAR GOMANGO
(Koraput): Now it is clear that
there is no doubt about this alumi-
nium project comfnig up in Ratnagiri.
But I would like to put two or three
questions regarding the project,

18.00 hrs,

Now, one hon, Member has asked
this, what not gtart an aluminium
factory in Gujarat, Bihar, Bengel,
like that. This is dependent wupon
the raw material availability in the
area, bauxite etc. There are a
number of Stales where bauxite is
available. Instead of asking this to be
started in every State, Government
should start industries where this
bauxite is available and that will be
the most corect step in this direction.
That is the main question which 1
would put before the Government.
There are a number of projects in
India and due to such projects
number of persons have been
displaced and so on, Will the Gov-
ernment view it as a social problem
and deal with it accordingly and will
they start programmes by which these
displaced persons will be properly
rehabilitated, I would like to know.
There is another point which I would
like to ask. There is report that due
to various projects, roads ete, the
available irrigated land is decreasing
and production of foodgrains is
decreasing. Our cultivable land
becomes less and less, Is the Govern-
ment propossing to give the facilities
to these people, giving land for cul-
tivation to the people who will be
replaced in the area when the
aluminium project comes up, will they
gee that the people replaced from
the area by such projects are properly
rehabilitated? 'These are my ques-
tions, Sir.
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THE MINISTER OF STEEL
AND MINES (SHRI CHANDRAJIT
YADAV): Mr, Chairman, Sir, I am
glad that this question has been
raised today. Many hon, Members
of this House have been earlier also
raiging questions regarding the posi-
tien of this Ratnagiri Aluminium
Plant. As the bon. Member has
migde it wery clear in one of the
recent unstarred guesfion it was made
categorically clear that there is no
question of Ratnagiri plant being
shifted to Gujarat or any other place.
I thought this answer would satisfy
those who are unnecessarily agitated
over certain baseless news. Mr.
-Dandavate has said in his explanatory
nete that in view of the recent deci-
sion of Government fo get up alumin-
ium projeet at Gujarat with the assis-
tance of Iran there is the widespread
feeling in Maharashira that the Alu-
minium project in backward Ratnagir!
of Maharashtra would be given up. He
said there has been widespread dis-
eontent among people on this issue
and people felt that under pretext
that the cost of the aluminium at
Ratnagiri 1s hkely to increase, the
project might be given up And
thirdly he said about mi.deeds of
the officials of Bharat Aluminium
cornpany which has {0 set up the pro-
ject at Ratnagiri which has to set up
the project has created suspicion in
the minds of the people. I wmake it
clear that there is no question of
shifting Ratnagiri plant,

This plant has been envisaged
taking into account our ndigenous
needs and requirements and provision
had heen made in the Fifth Five-year
Plan.

An amount of Rs. 50 crores has
been provided for this in the Fifth
Five year plan. Already we have
speni about Rs. 150 crores. This
agheme was sanctioned during last
April.

" Therefore, there should be no
agitation in your mind, Gavernment
approved the Ratnagiri project in
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April, 1874 at an estimated cast of
Rs. 7628 crores. We have already
spent Rs 150 crores. Rs. 73 lakhs
have been given to the cansultants
and Rs. 20 jakhs have heen paid as
compensation for the land agquired.
We have aoguired 214 acres of Jand.
We have glso set-up a site qoffice at
Ratnagiri. We hawe one chief
engineer at Bombay. We have an
office at DalM. So, all aspacis of this
plant were taken care of,

I would like to make it very clear
that the Members should not give
thiz impression as, unfortunately,
there is seme confusion in one geetion
of the people in Mahavashtra there
should not be another suspicion
created in Gujarat that Gujarat plant
18 to be shifted to Ratnpgiri. Tn a
country hke ours there are require-
ments of people and we have to set-
up at the same tume diufferent plants
m different parts of the countiy.
Hatnagiri plant should not be con-
fused with Gujarat plant. Ratnagiri
plant 18 meant for our indigenous
cosumption It s a part of our Fifth
Five Year Plan. Monuy has been
allocated and we have alloted Rs, 1
rrore It 15 a fact that we have heen
able to spend Rs 1 crore It is not
necessary lhat we divade the money
equally each year. Suppose this plant
has to be completed in flve years the
entire money will not be divided
cqually for five yeaws. In rhe first
year for any plant the money needed
15 for consultancy work, levelling of
the site and for opening of site office,
etc, S0, a munor amount is reguired

ot Ay fead : WT $A 7 FAA FA
Aford Tartra %7 9w 2 W Tenfe
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These are two diferent planis

Neither we are going teo shift Ratna
giri plant to Gujarat ner are ¢
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going to give up Gujarat plant for
Ratnagiri,

As the House is aware, the question
15 that our country is facing great
financial restraint. Because of this
financial restraint we have not been
able to complete according to schedule
many of the schemes which have been
made but we are trying our best,
Partlicularly, those areas which are
backward and those items which are
priority-issue items we are giving
them first consideration.

Some hon. Member had said that
BALCO is ercating diffirulties and
suspivion, 1 would like to say for
vour information that BALCO ‘s very
keen  Their difficulty is until and
unless they are assured of the entire
money which they have to spend
hecause we have already got Rs, 1
vote and if we spend it today it will
he consumed for only levelling of land
amd do not gel the moncy for the
sccond and the third ycar this whole
monev will Be washed away.

We will have to spend again for
this purpose. Only to-day I had a
discussion with our Finance Minister
about this plant and he has also
assured me that we shall take up this
1sue with the Planning Commission
and shall see how we are able to
find resources for this plant. The
question is that it will be delayed,

For your information I would like
to say that this plant as envisaged
originally ig likely to be of the order
of Rs. 76 and odd crores. The re-
Vised estimate for this is Rs. 100
‘roves. That is our difficulty. The
Prices are rising: difficulties are there.
We are also interested very much

~ that we should complete this plant
- 2 quickly as possible, Therefora, I
. Would like to assure the Members
that we are committed to this plant.
. We are not going to give this up. We
shall try our best to find out resources
and we shall phase out in a manner
%0 that we complete this plant in five
Years. I am mnot saying that by the
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end of the fifth year we shall be able
to complete . Please understand
me. 1 would not like to make any
commitment on the floor of the House
which will prove later on to be not
a correct thing We are irying our
best; we are interested ‘o complete
this as quickly as possible. We shajl
find rosources quickly and ser that
the work is started so that the people
of Ratnagiri should not be dis-
appointed.

SHRI K. 8§ CHAVDA (Patan): 1
would like to know whether the
Gujarat plant will be completed
within five vears

SHIR1 CHANDRAJIT YADAV: 5So
far "as Guyurat plant is concerned, it
1%, 1eally speaking, an export-oriented
plani. It 15 not an aluminium plant.
Ratnagin Dlant 15 an aluminium
plant  Guarat Plant will be able to
produce 3 lakhs tonnes of alumina
meant for exports which we have
eommitted to Iran We are negotiat-
g with them Stil] a settlement has
not been reached. We are very much
hopelful that we will have a favour-
able settlement. We will be able to
export the production of Gujarat
Plunt to Iran. Iran is also interested
in financing that plant. Therefore
these two are separate schemes.
There should be no confusion about
these two schemes and both of them
should not be mixed up. We shall
see that these schemes go through.
Another thing is this.

PROF. MADHU DANDAVATE:
Excuse me for my interruption. 1
welcome that vou mentioned this.
But. what about the Soviet assistance
that is sought to be made available
because, there was a news in the
papers that the Soviet Union is likely
tn give assistance to the sluminium.
plant.

SHRI CHANDRAJIT YADAV: Mr.
Dandavate, actually many countries
are negotiating with us. You must
have also seen the newspaper reports
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that there are many joint venture
firms. Negotiations are going on;
agreements have beep made. There
are different requirements for the
diffcrent projects for which those
negotiations are going on.

So far as this plant is concerned, I
have told you that in our Fifth Plan
we will find resources—where and
how to find them will be seriously
looked into. You can assure the
people in your own State that the
Government is committed tc this
plant. Government is not going back
upon this plant, There should be no
confusion about this You should
not mix up this plant with the Gujarat
Plant Otherwise, the people of
Gujarat may be confused that this is
going to be shifted from there to
Maharashtra

PROF, MADHU DANDAVATE: We
can assure our people. We are sure
that you will not let us down

SHRI CHANDRAJIT YADAV: 1
can assure you that we ghall not let
you down. Prof Dandavate raised
the question of the backwardness of
Ratnagiri. It is not very advanta-
geous 1o have an alurmunium plant
in Ratnagiri.

There were also many difficulties.
After all, in a democratic set up,
many things have to be done. Profit
is not the only motive, As my friend
was very rightly saying the entire
bauxite is available in Kolhapur,
But, the plant will be in Ratnagiri.
Mr. Shastri raised certain questions,
He has asked whether the workers in
this plant are being treated equally,
on par with the employees in the
other public sector plants. There is
no factory now. There is no plant
ihere, and therefore, there is no ques-
tion of workers being there. It is his
misunderstanding that workers are not
being treated equally. He has also
put a querry as to how many people
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will be employed in this plant. At
this stage, I can only say...

SHRI P. M MEHTA (Bhavnagar):
The guestion is, in regard to ‘the
draughtsmen and other techyical
pecople, will you employ them oh a
regular basis or on daily wages or on
casual basis?

SHRI CHANDRAJIT YADAV: So
far as the question of employment 1s
concerned, at this stage, I can only
sav that our estimate Is that about
3500 people will be employed in this
plant, if the project comes through.

ot 7y famd ww T fe A
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SHRI CHANDRAJIT YADAV: Mr.
Mudhu Limaye, I have a great regard
for you I know that you are a very
clever person  But, don't try to be
clever between these two States and
create a fight among themselves,

The difficully 1s that. you alwavs
ook  al eveything with  suspicion.
Sometimes, your mind should be free
fiom suspicion also.

Sir, some other guestions have also
been raised. Questions have been
raised about rehabilitation, I would
say that rcally speaking, whenever
public sector plants come into exis-
tence. it has always been the policy
nf the Government to take into con-
sideration the displaced persons, In
most of our plants, we give prioniv
to them. We have made it a rule
that one member from each displaced
family, will be given employment
Over and above thai, we have alwavs
given very sympathetic consideration
to those persons who have been dis-
placed, while giving employment.

SHRI CHAPALENDU BHATTA-
CHARYYIA: May I ask one ques
tion? Between new plants and the
expansion of existing plants, in the
interest of cost effectiveness, why
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should you not go in far expansion of
the existing plants? ~ As between new
plants and expansion of the existing
plants, cost effectiveness demand that
you should rather go in for expansion
of the existing plantgz than setting up
of new plants, as a matter of policy.

SHRI DHAMANKAR: People have
applied to BALCO. But, they have
said ‘No’.

SHR] CHANDRAJIT YADAV: Hon,
Member has again raised the question
about BALCO. For his information,
1 would like to state that the Chair.
man of BALCO, General Sen Gupta
ig himself very keen that they should
be assured about fthe allotment of
muney so that they may start the
work. He met me in this connection
on 21st of November and again on
“nd of Derember. I can assurc you
that there 15 no obstruction. They
are not facing any difficuity. They
are very REtn {ilat tne money should
be allotled and the work should be
started.

MR CHAIRMAN: Mr. Minister,
the question was that some disclaced
persons had applied fo BALCO for
petting employment in BALCO, but
BALCO did not give them employ-
ment although they had some employ-
ment to be given. They did not give
employment to the displaced persons
contrary to the policy you have. This
is the question.

SHRI CHANDRAJIT YADAV: In
Ratnagiri, you mean?

SHR] DHAMANKAR: Yes.

SHRI CHANDRAJIT YADAV: 1
would make it clear that in Ratna-
giri, really speaking, no work has
started.  §o, there is no gueslion ot
glving employment, The site office is
there. Ten of our officers with the
staff are there, There has been land

dcquisition proceedings in regard to
land etc,
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SHR]I S. L. PEJE (Ratnagir1): I am
told BALCQ has given amployment
to some people, They have con-
structed something. How does the
Minister say that there is no employ-
ment? He is giving wrong informa-
tion.

SHRI CHANDRAJIT YADAV: I
should like to assure the hon. Mem-
bers that when the plant comes into
existence construction work will start

and according to our well-defined
policy the Government will give
priority to those people who will be
displaced due to land acquisition.
Therefore, there should be no suspi-
cion in the minds of Members.
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SHRI CHANDRAJIT YADAV: In
five years we expect completion, I
should like to tell Mr. Madhu Limaye
again that his information was not
correct. All those projects whose
foundations were laid in U.P, have
been started; many of them I know;
in my district there were two pro-
jects and both of them were
started. So we do not helieve 1n
befooling people and creating wrong
illusions. We want that developmental
activity should not be mixed up with
politics I request my fiiends, parti-
cularly Prof. Madhu Dandavate, who
said that we were going to give that
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plant in Gujarat because of the elec-
tions. He is also asking me whether
Ratnagiri will not be started im-
mediately because it will be done only
in 1976, This 15 not a correct ap-
proach. In a democracy elections
come and go but developmental
activilies will also be there conti-
nuously and developmental activities
should not be mixed up with politics.

18.25 hrs.

The Lok™ Sabha then adiourned
il Eleven of the Clock on Thursduy,
December 5, 1974/Agrahayuna 14,
1848 (Saka).





